
PUBLlC ACCOUNTS COM~'~TEE 
(1971-72) 

(*FIFTH LOK SABHA ) 

TWENTY-NIPJTH REPORT 

[Excesses over voted Grants and Charged Appro- 
priations disclosed in the Appropriation Accozmts 

(Civil), (Posts and Tele phs), (Railways 
and (Defence Services) or the year 1969-70. 

AND 
tk" I 

[Action takcn by Government on the recommen- 
dations of the Public Accounts Committee 

contained in their ~ ~ 3 r d  Report (Fourth 
Lok Sabha) relating to Excesses 

over voted Grants and Charged 
Appropriations.] 

C O X  S A  B H A  S E C R E T b R I A T  
N U W  D E L H I  

December, rnrlAgrahayana, xd9 ? (Soh) 
A PI u e  : Rs. r -60 



LIST OF AUTHORISED AGENTS FOR SALE OF 
LOK SABHA SECRETARIAT PUBLICATIONS 

S1. Name of Agent Agency SI. Name of Agent Aeency 
No. No. No. NO. 

ANDHRA PRADESH 

Andhra University General 
Cooperative Stores Ltd., 
Waltair (Visakhapatnam) 

G.R. Lakshmipathy Chetty 
and Sons, General Mer- 
chants and Newa Agents, 
Newpet, Chandragiri, 
Chittoor District. 

Western Book Depot, Pan 
Bazar, Gauhati. 

BIHAR 

Amar Kitab Ghar, Post 
Box 78. Diagonal Road, 
Jarnshedpur. 

GUJARAT 

Vijay Stores, Station Road. 
Anand. 

rhe New Order Book Com- 
pany, Eillis Bridge, Ahme- 
dabad-6. 

HARYANA 

7. M/r. Pmbhu Book Service, 
Nai Subzimandi, Gurgaon, 
(Haryana). 

MADHYA PRADESH 

8. Modern Book House, Shiv 
Vilas Palace, Indore City. 

MAHARASHTRA 

9. MIS. Sunderdas Gianchand, 
601, Girgaum Road, Near 
Princess Street, Bombay-2. 

10. ihcInternationa1 Book 
House Private) Limited, 
9, Ash (Lane, Mahatma 
Garldhi Road, Bombay-1. 

11. The International Book 
Service, Deccan Gymkhana, 
Poona-4. 

12. Charles Lambert & Com- 
pany, 101, Mahafrna Gan- 
dhi Road, Oppos~te Clock 
Tower, Fort, Bombay. 

13. The Current Book House. 
Maruti Lane, Raghu nath 
Dadaji Street, Bombay-1. 

14. Dcccan Book Stall, Fer- 
guson College Road, 
Poona-4. 

15.  MIS. Usha Rook Depot, 
585/A, Chira Bazar, Khan 
House, Giriyi~um Road, 
Bombay-2 B.R. 

MYSORE 

16. M I S .  Peoples Book House, 
Opp. Jaganmohan Palace, 
Mysore-I. 

RA JASTNAN 

17. Information Centre, 
Government of Rajasthan, 
Tripolia, Jaipur City. 

UTTAR PRADESH 

18. Swastik Industrial Works, 
59, Holi Street, Meerut 
City. 

19. Law Book Company, 
Sprdar Pate1 Morg, Allaha- 
bad- 1. 

WEST BENGAL 

20 Granthaloka. 511, Ambica 
Mookherjee Road, Belgha- 
ria, 24 Parganas. 

21. W. Ncwman Kc Company 
Ltd., 3, Old Court House 
Street, Calcutta. 

22. Firma K.L. ~ukhopadhyay,  
6/1A, Banchharam Akrur 
Lane, Calcutta-12. 

23. M/s. Mukherji Book House, 
843, Duff Lanc, Calcutta-6 



E a n e u  m Read 
Contents  - 8 ( f o u r t h  Lok (Fourth Lok 

S2b ha) ~ a b h a )  

2 2 I tem 4 43,39,44,QC 43,39,44,00 
C o l  4 

2 2 I t  crn 10 Kin i se r  Xini  s t r y  
Col 2 

2 Foot 2 niisclarif i- r . ~ s c j . a s s i f i -  
Xot c cati i?ns c a t i o n s  

9 2.13 5 housc t a x i  house tax/  
service s e r v i c e  
chmges ciiarges 

12 - 21-22 Tile s e n t e m c  "F,1(2) (5)-Dock 
yard charges1 50,030 3,44,124 

2,94,124" 
m y  b c  r ead  as heading f o r  t h e  
sub soquent para. 

17 - 4 3 6 ,  85 36 285 
Las t  C c ~ l  

24 - 33 h l g c t  Bu dg e t  

45 &p V I I  15 16,56,55, 58 1 6 , S 7 5 5 , 0 5 8  
Col 4 

48 App VIII 4 publ ic  k c o u n t s  F u b l i c  Accounts 
C ( \ m  :At t c e  C omit tee 

54 - 3 v r i  ou s v arious 

60  - 7 Aprr 3 p r i a t i  on kppropr ia t  ion 

67 - 29 t h2.t t han 

75 2.2 8 Se t  -cun-r zi 1 sea-cum-rail 

, 91 - 24 Delc te  t hi: words 'General1 



C O N T E N T S  

COMPO~ITXON OF TH# PUBLIC ACCOUNTS C O M M ~ ~  (1971-71) . . (a) 
INTRODUCTION (v) 

. CRAFTER I General Ob~ervations . . . . . . I 

CHAPTER 11. Excess Grants1 Appropriations . . . . . 2 

CHAPTER I11 Action Taken on the recommendations of the Public 
Accounca Committee contained in their r q r d  
Report (fourth Lok Sabha). . . . . 27 

APPENDIX GrantlAppropriation Ministry / 
Department 

-- 
I 2 3 

I 

I1 

111. 

IV. 

v. 
VI. 

VII. 

VIII. 

IX. 

X. 

XI. 

XII. 

13-Pensions and other Retirement Benefits 

109-Cornmuted value of Pensions 

34-Ministry of Foreign Trade and Supply 

40-Public Works . . 

53-Andaman & Nicobar Islands . 
62-Ministry of Information and 

Broadcasting 

78-Ministry of Shipping and Transport 

83-Ministry of Steel and Heavy 
Engineering 

. . Finance 

. . Finance 

Foreign Trade and 
Supply 

Health and Family 
Planning and 
Works Housing and 
Urban Develop- 
ment ~4 

Home Affairs 

Information and 
Broadcasting 

Petroleum and 
Chemicals 

Shipping and trans- 
px t .  

Do. 

Steel and Heavy 
Engineering 

17-Taxes on Income including Corporation Finance 
Tax 59 

123-Slpitll 3 ltl i y  ~n M ~ l t i p , ~ r p x e  River Irrigation and 
Schemes Power 60 



(ii) 

XIII. 131-Capital outlay on Aviation . . . Tourism 
and Civil 
Aviation 63 

XN. 4-Defence Services, E'lfictiVe-Air Force . . Defence &S 

XV. 5-Defenct Services, Non effective . . . Defence 6 9  

XVI. 103-Defenc.3 Ca'pital ' outlay . . . . Defence p ' 

XVII. 7-Revenue-Working Expenses-Operation (Fue I:! . Railways 74. 
9-Revenut-Working Expenses- Miscellaneoue Railways 

Expenpes 

rfj-Pensionary Charges-Pension Fund . . Railways 

zo-Payments towards amortisation of over capita- Railways 
lisatron 

2-Revenue-Miscellaneous Expenditure . . Railways 

14-Construction of New lines . . . . Railways 

~ ~ 1 1 1 ,  94-P & T-Dividend to Gtnzral Revenues, Appro- Communi- 
riation to Reserve Funds' and Repayment of cation 8r 

roan from G~nera l  Revenues. 
n 

XIX. Statement showing action taken by Government on 
the recommendations of the Public Accounts 8 4  
Cornnittee made in thier ~ a g r d  Report (Fourth 
Lok Sabhal 

I. Recommendations/ observations that have 
been Scceptei by Govrnm:nt. 

a. Rec~~mendations/~bservations which the 
Committee do not desire to purnut in view of 
the replies of Govt. 

3. Reco.nmendations/observations replies to 
which have not been accepted by Government 
and which require reiteration . 

4. Recommendations/ observations in respect of 
which Government have furnished interim 
replies. 

XX. Summary of Main Conclusions/Recommendations IZZ' 

PART 11* 

Minutes of the sitting of the Public Accounts Committee 
held on the 20th December, 1971. (fore noon) 

*Not printed. One cyclostylcd copy laid on the table of the House a ~ d  five copies 
placed in the Parliament Library. 



PUBLIC ACCOUNTS COMMITTEE 
(1971-72) 

Shri Era Sezhiyan. 

MEMBERS 
' 2.ShriBhagwatJhaAzad 

3. Shrimati Mukul Banerji 
4. Shri C. @. Desai 
5. Shri K. G. Deshmukh 
6. Chaudhari Tayyab Husain Khan 
7. Shri Debendra Nath Mahata 
8. Shri Mohammad Yusuf 
9. Shri B. S. Murthy 

10. Dr. Laxminarain Pandey 
11. Shri Rarnsahai Pandey 
12. Shrimati Savitri Shyam 
13. Shri Vijay Pal Singh 
14. Shri G. Venkatswamy 
15. Shri Ram Chandra Vikal 
16. Shri S. B. Bobdey 
17. Shri B. K. Kaul 
18. Shrimati Vidyawati Chaturvedi 
19. Shri Jagadish Prasad Mathur 
20. Shri Thillai Villalan 
21. Shri Shyam La1 Yadav 
22. Shri Sheel Bhadra Yajee. 

SECRETARIAT 

Shri Avtar Singh Rikhy-Joint Secretary. 
Shri B. B. Tewari-Deputy Secretary. 
Shri T. R. Krishnamachari-Under Secreta~y. 

(iii) 



CHAPTER I 

1.1. This 29th Report deals with Excesses over Voted Grants/ 
Charged Appropriations as disclosed in the Appropriation Accounts 
@tailways), (Defence Services), (P&T) and (Civil) for the year 1969- 
70. These Accounts were laid on the Table of the House on the 1st 
April, 7th June, 7th June and 22nd June, 1971 respectively. 

1.2. The Committee have examined the Excesses in the light of the 
explanations furnished by the MinistriesJDepartments concerned 
(Appendices I to XVIH). 

L3. During the year under report (1969-TO), excesses occurred over 
f8 Voted Grants and 5 Charged Appropriations. These aggregated to 
Bs. 17.10 crores as against Rs. 27.78 crorae and Rs. 3.78 crores during 
the year 1967-68 and 1968-69 respectively. The Committee are con- 
arned to find that the position which sbwed  improvement during 
1b68-g9 over that of the previous year has deteriorated again. The 
Cammittee need hardly stress that concerted steps should be taken to 
improve budget- procedures so as to minimise excesses over 
grants. They hope that all possible d o r t s  will be made by the Minis- 
-kies/Departments to improve the position. 



INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Twenty-Ninth 
Reports on Excesses over Voted GrantsICharged Appropriations as 
disclosed in the Appropriation Accounts (Railways), (Defence Ser- 
vices), (Posts and Telegraphs) and (Civil) for the year 1969-70. 
These accounts were laid cyn the Table of the House on the 1st April, 
7th June, 7th June and 22nd June, 1971 respectively. 

2. The Committee examined the Excesses in the light of the ex- 
planations furnished by the Ministries/Departments concerned 
(Appendices I to XVIII) at their sitting held on the 20th December, 
1971. 

3. Action Taken Notes furnished by Government pursuant to the 
recommendations contained in the 123rd Report of the Public 
Accounts Committee (1970-71) on Excesses over Voted Grants/ 
Charged Appropriations as disclosed in the Accounts for the year 
1969-70 were considered by the Action Taken Sub-committee at their 
sitting held on the 4th August, 1971. The Report of the Sub-Com- 
mittee was approved by the Committee on the 20th December, 1971 
and forms Chapter I11 of this Report. 

4. The Committee would like to place on record their apprecia- 
tion of the assistance rendered to them by the Comptroller and Audi- 
tor General of India. 

NEW DELHI; 
December 20, 1971. - 
Agrahayana 29, 1 8 g 3 T  

ERA SEZHIYAN, 
C h a i m n ,  

Public Accounts Committee. 





8 78-Minktry of Shipping and Transport Shipping & Transport. 1 ,~M~DJO 

9 -Roads. . . . . . . Shipp ng & Transport 20,01,76,oo0 

10 83-Miniser of Steel and Heavy Engineering Steel and Heavy Engineering 25,30,000 

CHARGED APPROPRIATIONS 

11 17-Taxes on Income including Corporation Finance I ,25,000 
Tax ctc. 

12 12yCapital Outlay on Multipurpose River Irrigation & Power 
Schemes 

I3 7-Roads . . . . . . . Shipping & Transport 

I4 131-Capital Outlay on Aviation . . Tourism and Civil Aviation. 2 , 5 O > m  

APPROPRIATION ACCOUNTS (DEFENCE SERVICES) 1969-p 
VO1-FD GRANTS 

15 4-Defence Services, Effective Air Force Defence 1,97,71,60,000 

16 5-Defence Services, Non-Effective . . Defence 34 6 5  W,m 

17 103-Defence Capital Outlay . . . Defence I ,3 I p z  ,02 ,wo 

APPROPRIATION ACCOUNTS (RAILWAYS 1969-70 
VOTED GRANTS 

18 7-Revenue Operations-Fuel . . . Railways 

19 p--Revenue-Misc. Expenses . . )) 

20 16-Pensionary Charges-Pension Fund . 9 ,  

*These figures represent the finally veriAed actuals and vary somewhat from the figures mentioned in .the Acuit Beport due - 
rmsclar~ficat~ons subscqu~tly detected . 

**The excess Shown under this Charged Appropriation in the Audit Report was due to misclassifications and does not require 
regularisation in terms of paragraph 7 of the 16th Report oi the Public Accounts Committee (first Lolc Sabb.). 



2 20-Payments towards Amortiaatim of Railways 33 ,37Poo 33,37P88 Ss 
over Capitalisat ion. 

CHARGED APPROPRIATIONS 

22 z-Revenue-Misc. Expenditure . . . Railways 3KJI ,OOo 3,01414 4x4 

23 14-Construction of  New Lines . . ,> 4&%00o 4,98,76a 3a ,762 

APPROPRIATION ACCOUNTS (P&T) 1969-70 
VOTED G R A N B  

24 94-Post & Telegraphs dividend to enersl Communications (P&T) 33,97.48 3 0 0 0  38,98,56,331 S,oI,o8,331 
Revenue, Appropriation to Rnerve %und & Board 
Repayment of loan taken from general revenues 

P 



2.Z. In orE m p h  S& of the alst Beport (Fourth Ink 
e b b )  of the Commtttae, the mtss on excesses duly vetted by Audit 
h d d  be furnished to the Committee immediately a k  the presenta- 
tion at the Appropriation .Accpuntp to .Pa+imnpt or by '10th April, 
wbhhmmr is later. Approprbtiom A~cowts (CW), 1989-70 were 
pmented to Parliament an 226-1971. However, the Committee find 
that the wtes relating to grants "79-Roads",. "131--Capital mtlsy 
on aviation" and "53-Andaman and Nicobar Islands" were received 
only on 58-1971, 6-9-1971 and 29-11-1971 respectively, with the result 
thst thkr &sport could not be fhlised by the Committee in time to 
ensure regubht ion  of the excesses without delay. The Camtittee 
would, therefom, like to impress u p n  the Ministry of Finance the 
neceesity of adhe* strictly to the time schedule already laid down 
by them. 

2.3. From the notes furnished by the Ministries, the Committee 
find that as in the past the defective estimation at the time of fram- 
ing the Budget and Wised Eatimatee, lack of proper review of the 
progress of expenditure at the appropriate time, failure to anticipate 
,properly the receipt of stores and debits relating thereto, absence of 
adequate provision for the adjustment of past liabilities, erroneous 
adjustments and lack of proper control over expenditure were the 
main c a m  fvr excesses during the year under report. 

24. The Committee further note that in regard to some of the 
cases of excess over charged Appropriations, although the extra lia- 
bility was known in time, no action was taken by the departments 
concerned to obtain supplementary appropriation. In one cam 
(Grant No. 123-Capitd owtlay on Mrtlti-purpose Biver Schemes) the 
expenditure was incurred witheut any budget provision although 
tbe proper course would have been to take an advance from the 
Contingency Fund to be recouped by obtaining a~propriation d* 
the gear. The Committee are srrqprised that t b  Miistries haue ex- 
plained these lapses as due to the ignorance of & and procedure 
on the part of authorities concerned whicli cannot be accepted as a 
plea. me Camaittse 'trust Chat su& 1epcsag m mat ?war. 

2.5. The Committee d l  now proceed to deal with some indf+idual 
cases ot excesses. 



1969-70 . ~t . 
GRANT 23-Pensions and other Retiremtnt Benefits' ' " I 

Wgi la1 &ah . . . . . . .  Rs. 7 4 4 . m ~ ~  
Supplementary Grant . . .  Re. 47qlr65,s r 
fiinal Grant . . . . . . .  Rs. 8,31r76@ 
Actual Expenditure . . . . . . .  Rs. 6,3S967,9S4 
Excess . . . . . . .  (~76. 3,91854 

2.6. During 1967-68 and 1968-69 also the expenditure had exceeded 
the grant by Rs. 21'26,534 and Rs. 8,04,991 respectively. 

2.7. The excess during 1969-70 occurred mainly under the sub-head 
"Superannuation and Retired Allowances" (actual expenditure 
Rs. 4.20 crores against total provision of Rs. 4 crores) and was due to 
more payment of pensions. During 1967-68 and 1968-69 also this sub- 
head recorded excesses of +. 19.81 lakhs and Rs. 2.69 lakhs respec- 
tively. 

2.8. In a note furnished to the Committee, the Ministry of Finance 
have given the following r.easons for the Excess:- 

"The excess, which is the net result of excesses and savings under 
the variops sub-heads of h e  Grant, occurred mainly under the 'Vot: 
ed' portion of the subheads 'A.-Superannuation and Retired Allow- 
ances' (Rs. 19,59,393) and 'G.-Family Pensions' (Rs. 4'84,835) partly 
counterbalanced by savings chiefly under the sub-heads 'D-Gratui- 
ties', 'F+ontributions for Pensions and Gratuities', 'J-Donations to 
Provident Funds' and 'M-Pensions to Former Employees of Sind, 
N.W.F.P., etc." 

"The expenditure under this Grant is some what of an unpredic- 
table nature since it is not possible to anticipate precisely the pay- 
ments of Pensions, Gratuities and Family Pensions to be made during 
the year. The estimates and final grant are fixed generally on the 
basis of the information. furnished by the various Accounts Officers 
who in turn base them on the trend of past and current actual5 and 
such other information as may be available with them. The excess 
has been caused by more drawal of Pensions and Family Pensions etc. 
than anticipated." 

2.9, IWe Committee nota that the expenditure had exceeded the 
grant for the third year in succession. As in the previous sears, the 
excess during 1989.70 occtured mainly under the sub-head 'Superen- 
nuation 'and W r e d  AHowaneao' (actuol expenditure lb, a 0  crores 
against total provision of Rs. 4 crores) and was due to more payment 
of pensions than anticipated. While the Committee concede that the 



expenditure relating to payments of death gratuities and Family Pen- 
sion8 ib of an unpredictable nature, they see no reason why expendi- 
ture on Superannuation and &.tired Allowances codd not be estimat- 
ed ~rectuately. The Committee feel that a c e e s  of 5 per cent over the 
proviaion for %uprannuation and Retired Allowances' during 1969.70 
was hardly justified and that there should normally be no excess on 
this account in tuture. . , 
MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT 

-- - 
Grant No. 40-Public Works. 

Rs. 

Original Provision . . ' , . . . , 40,63,50,000 

Supplementary Grant . . . , . . . 2,71,94,000 ------ 
Final Grant . , , , . , . . 43,39,44,000 
Actual Expenditure . . . . , . . 43,59,01 ,848 ---- 
Excess . . . . . . , . . (+I  19,579848 

2.10. Excesses occurred mainly under (i) A.2 (1). Buildings 
(Rs. 53.20 lakhs) and (ii) A.7(1)-Suspense Stock (Rs. 54.55 lakhs). . 

2.11. In a note furnished to the Committee, the Ministry of Works, 
Housing and Urban Development have inter-ulia stated as follows:- 

"The original provision of Rs. 40,67,50,000 in the voted section of 
this Grant was augmented by Rs. 2,71,94,000 by obtaining a Supple- 
mentary Grant in the March, 1970 session of Parliament. Against the 
final Grant of Rs. 43,39,44,000 the actual expenditure came to 
Rs. 43,59,01,848 leaving an uncovered excess of Rs. 19,57,848. 

"The excess is the net result of excesses and savings under the 
various subheads of the Grant. The excess occurred mainly under 
the following sub-heads: 

Sub-heads Final Actual Exccse 
- Grant expenditure - 
I 2 3 4 

(In lakhs of rupees) 

A. Public Worka : 



A.j(i)--Executive Voted 

Establishment 

A.g(g)-Other 
Establishment : 

A&)(I).--Ordinary Voted 

Establishment 

A. 5.-Furniture . . Voted 

A. 7.-Suspense . . Voted 

"The reasons for the excess under the above sub-heads are briefly 
explained below:- 

A.2 (1)-Buildzng (&. +53.20 lakhs) 

The excess is mainly due to an unanticipated payment on account 
of house taxlservice charges including arrears of Rs. 37.02 laklas to the 
New Delhi Municipal Committee in March, 1970 which could not be 
foreseen earlier. The claims of the NDMC for service charges, pro- 
perty tax etc. had been pending with Government for a considerable 
time as there were huge variations between their figures and those 
of the CPWD. As there were claims and counter-claims the NDMC 
were requested to reconcile the differences through personal efforts. 
The work of reconciliation which was started by NDMC in April, 1969 
could be completed only in FebruaryIMarch, 1971. As the reconcilia- 
tion was in progress the total liability was, therefore, not known to 
the Government earlier. In March, 1970 it was decided that the dues 
of the NDMC for the period ending 31-3-1970 as stated by them less 
dues of the CPWD should be paid. It was not possible to provide ad- 
ditional funds by obtaining a Supplementary Grant at that stage and 
this resulted in excess. A part of the excess was also due to wanti- 
cipated increased expenditure on maintenance works of an urgent 
and inescapable nature both in ofice buildings and residential bun- 
galows in the New Delhi area." 



'Tb exmm i a  mainly due to errors in classiflcation of expenditure 
within thg Grant in respect of sub-heads under the Group-head A. 3- 
Esta- which could not be detected during the course of tfie 
yqs. As a result ob this mis-classification, there was a cbrrespod- 
ing saving under Direction and under 'Workcharged Establishment 
converted into regular establishment' under the Group head 'A. 3- 
%tablybmentl." 

"Detailed instructions are bekg issued by Engineer-in-Chief to thd 
Superintending Engineers/Executive Engineers to ensure that correct 
classiflcation is recorded by them on the bills, so that cases of mis- 
classification are detected and rectified in time." 

A. 5-2f'umidncre: $2.58 lakhs. 

'This excess was on accoynt of supply of additional items of fur- 
niture on demand far Ministers and Members of Parliament and 
furnishing of the residence of the Vice-President." . A.  7-S-e: A. 7 (1) Stock: A.7 (1) (1)--Ckges- (+) &. 54.55 

lakhs. 

"This head represents the transactions connected with the pur- 
chase of materials both for buildings and roads, made by the Central 
P.W.D., for various works undertaken by them. 

"The excess was mainly due to receipt of more cement and steel 
during the last quarter of the year than anticipated. 

"The excess under the above sub-heads and minor excesses under 
certain other sub-heads were partly counter-balanced by savings 
under other sub-heads of the Grant leaving a net excess of Rs. 19,57, 
848 as a whole in the Grant." - 

2.12. It is seen that the Supplementary Grant of Rs. 27.15 lakhs 
obtained in March, 1970 under the sub-head A.2(1)-Buildings proved 
insufficient. Even so the provision was reduced by Rs. 13.32 lakhs by 
reappropriation which increased the excess under the sub-head. 

2.13. The Cormmittem obeeroe that s&rMamt ~XCBSB~T) had oceurred 
trader the heads 'AZ(1) Brdldhgs' (k. 53.20 l a b )  and 'A7(1)- 
bpanebstodt' (Bs. 54.55 lakhs). The exam under 'Bulidings' is 
8rcprlriad as m a b b  due to an unanticipated payment on account 
df dumb hxi mdce charges hcluding amears of Rs. 37~02 l a b  to 
tiia NIWV DslWl Rtanidpel Committee. Thh c t a h  of the New DelM 



Mdcipa l  C~mmittee in this regard hsd, 
with Government for a c d e r a b k  time. It is not, thedam 4 d h  
clear as to why reconcilistim between the depertmmtsl tirpura md 
those of the New Delhi Municipal Committee 'which started ' in 
April, 1389 could not be completed promptly and how a d b C b b  Yb 
pay the dues as stated by the New Delhi Md-I: C m -  1- 
the emount crajmed by CFWD could not be taken in time to d t -  
ably pravide for the payment during the year wldk the recOlkdlia- 
tion was in progress. That the liability could not be antidpaded 
even at the stage of reappropriation when bhe provi&n U I I ~ ~ W  this 
head was actually reduced is unconvincing. The COmLmjtb hope 
that the Department will be careful in antbipating and providing 
for liabilities of this kind in future. 

2.14. As regnrds the excess that occurred under 'Suspen~-~bck' 
due to recekpt of more building material during the last q W e r  of 
ths gear than expected, the Committee need hardly stress that the 
deptutment c o n d  should have a closer riison with the purdrasc, 
o rgan i~on/supp lbrs  in respect of indented matenials. They also 
wish that the supplies had been spread out to obviate concentration 
in last quart* and regulated according to the needs of $he works 
and availability of funds. 

MINISTRY OF HOME AFFAIRS 

GRANT NO. 53-Andarnan and Nicobar Islands. 
-- - -- - 

Rs. 

Orginal Grant . , . . , , . . 7,84,26,000 

Supplementary Grant . . . . . ,' , ~,o~,II,ooo 

Total Final Grant . . . . . .  9,90,37,- 

- Actual Expenditure . . . . . .  10, I5,70,443 --- 
Excess . . . . . . , . .  25933,443 

2.15. During the years 1967-68 and 1968-69 also the expenditure 
had exceeded the grant by Rs. 64.51 lakhs and Rs. 23.34 lakhs ws- 
pectively. Excess during 1969-70 occurred maniiy * under (id 
'El (5) (2)--Other suspense Account' (Rs. 22.19 lakhs) and (di) 
'Fl(2) Miscellaneous shore Establishment' (b. 15.Cl3 lakhs). Wing 
1967-88 and 1968-69 also the head 'El(5) (2) Other Suspense Amuunt' 
rwlorded excess of Rs. 22.49 lakhs and Rs. 9.14 l a b s  respectively. 



'The origim povigion of Re. 7,84,26,000 f& the wted section 
of this grant was augmented by Etg. 2,06,11,000 by obtain- 
ing a Supplementary Grant in the March, 1Q70 seasion of 
Parliament. Against the final Grant of Rs. 9,9Q,37,000, 
. the actual expenditure amounted to Rs. 10,15,70,443 leav- 

ing an uncovered excess of Rs. 25,33,443. The excess is 
the net result of excesses and savings under the various 
subheads of the Grant and occurred mainly- under the 
folloving subheads for the reasons explained below the 
respedive sub-heads:- 

-___I__-- - -- ------- - 
E. Public Works (including Roads) 

and Schemes of Miscellaneous Public Improvements : 

E. 1l4)-Public Works : 
E.1(4)-Tools and Plant 

Final Actual Exces s 
Grant Expendi- 

t ure 

E.I(~)(I)-New supplies, Repairs, etc. 6,54,3w 12,26,244 5,71,944 

The excess was due to (i) receipt of more spare parts towards 
the end of the year than anticipated and (ii) unavoidable 
delay in the adjustment of credits at the end of the year 
for hire charges of trucks in respect of material issued 
and debited to the works sepa~akly. 

E. I(s)-Suspense: 
' B, I(5) (2) Other 

Suspennc Accounts : 

-.- .-- - 
Due to ipcrqme in the demand of stores like cement, steel 

etc. consequent on increasq in the building and road 
worh in the Island additional funds were provided 
through Supplemenby Grant but it proved inadequate 
due to (i) arrival of more stores $han anticsipat@ at the 
dd"oT the yb* and (ii) adjustment of certain inevitable 
~ B ~ ~ e s .  ATthough the liability register was maintain- 

: $ r ' y ~  these 'Ua'iftieq could not be anticipated and dljhijfjpZ ! F  



r 9' 0 1  
p&ided fdr d q i - i i  the year 186&?0"as the de&$ '$kv 
accepted by the department towards the end of the year, 
As, however, there w e  carrqqmndingly mire recoveries 
on this account due t6 issue of stores to works there was - no net cash outgo on this account. 

F. Transsort and Communications (other thy a d s ) :  
F. I-Ports and Pilotage: 
F. l(2)-Miscellaneous Shore Ektablishment: 

Final Grant Actual 
Expend. 

Rs. Rs 
I?. 1 (2) (4)- 

Excess 

Rs. 

Marine Stores 

Gross Expenditure 20,79,900 35,80,550 15,010,650 
The excess was mainly due to payments in respect of past 

indents made directly to the suppliers by the Pay and 
Accounts Offlcer and adjusted by the Accounts OBcer in 
March, 1970 (Final Accounts) wkthout prior in t iq t ion 
to the Administration. Intimation regarding these 
adjustments was received only in July, 1970 when it could 
not be covered by adaitional funds. F. 1(2)(5)-Dock 
yard charges: 50,000; 3,44,124; 2,94,124. 

The excess under this sub-hsad is mainly due to a wrong 
ad'justment of Rg. 571,757.92 in accounts under the Major 
Head '53.-P& and Pilotage' made in the acwunts office 
which came to light after the accounts of the year were 
closed when it was too late to rectify the error. 

In conformity with the recommendations contained in para- 
graph 7 of Sixteedh Report of the Public Accounts Com- 
mittee (First Lok Sabha), this misclassified amount of 
Rs. 2,71,758 may be excluded from the scope of regulari- 
sation by Parliament. This position has also been accept- 
ed by the A.G.C.R, New DeIhi. 

8. The excess of Rs. 45.86 M s  under the above sub-heads and 
&or ex-$ under other sub-fiegds were partly off 
set by savings under other sub-heads of the Grant leaving 
an uncovered excess of Rs. 25,33,443. After excluding t* 



2.17. Despite repeated commapts by the Cornonittee, ex- wzder 
tMs grant has by now became sn annual feature. ,As in pre- 
vious years, the bulk of the excess was due to f a i l k  to antieipnte 
properly the receipt of stores aad debits relatbg thereto abd to 
make adequate iprovW011 for the adjustment of past liabilities, The 
excess was as high ah, 72 per cent and 87 per cent under the heads 
'F1(2)(4)(1)-Marine stopes suspense-Gross expenditure' and "E 

1(4)[1)-Tools and p l a n t N e w  supplies, repairs &." respectively. 
There was neibher an exercise of proper control over expepldd.ture 
nor there had been an effective liaison both with the suppliers and 
the Accounts Omcer. The Committee are unable to comprehend 
how the payments were made for the supplies by the Pay & 
Accounts OWcer wifhout the knowledge of *he Andaman Adminis- 
tration and adjusted by the Ac6unts Officer belatedly which result- 
ed in excess remeilning u n e o v e d  by suitable additional prwision 
under the head "Ft1)(2) Miscellaneous Shore Establishments. 

2118. The Committee note that pursuant to their earlier recom- 
'mendation, the Ministry of Home Affairs have impressed upon the 
. Andaman Administration &he need for strict c o m p ~ c e  with the 
rules and instructians regarding control over expenditure and to 
maintain closer liaison with the suppliers on the one hand and Ac- 
counts Ofacer on the other l o  avoid such excesses in future. The 
Committee trust that the Andaman Administration will strictly 
comply with the instructions issued by the Ministry of Home 
Affairs. The Committee would like to watch this throu& the 
future Appropriation Accounts relhting to this grant. 

MINISTRY OF PETROLEUM AND CHEMICALS 

GRANT NO. 77.- Other Revenue ~xpenditure of the Ministry of Petroleum an1 
Chemicals and Mines and Metals. 

-- 
Original Provision . . . . . . Rs. 1~,8p,80,ooo 

Supp!emcntar~ Grant . . . , . . . Rs. 61,71,ooo - 

Actual Expenditure . . , . . , . Rs. 16,56,55,058 

e X c e ~ 8  . . . . . . . . Rs. 5,%058 



2.19. Excees occurred mainly under 'Paymehti to Wlways  on 
accouilt of &eight concessions on the bspttches of Furnace Oil' 
(B. 88.87 lakhs). 

2.20. In a note furnished to the Committee, the Ministry of 
Petroleum and Chemicals have stated as foVows: 

T h e  Original provision of Rs. 15,89,80,000 in the Vobd, 
section of this Grant w a s  kgmented'by Rs. 61,71,000 by 
obtaining a Supplementary Grant in March, 1970 session of 
Parliament. Against the h a 1  Grant of Rs. 16~51,51,000 the 
actual expenditure amounted to Rs. 16,56,55,058 leaving an 
uncovered excess of Rs. 5,04858 which requires to be 
regullarised. 

The excess, which is the net result of excesses and savings 
under the various sub-heads of the Grant occurred mainly 
under the subXe6d 'C-3(5)-Payments to the Railways on 
account of Freight doncessions on the Despatches of 
Furnace Oil' (Rs. 88.67 lakhs), due to the adjustment bills 
for the earlier period having been submitted by the Rail- 
ways at the fag end of the year (Rs. 58.83 lakhs) and 
more subsidy to Railways during the year 1969-70 due to. 
increase in despatches of Low Sulphur Heavy Stock, in 
view of thi? greater power generation than anticipated 
(Rs. 29.84 lakhs). 

The Scheme of concessional freight on consignment of 
Furnace Oil in wagon loads booked by rail from certain 
ports and other trimshipment points, in view of the d B -  
culties experienced by industries located at longer dis- 
tances from coal fields, was introduced with effect from 1st 
July, 1982. Under the scheme, consignment of furnace oil 
in wagon loads booked by rail from any of the designated 
ports was chargea only half the freight leviable under the 
normal tariff rates subject to a certain net minimum 
charge, the difference between the full freight applicable 
and that actually ch'arged being made good to the Rail- 
ways as subsidy. This scheme had been modified from 
time to time. With effect from 1st July, 1968 the conces- 
sion is available only in respect of Low Sulphur Heavy 
Stock Residual Fuel Oil produced wholly from indigenous 
crude and used by public utilities for power generation. 

The expenditure under this sub-head -resents the payments 
made to the Railways on account of the Merence between 



the i;U1 freight pawble at donna1 rates and the Coanmer- 
cia1 fmight charged for the tramport of the Low Sulphur 
Heavy &ds/Residual Fuel Oil produced wholly from 
indigenous crude and used by public utilities for power 
generation from various ports to the points of consumption. 

Normally expenditure sanctions against the Budget provision 
made in the grant are issued by the Department control- 
ling the G r a t .  The procedure for the p a p n t  of subsidy 
to the Railways Ps that the Oil Company Tays the freight 
to the Railways at the concessional @ate and the Railways 
put in their claims to the Accountant General, Commerce, 
Works & Miscellaneous through their Accounts Officer 
for the reimbursement of the balance amount being the 
Government Oil rebate. The Accountant Genenal, Corn- 
merce, Works & Miscellaneous accepts the debit raised and 
books the expenditure on the strength of a certificate of 
correctness furnished by the Railway Accounts Officer 
and affcnds necessary credit to the latter in the usual 
manner. No sanction in this regard is issued by the 
Department. 

A sum of Rs. 30 hkhs was originally provided under the sub- 
head 'C-S(5)-Payments to the Railways on account of 
Freight concessions on the Despatches of Furnace Oil' 
during 1969-70. Out of this a sum of Rs. 1,18,925 was re- 
appropriated later on leaving a final Grant of Rs. 28,81,075. 
Though at the time of framing the revised estimates the 
concession likely to be availed of by the companies during 
1969-70 was estimated at Rs. 58 lakhs, in view of the paat 
actuals and the trend of current actuals which were always 
less than the Budget provision as shown below, no addi- 
tional provision for the increased requirements was sought 
for:- 

Year Budget Est\mate Concession availed bv the Acmals 
Companies during the vear 

Rs. Rs. Rs. 
196768 27,54,000 31~62,374 925,595 
1968-69 IO,OO,OOO 47,05949 10,84435 
1969-70 ~O,C,O,OOO 56,98.321 (6~17,547) 

up to Feb. '70. 

&gainst the F h l  Grant of Rs. 28,81,076 the actual expenditure 
during tbs year, however, amounted to Rs. 1,17,48,3lV 
m l t i n g  in an excess of Rs. 88,67,235. The expenditure 
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adjpskd during tip month o,f M:qh,lPrpWwry, Final 
and Suppleple~.tary) 1970, d c c o ~ b ~  a l ~ ~  a ~ l l ~ t e d  to 
Rs 1,11,00,W. The excess expenditure wars, known toa 
Late to toe Ministry to provide for additional funds on this 
account. 

The total excess of Rs. 88,6735 under the above sub-head and 
minor excess (Rs. 9,837) under other sub-heads were partly 
counter-balanced by savings Rs. 83,67,014 under other sub- 
heads of the Grata  leaving a net excess of Rs, 5,04,058." 

k 
221. The Conunittee note that excess occurred mainly under 

Tayments to the Railways on account of freight concwions on the 
despatches of hunace oilp. AgaEnst the final allo-t of Bs. 28.81 
lakhs under this head, the actual expenditure during the year 
amounted to Rs. 117.48 lakb. As-there we-re arrears of copcession 
availed of by h e  oil companies awaithg adjustment: to the extent 
of Rs. 58.56 lakhs in respect of the years 196748 and 196889 and 
at the time of £ramkg revimd estimates the crmcef@on likely to be - 
availed of during 1980-70 was estimated as Bg. 58 laLhs, the Cam- 
snittee are at a loss to understand how the final allotment was 
reduced to R$. 28.81 lakhs. The expectation that t&e adjustment of 
atrear c k  would be delayed for more than two years is not 
justifiable. 

2 2 2  The procedure f m  the payment of subsidy to the Railways 
as explained by the Mlinistry is that the oil corrywny wys the freight 
to the Railways at the conceBsiona1 rate ~d the Railways put in 
their claims to the Accountant G e n d ,  Cammerce, Works and 
Mkcellaneous through their Accounts Officer for reimbursement of 
the balance amouat being .the Government oil rebate. The Acwun- 
tant General, C-e, Works & Miaeellaneous accepts the debit 
rslsed and books the &cpmditure on the strength of a certificate of 
correctness fudshed by the Railway Accuunts Otiifer and affords 
credit to the Wways. The Committee feel that excess ansler tMB 
head could have been avoided bpld there been effective coordhtion 
between the department coneemed,atailway authorities and the 
Accountant General. 

XI. The Camrmittee see no reason why the Rdhmys a d d  no& 
fhurlise their claims for the retmb~earent of the oil rebate prompt- 
ly. In order that Parliament may how Tiitexact amount of 
subsidy dtning each yew, the Committes wid that at+ claims 
wW8W to a year are settEed in that yew 'itself tantempermeons- 
b ~ ~ ~ l t m ~ t l m e b g s w h a s a c a r r e d t n t h e p a r d  " 



2% F i  the past several years the expenditure exceeded the 
grant continuously. Exce88es occumd during 1969-70 also as in 
past over a decade-mainly under "Maintenance of National High- 
ways" (Rs. 84.60 lakhs). ' In the first subparagraph of paragraph 
2.34 of their 123rd Report (Fourth Lok Slabha) the Committee have 
indicated the excesses that occurred under this head continuously 
from 1969-430 to 1Sg&68. 

225. In a note furnished to the Committee, the Ministry of Ship- 
ping aria Transport have stated as follows:- 

"A. E x c d  h the Voted portion of Grants: 

The overall excess of Rs. 87,85,170 in the Voted section, which 
is the net resdt of excesses and savings under the various sub- 
heads in the Grant, occurred mainIy under the subheads 'A.4(1)- 
Maintenance of National Highways' (Rs. 84,60,071), 'A.4(3)-Main- 
tenance of Border Roads' (Rs. 6,28,577) and 'B.1-Original Works' 
(Rs. 1,38,616) of the Grant as explained below:- 

'A. 4(l)-Maintenance of Natha l  Highways' (Rs. 84,60,071): 

A provision of Rs. 11,26,00,000 was made under this sub-head in 
the budget for 1069-70. A sum of Rs. 7,00,000 became available out 
of savings unirer other subheads in the Gnant. Thus, allotments 
aggregating Rs. 11,~,00,000. were made to the States for the main- 
ienance of National Highways duiing 1969-70. 

In addition, an advance of Rs. 93 lakhs was obtained from the 
Contingency Fund of India for expenditure on restonation of 
damages caused to National Highways by the heavy floods in 1989. . 
Actually, a sum of Rs. 79,88,241 was-drawn against the advance of 
Ra. 93 lagha 1 .. " 7 

, , Against the allotments of Rs. 11,93,00,000 referred to in para 2 
above, the'expsoditure booked in the Consolidated Fund of India 
amounted to Re. 12 J7,6O,O?l resulting in an excess of Bs. 84,60,071 

' 



vadu this S U ~ ,  w e  d s  act&& i n  '& " 

*totalling.Ra 09,47,722 in certain States as shown bed ow^.^ 

Andhra Pradesh (Rs. 3,28,213), ~I%WIII 16,fWWL 
- ---- *-.... 

Hhar (Rs. 19,01,714), Gujarat CRa 96,147), H a r y m  
(Rs. 6,00,361), Madhya Pradesh W. 5,59,654), AltshP 
rashtra (Rs. 14,98,861), Mysore (Rs. 7,15,771), Nageland 
(Rs. 7,28,812), Rajasthan (B, 3,%,265), Tamil lrSadv 
(Rs. 21,514), Uttar Pradesh (Rs. 4,13,398), West Ben@ 
(Rs. 37,765), D e w  (Re. 1@,360), Himachd FrairZeJ1. 
(Rs. 10.073) and Manipur (Rs. 1,88,588). 

The expenditure of Rs. 12,17,60,071 adjusted under this sub-hesde 
is exclusive of the expnditure incurred against the Contiagency 
Fund Advance of Rs. 93 lakhs mentioned earlier. 

As a result of savings amounting to Rs. 8,87851 in other stat& 
the net excess under this sub-head was reduced to Rs. 84,MW?I- 
This excess was mainly due to the fact that the States had to incur 
extra expenditure on unavoidable repairs in order to keep the lines 
of communications in-tact. 

A. 4(3)--Maintenance of Border Roads (Rs. 6,28,577): 

The excess under this sub-head was mainly due to the following 
factors:- 

(i) Unavoidalble expenditure of emergent nature on the main& 
tenance of JammuSrilvagar road and unanticipatede 
adjustment of liabilities pertaining to the year 1968-69 
(Rs. 3.19 lakhs). 

(ii) Increased expenditure on the maintenance of certain roads. 
in Himachal Pradesh with a view to keeping them fit for  
vehicular trafflc through-out the year (Rs. 2.31 Lakhs). 

(iii) Erroneous adjustment in the Divisional accounts of IiabiIi- 
ties relating to a road on the border of SikMm for the year 
1960-61 when this road was maintained by the West Ben@ 
Government (Rs. 1,37,668). 

. B. 1. Original Works' (Rs. 1,38,616): 

The excess under this subhead was mainly caused by niaclassi- 
Bcltion of an expenditure of Rs. 1,37,901 under the major Head '52- 
Capital Outlay on Public Works' (i,e. within Revenue Acyunt) 
insttad of under the Major Head '103-Capital Outlay on 'Cpcubvc 
Works' (i.e, outside Revenue Account) , The eqpenditure w& cor- 
wetly adjustable under Grant No. '127-Clapitai Outlay on RoaW 



l 3 e  road wol.ke under the administrative wntfol of this Mi* 
try are executed t k u g h  the agencies of the State Public Works: 
Departments and tbe b n t r a l  Public Works Department. Provision 
in the budget is made on the basis of estimates received from the 
various executive agencies. They in turn, me guided by their subsi- 
diary e&ablikKments such as the Chief Engineer, Superintending 
Engineer Divisional Engineer, etc., who are in charge of actual' 
execution of the works. The Government of India invariably im- 
press upon the States the need for restricting the expenditure to 
the amount of the allotment and this stiylation is also made in the 
letters dnctioning the allotments of funds. In view of these instruc- 
tions, i t  was not expected that the grant would be exceeded. Some 
of the States, however, failed to restrict the expenditure to the 
allotment made to them, which, as explained in para 1 above, 
became unavoidable as extra expenditure had to be incurred on 

.inescapable repairs in order to keep the lines of communications in 
tact. 

The Government of India are, however, fully seized of the prob- 
lem of avoiding excesses over sanctioned grants and have already 
taken,a number of measures in this behalf. In accordwce with the. 
existing instructions, the State Governments are required to furnish 
monthly returns of expenditure against the grants, sanctioned b y  
the Government of India. These returns are scheduled to be receiv- 
ed by the 20th of the month following the one to which they relate. 
Experience has, however, shown that the submission of these returns 
by the States is not very regular. In pursuance of the recommen- 
dations of the Public Accounts Committee in paragraph 2.35 of 
their Twelfth Report (Fourth Lok Sabha) necessary follow-up 
instructions were issued to the States vide Ministry's Circular 
Letter No. B-29(2)/68, dated the 19th April, 1968 and the impenative 
need for the prompt submission of the monthly returns of expen- 
diture again the allotments sanctioned to them was once against 
bnpressed upon them. An attempt to restrict expenditure to the 
amount of the sanctioned g ran t l s  also being made through the 
Regional Offices set up in the various regions. In the light of the 
observations made by the Public Accounts Committee (Fourth' Lok 
Babhe) in tIieir ThirCy-Amt Report, the question of streamlining t h e  
gmCdum #or $be erecution of works on #e National-HighwaJfq 
which also covers the probTem of excess expenditure incurred bg 



the Stdes, has bmn Wer wnsidera&m af 2his Misistrq!," qLw 
sary ~ ~ c t i o n s  in the matter have since baen ikued to, the vdou8 
State and Union Territory Governments. %e problem bw aleo 
been taken up at the meetBg of State Chief Engipeers, ,Stx@ing 
*Committee on Roe& >f the Transport Development Council etc. 
At the latter Committee the Ministers-in-charge of roads in States 
are members and the Union W s t e r  of Parliamentary W m ,  

'Shiming and Transport is the Chairman. It io hoped thet the poai- 
tion would improve in the years to come. I r 

In addition, certain further measures for controlling expenditure, 
pursuant to the recommendations contained in the 123d Report of 
the Public Accounts Committee (Fourth Lok Sabha) are also under 
the active consideration of the Government of hdia. 

B. Excess in the Charged portion of the Grant: 

The excess occurred under the sub-head 'A. Z(4)-Grants-in-aid, 
Contributions, etc. (Charged). An amount of Rs. 5,00,000 was provid- 
e d  in the Original budget for 1969-70 by way of grant to the Delhi 
Administration for payments in satisfaction of court decrees in con- 
nection with the execution of road works financed from the Central 
Road Fund. The actual payments, however, amounted to Rs. 5,46,285 
resulting in an excess of Rs. 46,285 under the above subhead. The 
excess of Rs. 48,285 was counter-balanced by the non-utilisation of 
the provision of Rs. 10,OOO~made under the sub-head 'A 4(3).-Main- 
tenance of Border Roads' (Charged) leaving a net excess of 
Rs. 36,285 under the Charged portion of the Grant. 

As the payments were made in satisfaction of court decrees, the 
expenditure was 'Charged' on the Consolidated Fund of India under 
Article 112(3) (f) of the Constitution. The expenditure over and 
above the sanctioned appropriation should have been incurred only 
after taking either a supplementary appropriation or an advance from 
the Contingency Fund of India. This is being brought to the notice 
of all concerned so as to ensure that no expenditure in excess of the 
sanctioned appropriation is incurred in future. 

After excluding the amounts of Ra. 1,37,668 and Rs. 1,37,901 repre- 
senting the misclassifications referred to in para 8(iii) and 9 above, 
the net overall excess in the voted portipn of this Grant requiring 
regularlijation works out to Rs. 84,89,601." 

3 

3.& The Committee are constrained to aiaes a&b coniment' en 
tb exp&ditme exceeding this grant paraistently aver mass thu1-a - .  



t t  Bwrda , T 4  q ~ p  ~ d a  the b a d  'abair?tenance of Natiqarl W- 
myd' (Bs. 4&69 hkb) d d a g  1-10 is the highad. .ever reeded 
in recent y a .  ' h e  Committee had in paragraph. 2.34 of th& U3rd 
aspOrt (Poarth Lbat Sabha) indicated the etxcesses that occarred 
under this he& continuoily from 195460 to 1988-69. It  is evident 
that efforts made M) f a r  to improve the position have been of little 
avail; in fact the position has temded to deteriorate further. In the 
circumstances they would strongly urge Government to ;Bnalise with- 
out any further loss of time the question of streamlining the proce- 
dure of the exemution of works on the National Highways with a view 
to inter alia obviate the excess expendine incurred by the States 
and mport the details to them. It  is surprising that the matter is 
hangil'ng fire for over three years now. The Committee are of the 
opinion that with a more rational and realistic allocation of funds, 
periodic reviews of progress of expenditnre on the basis of monthly 
returns obtained promptly from tKe Works execraHng agencies and 
a better regalatmy control through the Eteg%onal oflices, the excesses 
could have been avoided. 

APPROPRIATION ACCOUNTS (RAILWAYS), 1969-70 
MTNISTRY OF RAILWAYS 

GRANT NO. 7-Revenue Working Expenses. 
-- - 

Rs. 

Final Grant . . . . . , . . r,63,0r362,000 

2.27. According to the Report of the C. & A.G. (Railways) for the 
year 1969-70 "the bulk of the excess was caused by increased expen- 
diture on freight and handling charges on coal and diesel oil (Rs. 88 
lakhs) and more consumption of diesel oil (Rs. 36 lakhs) and coal 
(Rs. 33 lakhs). The balance of the excess occurred mainly on ac- 
count of incorrect assessment of the average cost of coal and the 
unit rate of issue per train kilometre on the South Eastern Railway 
even at the final modification stage (Rs. 35 lakhs), loss of fuel being 
more than anticipated (Rs. 8 lakhs) and aggregate of minor varia- 
tions (Rs. 28 lakhs). A supplementary grant of Rs. 665 Iakhs obtain- 
ed in March, 1970 mainly to cover post Budget increase in prices of 
coal from 1st October. 1969 and increase in sales tax on diesel oil 
(Rs. 188 lakhs), increase in passenger and other services (Rs. 212 
-4, higher rate of consumption of coal incidental to relegation 



of steam traction to inferior services (Rs. 137 lakhs) and c&in + 

arrear adjustments (Rs. 73 lakhs) proved inadequate." 

2.28. In a note furnished to the Committee, the M i n i m  of Rail- 
ways (Railway Board) have, inter alia stated as f0llo~s:- 

"This grant deals with expenditure on Coal and other fuel, 
freight and handl'hg charges, sale_s tax, excise duty and 
cess on coal, electric current for traction purposes and 
losses on fuel. 

The excess of 2,2&.10 lakhs is only 1.4 per cent of the final grant 
of Rs. 163.02 crores voted by Parliament. A supplemen- 
tary grant amounting to Rs. 6.65 crores was obtained in 
March, 1970 mainly to cover post budget increases such 
as increase in passenger and other services (212.17 lakhs), 
higher average prices of coal and increase 'in sales tax 
(185.89 lakhs), higher rate of consumption of coal inciden- 
tal to the relegation of steam tractioq to inferior services 
(136.62 lakhs), receipt of coal by the sea-cum-rail route 
and on account of variation in leads of coal (48.45 lakhs) 
and other rn ino~ causes including arrear adjustments 
(81.66 lakhs). This additional provision, however, proved ' 

insufficient resulting in the excess. The excess occurred 
mainly on the Central (68 lakhs) , S.C. (45 lakhs), N.F. (28 
lakhs), Southern (27 lakhs), S.E. (24 lakhs), Western 
(20 lakhs), Northern (8 lakhs), Eastern (5  lakhs), and 
N.E. (3 lakhs) Railways. 

The excess was chiefly under cost of coal due largely to more ex- 
penditure owing partly to heavier consumption and part- 
ly to higher average prices of coal etc. (68 lakhs), fluc- 
tuations in adjustments under freight and handling charges 
(88 lakhs), consumption of diesel oil (36 lakhs) and minor 
variations such as fluctuations in adjustments in respect 
of losses of fuel, sales tax, excise duty and cess on coal 
etc. (36 lakhs)." 

2.29. Tbe Committee find that among other reasons excess con- 
sumption of fuel, incorrect assessment of -average cost of coal and 
losses of fuel accounted for the excess expenditure under this grant. 
Although the excess consumption of fuel may be partly due to the 
relegation of steam traction to inferior services as explined by the 
Ministry, the Committee do not rule out the scope for economy on 
fuel. In this connection the Committce would like to stress that 
there should be stricter control over the consumption of fuel to 
avoid wastage, pilferage and theft. 



2.30. Aa m g d s  the incorrect asseasnsent of the average cost of 
coal, the Committee observe that this occurred mainly 0x1 the South 
Eastern Railway even at the final modification stage which d& not 
speak well of the method of estimation of cost. The Committee hope 
that such instances of lack of proper care will not recur. 

APPROPRIATION ACCCXTN'TS -(P & T), 1969-70 
MINISTRY OF CO5TMUNlCATIONS 

P. & T. BOARD 

Grant No. 94.-P. & T. Dividend to General Revenues, Appropria- 
tion to Reserve Funds and Repayment of loan from 
General Revenues. 

Original Grant . . . . . . . .  33,97,48,000 

Actual Expenditure . , . . .  . . 38398356,331 
* 

Excess (+) . . . . . . .  5,01,08~331 

2.31. IQ a note furnished to the Committee, the Ministry of Corn- 
'munications (P. & T. Board) have stated as follows: 

"The final accounts for the year 1969-70 disclosed an excess of 
Rs. 5,01,08,331 over the voted Grant No. 94--Posts and 
Telegraphs-Dividend to General Revenues, Appropria- 
tions to Recerve Funds and Repayment of loans from 
General Revenues' as detailed below:- 

Arnont of voted Grant . . . , . Rs. 33,97,48,000 
Actualexpenditure . . . . . . Rs. 38,93,56,331 

' Excess over the Grant . . . . . Rs. 5,01,08,331 

This Grant provides for ('i) payment of dividend to General 
Revenues on the Capital-at-charge, (ii) appropriation of 
surplus on the working of the P. &T. Department to its 
Reserve Funds and (iii) payment of interest on and re- 
payment of principal of loans from the General Revenues 
taken for augmenting the P. & T. Revenue Reserve Fund 
so as to meet the shortfall in the dividend payable to 
General Revenues as well as the deficit. if any, in the 
working results of the Department. In accordance with 
the  convention governing the relations between the P. & T. 
and General Revenues which came into effect from 1st 



April, 1987, the P. & T. Department' 3ays to th$ ~e&raI 
Revenues a dividend calculated at the rate if 4.75 per cent 
on the net capital at charge outstandig on 31st March, 
1964 reduced by its share of accumulated surpluses as on 
31st March, 1960 and further reduced by the balance in 
the Renewals Reserve Fund as on 31st March, 1964 and 
at 6.75 per cent on the Capital advanced after 3lst March, 
1964 reduced by the increase in the balance in the Rene- 
wal Reserve Fund after 31st March, 1964 and the balance 
of the surplus is appropriated to its Reserve Funds. Any 
improveme~t in Receipts or reduction in Working Ex- 
penses has the effect of increasing the surplus anticipated 
in the Budget and results in larger appropriation to the 
Reserve Funds thereby causing an excess in this Grant 
unless it can be anticipated and provided for through Sup- 
plementary Demands for Grants. - 

!be position of funds under this Grant as provided for in the 
original estimate compared with the actual expenditure 
during 1969-70 is indicated below:- 

Original Actuals Variation 
estimate for -Savings. 

for 1969-70 ( f )Excesses 
1969-70 

Dividend to General Revenues . , 13'17 12.84 '-) 0.33  

Appropriation to P & T Revenue Reserve 
Fund . . . . . . . 10.40 13.38 (+) 2 .98  

Repayment of loan from General Revenues . 10.40 12.76 f+) 2.36 

The excess occurred under the heads 'Appropriation to P. & T. 
Revenue Reserve Fund' and 'Repayment of Loan taken 
from General Revenues' as explained below:- 

Appropriation to P. and T. Revenue Reserve Fund (Rs. 2.98 meres) 

At the time of framing the original Bulget for 1969-70, the 
surplus of the P.& T. Department was estimated at 
Rs. 23.57 crores. Out of this, the dividend liability was 
estimated at Rs. 13.17 crores leaving a surplus of Rs. 10.40 
crores to be appropriated to the P. & T. Revenue,Reserve 
Fund. At the time of framing the Revised Estimates the 
surplus was estimated at  Rs. 19.85 crores only. However, 



the actuals disclosed a surplus of Rs. 26.22 crores i.e. a n  
increase of Rs. 2.65 crores over the Budget due to larger 
receipts thacanticiapted by Rs. 7-10 crores, partly off-set 
by increase in Net Working Expenses by Rs. 4.45 crores. 
The actual dividend liability worked out to Rs. 12.84 crores 
against the Budget of Rs. 13.17 crores due to less capital- 
at-charge during the year under review resulting in a 
saving of Rs. 0.33 crores. The balance of Rs. 13.38 crores 
being the surplus of the Department was appropriated to  
the P. & T. Revenue Reserve Fund, as against the B.E. 
1969-70 of Rs. 10.40 crores resulting in an excess of Rs. 2.98 
crores. 

Repayment of loan from General Revenues (Rs. 2.36 crores) 
b 

As against the estimated liability of Rs. 10.40 crores in B.E. 
1969-70 towards repayment of the second instalment of 
the loan taken from General Revenues in 1967-68 and also 
the first instalment of the loan taken during 1968-69 toge- 
ther with interest thereon, the actuals turned out to be 
Rs 10J9.60 lakhs.due to reduction in  fdhqamount of the 
second loan actually taken from the General Revenues 
during 1968-69. After meeting this liability, a balance of 
Rs. 318.83 lakhs would have been left in the P. & T. Reve- 
nue Reserve Fund. It  was, however, decided to repay 
the second instalment of Rs. 2,56,92,678 also of the second 
loan taken in 1968-69. The total payments to the General 
Revenues in regard to the repayment of instalments of 
loan with interest thereon amounted to Rs. 12,76.52 lakhs 
as against the original provision of Rs. 10,40.26 lakhs re- 
sulting in an excess expenditure of Rs. 2,36.26 lakhs. As, 
however. there was a corresponding recovery under the 
Grant (as the amount is met from P. & T. Revenue Re- 
serve Fund), the net cash out-go out of the consolidated 
Fund of India was nil on this account." 

2.32. The Ministry have further stated: 

"The total excess on the above mentioned two heads amounts 
to Rs. 5.34 crores. This was partly counter balanced by 
savings of Rs. 0.33 crore under the head 'Dividend to 
General Revenues' leaving a net excess of Rs. 5,01,08.331." 

2.33. The excess under this grant occurred as a result of incomt  
estimation of surplus of the P. & T. Department which in turn was 
due to incorrect estimation of receipts and working expenses. The 



fCommittee And that the accounts for the year W - 7 0  disclosed! a 
-surplus of Bs. 86.22 crores as against Rs. 23.57 croree anticipated at 
the time of framing the bud@. This was due to increase in receipts 
by Re. 7.10 crores partly o h t  by increase in net working e x p e w  
by Bs. 4.45 cmres. The Committee hope that the estimates of receipts 
and expeaditure will be more realistically fixed in future. 

2.34. Subfect tcT fKe above observations, the Committee recom- 
mend that excess referred to in paragraph 2.1 above be regularised 
iin the manner prescribed in Article 115 of the Constitution of India. 



CHAPTER 111 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA- 
TIO'NS OF THE PUBLIC ACCOUNTS COMMITTEE CONTAINED 

IN THEIR 123RD REPORT (FOURTH LOK SABHA) 
3.1. The 123rd Report of the Public Accounts Committee (Fourth 

Lok Sabha) on Excesses over Voted GrantsiCharged Appropriations 
disclosed in the Appropriation Accounts (Civil), (Posts and Tele- 
graphs), (Railways) and (Defence Services) for the year 1968-69, 
was presented to the House on the 13th August, 1970. Out of 19 
recommendations contained in Chapters I & I1 of the Report, replies 
of Government have been received in respect of 18 recommenda- 
tions. These are reproducd in Appendix XIX. Reply is still 
awaited in respect of recommendation at Serial No. 11. 

3.2. Chapter I11 of the Report also contains a recommendation 
(vide Serial No. 19). This relates to the delay in submission of the 
action taken notes on the outstanding recommendations of the Com- 
mittee contained in their 83rd Report (Fourth Lok Sabha). Action 
taken notes in respect of recommendation contained therein Serial 
No. 11 of Appendix YXIV is still awaited. 

3.3. Replies of Government have been categorised under the fol- 
lowing heads:- 

(i) Recommenalations/Obse~vations that have been accqted 
by Goz7erninent. 

(ii) Recommendations/Observations which the Committee do 
not desire to pursue in view of the replies of Gmxrnment 

Serial No. 13. 

3.4. The Comlllittec regret the delay in the submission of action 
taken notes in the above cases. They desire that the Mimistriesl 
Departments should ensure hereafter that action taken ndes on the 
outstanding recommendations of the Committee are invariably fur- 
Pished to them within the stipulated time limit of six momkhs. 

NEW DELHI; ERA SEZHIYAN, 
December 2 4  1971. Chuirman, -- 
Agrahayanu 29, 1893 (S). Public Accounts Committee. 

27 
2981 (Aii) LS--3. 



APPENDIX I 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

SUBJECT:-NO.~~ for Regularisation of Excess in Voted portion of 
Grants No. 23-Pensiom a d  Other Retirement Beneflts 

in the Appropriation Accounts (Civil) 1969-70. 

.- . 
Original Grant Noted) . . . . . . . : 7,8421 I,OO0 

Supplementary Grant . . . . . . . 47265,000 

Final Grant . . . . . . . . 8,31,76,@30 

Actual Expenditure . . . . . . . 8,35367,954 

($1 3,9'r954 

The excess, which is the net result of excesses and saving under 
the various sub-heads of the Grant, occurred mainly under the 
'Voted' portion of the subheads 'A,-Superannuation and Retired 
Allowances (Rs. 19,59,393) and 'G.-Family Pensions' (Rs. 4,84,835) 
partly counterbalanced by savings chiefly under the sub-heads 'D- 
Gratuities', 'F.-Contributions for Pensions and Gratities', 'J.-Dona- 
tions to Provident Funds' and 'M.-Pensions to Former Employees of 
Sin, N.W.F.P., etc ' 

2. The expenditure under this Grant is somewhat of an unpredic- 
table nature since it is not possible to anticipate precisely the pav- 
ments of Pensions, Gratuities and Family Pensions to be made during 
the year. The estimates and final grant are fixed generally on the 
basis of the information furnished by the various Accounts Officers 
who in turn base them on the trend of past and current actuals and 
such other information as may be available with them. The excess 
has been caused by more drawal of Pensions and Family Pensions 
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etc. than anticipated. In the circumstances, the excess may kindly 
be recommended for regularisation under Article I15 of the Consti- 
tu  tion. 

3. This has been seen by Audit. 



APPENDIX I1 
NO. F. 3 (5O)-B17O 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(Department of Economic Affairs) 

SUBJECTS-Regularisatwn of Excess in the Voted portion of Grant 
No. 1109--Commuted Value of Pensions reflected in the 
Appropriation Accounts, 1969-70. 

Original Grant + . . . . . . Rs. 6,02,79,000 

Supplementary Grant . , , . . Rs. 32,43,000 

Final Grant . . . . , . , . Rs. 6,35,2z,ooo 
Actual Expenditure , . . , . , , Rs. 6,57,28,518 . 

Excess (+) . . . . . , . Rs. 22,06,518 

The excess of Rs. 22,06,518 which is the net result of Excesses and 
Savings under the various sub-heads of the Grant occurred mainly 
,under the sub-head 'A. 2-Defence Services Pensions' (Rs. 24.25 
lakhs) . 

The estimates and the final grant under the sub-head 'A.2-Defence 
Services Pensions' are fixed on the basis of the requirements intimat- 
ed by the Defence Accounts Officers. The Original provision of 
Rs. 5,81.00 lakhs under this sub-head was augmented by obtaining a 
Supplementary Grant of Rs. 9.98 lakhs on the basis of ~ c v i s e d  Esti- 
mates. At the time of regularisation of the Grant, the requirements 
of the Defence Services were met in full and an additional sum of 
Rs. 3,0001- was provided by re-appropriation from savings under other 
sub-heads in the grant. The actual payment of commuted value 
of pensions, however, exceeded the sanctioned provision as 
a result of receipts of larger number of applications for cornmuta- 
tion of their pensions from Defence Personnel, and unexpected pay- 
ment in March 1970 in respect of certain claims that were anticipated 



to be carried forward to 1970-71, resulting in an excess of Rs. 24.25 
lakhs. A part of the excess was, however, set off from out of the 
savings under other sub-heads within the Grant leaving an uncover- 
ed elr,cess of Rs. 22,06,518, which requires regularisation. 

The expeqditure under this Grant is of an unpredictable nature, 
as it is not possible to anticipate precisely the commutation cases 
which would be received and paid during the year. In the circums- 
tances, the recommendation of the Public Accounts Committee is 
sought for the regularisation of the above excess under Article 115 
of the Constitution. 

This has been seen by Audit. 



MINISTRY OF FOREIGN TRADE AND SUPPLY 
Note for the Public Accounts Committee for regularisation of excess 

as disclosed in the Appropriation Accounts, Central (Civil), 
1 W 7 0 .  

a 

Rs. 

Original Grant . . , . . . , , 1,39,96,000 

Supplementary Grant . . . , . . . I0,33,000 

Final Grant . . . , . . . , I,50,29,000 

Actual Expenditure , . . . , . , 1,51 .03,592 

Excess . . . . . , . . . 74,592 

Percentage of excess over Final Gram . . . 0.49  '; 

The original budget provision of Rs. 1,39,96,000 under this Grant 
was augmented by Rs. 10,33,000 by obtaining a Supplementary Grant 
in the March, 1970 session of Parliament. The actual expenditure 
during the year, however, amounted to Rs. 1,51,03,592 resulting in a 
small excess of Rs. 74,592 which requires to be regularised by Par- 
liament. 

2. Budget provision made under this Grant for 1969-70 was in 
respect of the Department of Foreign Trade, Department of Supply 
and Chief Pay and. Accounts Office. There wc.s an excess of 
Rs. 1,41,206 over the final grant relating to the Department of Foreign 
Trade which was partly off-set by net savings to the extent of 
Rs. 66,614 under the Department of Supply and Chief Pay and 
Accounts Office, leaving a net excess of Rs. 74,592. 
Y 

3. The excess of Rs. 74,592 in this Grant is the net result of ex- 
cesses and savings under the various sub-heads of the Grant. The 
excess occurred under the Sub-head 'A.1(2) -Travelling Expenses' 
(Rs. 1,78,917). This excess was mainly due to adjustment of book 
debits on account of expenditure on Daily Allowance and Hotel 
Accommodation Charges of members of Delegations sent abroad and 
Passage bills of staff of the missions transferred to the Ministry. 



36 
'The activities of the Ministry are expending a t  a fast pace and with 
increasing stress laid on exports a number of delegations had to be 
sent abroad for exploring the foreign markets with a view to increas- 
ing our exports to those Countries. It is generally not found possible 
to anticipate precisely the eypenditure on this account as details of 
all the delegations proposed to be sent during the year are not com- 
pletely available even at  the time of finalisation of Revised Estimates. 
Moreover, expenditure on Daily Allowance, Hotel Accommodation 
charges, etc. of members of Delegations is incurred by various Mis- 
sions abroad and the relevant debits are received and adjusted by 
the Accounts Officer mostly in March Preliminary. Final and Sup- 
plementary Accounts i.e. after 31st March. In March Preliminary, 
March Final and March Supplementary Accounts, the debits thus 
adjusted came to Rs. 158,246 out of the total debit of Rs. 2,59,945 
adjusted in those accounts under the Sub-head A.1(2) Travelling 
Expenses. The excess expenditure adjusted in accounts was known 
too late to provide additional funds through Supplementary Demands 
for Grants. In the light of the observations made by the Public 
Accounts Committee in Paragraph 2.9 of their 123rd Report (4th Lok 
Sabha) ways and means are being devised to improve the method 
of estimation so as to avoid such excesses in future. 

4. The total excess of Rs. 1,78,917 as mentioned above was partly 
off-set to the extent of Rs. 1,04,325 by savings under other sub-heads 
of the Grant leaving a net excess of Rs. 74,592. 

5. In the circumstances explained above the overall small excess 
of Rs. 74,592 which constitutes only 0.49 per cent of the total Grant, 
may kindly be recommended for regularisation under Article 115 

.+f the Constitution of India. 

6. The note has been vetted by Audit. 



APPENDIX N 

MINISTRY OF HEALTH AND FAMILY PLANNING AND 
WORKS, HOUSING AND URBAN DEVELOPMENT 

Note for the Public Accounts Committee for regularisation of excess 
in respect of Voted Grant No. "40-Public Works" as disclosed 
in  the Appropriation Accounts (Civil) for 1969-70. 

Final Actual Excess 
Grant Expenditure -- 

Rs. Rs. - RR. 

Supplementary . . . . 2,71,94,ooo - 
43,39,44,000 43!59,01,848 + 19,57,848 

- The original provision of  Rs. 40,67,50,000 in the voted section of 
this Grant was augmented by Rs. 2,71,94,000 by obtaining a Supple- 
mentary Grant in the March, 1970 session of Parliament. Against 
'the final Grant of Rs. 43,39,44,000 the actual expenditure came to 
Rs. 43,59,01,848 leaving an uncovered excess o f  Rs. 19,57,848 which 
requires to be regularised. The excess is the net result of excesses 
and savings under the various sub-heads of  the Grant. The excess 
occurred plainly under the following sub-heads:- 

Sub-heads 
Final Actual 
Grant Expenditure Excess 

(in lakhs of Rupees) 

:\. Public Works : 

:\.2 (I) Buildings . Voted 0 548'76 7 
S 27.15 5j62.59 6,15'79 . R 1 3 3 2 1  

53'20 
&3.-Establishment 

A.j(z)-Executive Voted 0 448' 54 
Establishment 4370'97 4,99; 70 28.73 

R 22.43 
A.3(3)-Other Esta- 

bl ishment - 



Sub- heads 
Final Actual Excess 
Grant Expendituree 

- ------ 
(in lakhs of Rupees) 

A.3(j)(x)-OrcIinary Voted 0 14.46 1 
Establishment . R 0.63 13.83 16.68 2.85 

J A. -Furniture . Voted 15 .oo 15.00 17.55 2. 58 

A 7-Suspense Voted 9;::g 

A.7(1+Stock : 9,91.04 10945 ' 59 54' 55 
A.~(I)(I)-Charges R 8'95 

2. The reasons for the excess under the above sub-heads are 
briefly explained below: - 
A.  2 (1) -Buildings (Rs. +53.20 lakhs) . 

The excess is mainly due to an unanticipated payment on account 
of house taxlservice charges including arrears of Rs. 37.02 lakhs to 

' the New Delhi Municipal Committee in March, 1970 which could not 
be foreseen earlier. The claims of the N.D.M.C. for service charges, 
property tax etc. had been pending with Government for a consider- 
able time as there were huge variations between their figures and 
those of the C.P.W.D. As there were claims and counter-claims the 
N.D.M.C. were requested to reconcile the differences through perso- 
nal efforts. The work of reconciliation which was started by 
N.D.M.C. in April, 1969 could be completed only in FebruarylMarch, 
1971. As the reconciliation was progress the total liability was, 
therefore, not known to the Government earlier. In March, 1970 i t  
was decided that the dues of the N.D.M.C. for the period ending 31st 
March, 1970 as stated by them less dues of the C.P.W.D: should be 
paid. It  was not possible to provide additional Funds by obtaining 
a Supplementary Grant at that stage and this resulted in excess. A 
part of the excess was also due to unanticipated increased expendi- 
ture on maintenance works of an urgent and inescapable nature both 
in pffice buildings and residential bungalows in the New Delhi area. 

A.3 (2)-Executive Establishment: Rs. 28.73 lakhs 
and A.3(3) (1)-Ordinary Establishment: Rs. 2.85 lakhs. 

The excess is mainly due to errors in classification of expenditure 
within the Grant in respect of sub-heads under the Group head 
A.3-Establishment which could not be detected during the course of 
the year. As a result of this misclassification, there was a corres- 
ponding saving under Direction and under "Workcharged Establish- 
ment converted into regular establishment" under the Group head 
"A. 3-Establishment". 



Detailed instructions are being i s s u a  by Engineer-in-Chief to the 
Superintending EngineerslExecutive Engineers to ensure that correct 
classification is recorded by then on the bills, so that cases of mis- 
classification are detected and rectified in time. 

A. 5-Furniture-Rs. +2.58 lakhs, 

Thfs excess was on account of supply of additional items of fur- 
niture on demand for Ministers and Members & Parliament and 
furnishing of the residence of the Vice-president. 

A. 7-Suspense-A. 7 (1) Stock-A. 7 (1) (1)--Charges- 
Rs. 4-54.55 lakhs. 

This head represents the transactions connected with the pur- 
chase of materials both f m  buildings and roads, made by the Cen- 
tral P.W.D., for various works undertaken by them. 

The excess was mainly due to receipt of more cement and steel 
during the last quarter of the year than anticipated. 

3. The excess under the above sub-heads and minor excesses 
under certain other sub-heads were'partly counter-balanced by sav- 
ings under other sub-heads of the Grant leaving a net excess of 
Rs. 19,57,484 as a whole in the Grant which requires to be regu- 
larised by Parliament. 

4. In the circumstances explained above, the excess of Rs. 19,57,848 
which is only 0.45 per cent *of the final Grant may be recommended 
for regularisation by Parliament under Article 115 of the Constitu- 
tion of India. 

This Note has been vetted by Audit. 



APPENDIX V 

GRIHMANTRALAYA[MINISTRY OF HOME AFFAIRS 
Note for the PAC for regularisation of extess in respect of voted 

Grant No. '58-Andaman and Nicobar 1sland.s' as disclosed in 
the Appropriation Accounts (Civil) for 1969-70. 

Rs. 

0-iginal Grant . . . . . . . . 7,84 , 2 6 P '  

Supplementary Grant . . . . . . , 2,06,11,000 

Total Grant . . . . , . .  9,90,37,000 

ActualExpenditure . . . . . . . 10,15,70,443 

Excess . . . . . . . . 25,33,443 

2. The original provision of Rs. 7.84,26,000 in the voted section of 
this grant was augmented by Rs. 2,06,11,000 by obtaining a Supple- 
mentary Grant in the March, 1970 session of Parliament. Against 
the h a 1  Grant of Rs. 9,90,37,000, the actual expenditure amounted 
to Rs. 10,15,70,443 leaving an  uncovered excess of Rs. 25,33,443. 
The excess is the net result of excesses and savings under the vari- 
ous sub-heads of the Grant and occurred mainly under th'e follow- 
ing sub-heads for the reasons explained below the respective sub- 
heads : - 

E. P ~ b l i c  Works (including Roads) 
and S:h:m:s of MiscAlaneous Public Improvements : 

E. 1(4)--Public Works : 
E. I(4)-Tools and Plant : 

Final Actual Excess 
Grant Expenditure 

Rs. Rs. Rs . 
E. I&) (I)--New supplies, 
Repairs, etc. . . . . . 6,54,300 I2,26,244 5,71,944 

The excess was due to (i) receipt of more spare park  towards 
the end of the year than anticipated and (ii) unavoidable delay 

40 



in the adjustment of credite at the end of the year for hire charges. 
of tzlcks in respect of material issued and debited to the works 
separately. 

E. 1(5) (a )--Other 
Suspense Accounts : 

Due to increase in the demand of stores like cement, steel etc. 
consequent on increase in the building and road works in the Island 
additional funds were provided through Supplementary Grant but it 
proved inadequate due to (i) arrival of more stores than anticipated. 
at the end of the year and (ii) adjustment of certain inevitable 
liabilities. Although the liability register was maintained, yet these 
liabilities could not be anticipated and provided for during the year 
1969-70 as the debits were accepted by the department towards the 
end of the year. As, however, there were correspondingly more 
recoveries on this account due to issue of stores to works there was 
no net cash outgo on this account. 

F. Transport and Communications (other than Roads ): 

F. I-Ports and Pilotage : 

F. ~(2)-Miscellaneous Shore Establishment : 

Final Acutal E X C : ~ ~  
Grant Expenditure 

Rs.  Rs. Rs. 

F. 1(2)(4)--Marine 
Stores Susperce 

F.1(2) (4) (:)-Gross Expenditure . no,7g.goo 35,80..550 15,co,6jo - 
The excess was mainly due to payment in respect of past indent 

made directly to the suppliers by the Pay and Accounts Officer and' 
adjusted by the Accounts Officer in March, 1970 (Final accounts) 
without prior intimation to the Administration. Intimation regard- 
ing these adjustments was received only in July, 1970 when it could 
not be covered by additional funds. 

I?. 1 (2) (5) -Dock yard charges: 50,000 3,44,124 2,94,124' 

The excess under this sub-head is mainly due to a wrong adjust- 
ment of Rs. 2,71,757.92 in accounts under the Major Head '53-Ports 



and Pilotage' made in the accounts OiBce which came to light after 
the accorults of the year were closed when i t  was too late to rectify 
the error. 

In conformity with the recommendations contained in paragraph 
7 of Sixteenth Report of the Public Accounts Committee (First Lok 
Sabha), this misclassified amount of Rs. 2,71,758 may be excluded 
from the scope of regularisation by Parliament. This position has 
also been accepted by the A.G.C.R., New Delhi. 

3. The excess of Rs. 45.86 lakhs under the above sub-heads and 
minor excesses under other sub-heads were partly off set by savings 
under other sub-heads of the Grant leaving an uncovered excess of 
Rs. 25,33,443. After excluding the amount of Rs. 2,71,758 represent- ' ing the misclassifications referred to above, the net overall excess 
under this Grant requiring regularisation work out to Rs. 22,61,685. 

4. In the circumstances explained above the over all excess nf 
Re. 22%,61,685 which constitutes only 2.28 per cent of the Final Grant 
may kindly be recommended for regularisation in accordance with 
Article 115 of the Constitution of India. 

This note has been vetted by audit. 



APPENDIX VI 
MINISTRY OF INFORMATION AND BROADCASTING 

Alate for the PAC for regula&tion of excess over voted Grant 
No. '62-MinisCry of Infonnaticm and Broadcasting' ids disclosed 
in the Appropriation Accounts, Central (Civil) for the year 
1969-70. 

Grant No. '62-Mlni~try oe Information & Broadcasting 

Original Grant . . . . . . Voted 25,79,m ' 

Supplemantary Gtant . . . . . Voted 2,20,000 

Total  Grant . . . . . . Voted ~ S A B Y ~  

Actual Expenditure . . 
Excess . . 

Voted 26,50,325 

51,325 

2. The original Grant of Rs. 23.79 lakhs was augmented by 
.Rs. 2.20 lakhs by obtaining a Supplementary Grant in the March, 
1970 session of Parliament. The actual expenditure however, came 
t o  Rs. 26,50,325 leaving an uncovered excess of Rs. 51,325 which re- 
quires to be regularised. The excess is the net result of excesses 
and savings under the various sub-heads of the Grant. The excess 
occurred mainly under the sub-heads indicated below- 

Sub-head 
Final Actual Excess 
Grant Expenditure 

Rs. Rs. Rs. 

A I.--Yita'>!ishrn:nt Charges . . . 19,61,000 20,08,632 $47,632 

A.3.-9ther Charges . . . 4,96,W 4,99,342 -1-3,342 

B 1. -3  );,:t%lit~r and ': 1':rta:nrnsnt Expcnses 17,000 17,567 $567 

3 T 1' : i ::;' w ~ s  n l ln ly  due to the following reasons :- 

( I )  A .  I.-EstabJishment Charges (+) Rs. 47,632 

More expenditure than anticipated on:  

(i) 0v:rtime allowance . . . (Rs. 26,970) 

(i i)Honorarium . . . . . . (Rs. 1,600) 

43 
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(iii) Reimbursements of Tuition Feea . (RE, 3,407) and 
(iv) Pay and Allowances due to charge of r c r m -  

bents-both gazetted and non-gazetted (Rs, 15,655) 

More expenditure on te lepho~e  r l - a i g ~ <  , ~ d  c fl ( C  ( ( 1  I I : , t 

rise in prices. 

(3) B. 1.-Hospitality and Entertainment expenses Rs. +567, 
The excess in negligible. 
(4) The total excess of Rs. 51.541 under the above sub-heads was 

partly counter-balanced by saving under. Sub-head A. 2.-'Travel- 
ing Expenses' (Rs. 2.16) leaving a net excess of Rs. 51,325 in the 
Grant which requires to be regularised. 

(5) In the circumstances explained above, the excess cf Rs. 51,325 
which is 1,97 per cent only of the final Grant may be recommended 
for regularisation by Parliament under Article 115 of the Consti- 
tution of India. 

(6) This note has been vetted by Audit. 



APPENDIX VIl 
IMMEDIATE 

BUDGBT 
GOVERNMENT OF INDIA 

PETROLEUM AUR RASAYAN MANTRALAYA 
MINISTRY OF PETROLEUM & CHEMICALS 

Note for the Public Accounts Committee for rag~~larisation of 
excess in the Voted section of Grant No. '77-Other Revenue Ex- 
penditure of the -Minispy of Petroleum and Chemicals and Mines 
a.nd Metals' as disclosed in the Appropriation Accounts (Civil) 
1969-70. 

0 g ,131 Grant  Supplemen- Final Actua 1 Excess Percentage of 
tary Grant  Grant  Expenditure Excess over 

Final 
G r a n t  

The Original provision of Rs. 15,89,80,000 in the Voted section of 
this Grant was augmented by Rs. 61,71,000 by obtaining a Supple- 
mentary Grant in  March, 1970 session of Parliament. Against the 
final Grant of Rs. 16,51,51,000 the actual expenditure amounted to  
Rs. 16,56,55,058 leaving an uncovered excess of Rs. 5,04,058 which 
requires to be regularised. 

2. The excess, which is the net result of excesses and savings 
under the various sub-heads of the Grant ocurred mainly under 
the sub-head 'C-3 (5) -Payments to the Railways on account of Freight 
concessions on the Despatches of Furnace Oil' (Rs. 88.67 lakhs), due 
to the adjustment bills for the earlier period having been submitted 
by the Railways a t  the fag and of the year (Rs. 58.83 l a b )  and 
more subsidy to Railways during the year 1969-70 due to increase 
in despatches of Low Sulphur Heavy Stock, in view of the greater 
power generation than anticipated (Rs. 29.84 lakhs). 



3. The Scheme of concessional freight on consignment of Furnace 
Oil in wagon loads, booked by rail from certain ports and other 
transhipment points, in view of the difficulties experienced by im 
dustries located at longer distances from coal fields, was introduced 
with effect from 1st July, 1962, Under the scheme, consignment of 
furnace oil in wagon loads booked by rail from any of the designated 
ports was charged only half the freight leviable under the normal 
tariffs rates subject to a certain net minimum charge, the difference 
between the full freight applicable and that actually charged being 
made good to the Railways as subsidy. This scheme had been modi- 
fied from time to time. With effect from 1.7.68 the concession is 
available only in respect of Low Sulphur Heavy StockjResidual Fuel 
Oil produced wholly from indigenous crude and used by public utili- 
ties for power generation. 

The expenditure under this sub-head represents the payments 
made to the Railways on account of the difference between the full 
freight payable a t  normal rates and the Commercial freight charged 
for the transport of the Low Sulphur Heavy Stock/Residual Fuel 
Oil produced wholly from indigenous crude and used by public 
utilities for power generation from various ports to the points of 
consumption. 

4. Normally expenditure sanctions against the Budget provision 
made in the grant are issued by the Deptt. controlling the Grant  
The procedure for the payment of subsidy to the Railways at the 
concessional rate and the Railways put in their claims to the Ac- 
countant General, Commerce, Works & Miscellaneous through their 
Accounts Officer for the reimbursement of the balance amount being 
the Government Oil rebate. The Accountant General, Commerce, 
Works & Miscellaneous accepts the debit raised and books the ex- 
penditure on the strength of a certificate of corf-ectness furnished by 
the Railway Accounts Officer and affords necessary credit to the 
latter in the usual manner. No sanction in this regard is issued by 
the Department. 

5. A sum of Rs. 3t3 lakhs was originally provided under the sub- 
head 'C-3 (5) -Payments to the Railways on account of Freight con- 
cessions on the Despatches of Furnace Oil' during 1069-70. Out of 
this a sum of Rs. 1,18,925 was reappropriated later on leaving a 
final Grant of Rs. 28,810,75. Though at the time of framing the 
revised estimates the concession likely to be availed of by the 
companies during 1969-70 was estimated at Rs. 58 lakhs, in view 
of the past actuals and the trend of current actuals which were 



always less than the Budget provision as shown below, no additional 
provision for the increased requirements was sought for:- 

Year Budget C~ncession Actual8 
Estimate availed by 

the Cornpan~es 
during the year 

Rs. Rs. Rs. 

6. Against the Final Grant of Rs. 28,81,075 the actual expenditure 
during the year, however, amounted to Rs. 1,17,48,310 resulting in an 
excess of Rs. 88,67,235. The expenditure adjusted during the month 
of March (Preliminary, Final and Sv.pplementary) 1970, accounts 
along amounted to Rs. 1,11,00,763. The excess expenditure was 
known too late to the Ministry to provide for additional funds on 
this account. f 

7. The total excess of Rs. 88,67,235 under the qbove sub-head and 
minor excess Rs. 3837 under other sub-heads were partly counter- 
balanced by savings Rs. 83,67,014 under other sub-heads of the Grant 
leaving a net excess of Rs. 5,04,058 which requirest to be regularised 
by Parliament. 

8. In the circumstances explained above, the overall excess of 
Rs. 5,04,058 which constitutes only 0.3 per cent of the FinaI Grant 
may be recommended for regularisation by Parliament under Article 
115 of the Constitution of India. 

This has been vetted by Audit, 



APPENDIX VIII- - 
MINISTRY OF SHIPPING AND TRANSPORT 

(TRANSPORT WING) 

Note for the public Accounts Committee for regula?.isfltion of 
excess cwer voted Grant No. '78-Ministry of Shipping and Transport' 
as disclosed in the Appropriation Accounts (Civil) for the year 
1969-70. 

Final Actual Excess Percentage of 
Grant Exp~ndi turc  exccss cxpendi- 

ture over final 
grant .  

Rs. 11s. Rs. 

Original . . . 1,40,62,ooo 

The original Grant of Rs. 1,40,62,000 was augmented by Rs. 90,000 
by obtaining a Supplementary Grant in the March, 1970 session of 
Parliament. Against the final Grant of Rs. 1,41,52,000 the actual 
expenditure, however, amounted to Rs. 1,44,03,005 leaving an un- 
covered excess of Rs. 2,51,005 which requires to be regularised by 
Parliament. 

2, The overall excess of Rs. 2,51,005 is the net result of excesses 
and savings under the various Group sub-heads of the Grant. The 
excess occurred mainly under the Group sub-heads 'A-1-Transport 
Wing' and 'A. 2 (1)-Roads Wing (Main)' for the reasons explajned 
below: - 

Group Final Actual Excess 
sub-head Grant  Expenditure 



The excess occurred under the sub-head 'A, 1 (3)-Other Charges' 
{Rs. 1,38,718) partly counterbalanced by savings under other sub- 
heads within the Group sub-head. The excess was due to (i) pur- 
chase of a staff car for Rs. 99,591 for the use of the Minister in March, 
1970 when the expenditure was expected to be met out of the savings 
anticipated within the Grant but the expectation did not materialise 
and (ii) adjustment of telephone bills pertaining to the previous 
years after the close of the year in March (Final and Supplemen- 
tary), 1970 Accounts (Rs. 39,127). 
-- -- - - - - 

Group Subhead Final Grant Actual E x p n d ~ t u r e  Excess 
- -  .- ---- -- - - . - 

Rs. Rs. Rs. 
A. 2 :I ,-Roads Wing (Main) 

0. 5 3 . 7 8 W o I  53,95QOO 5 6 3 7 , 6 5 3  1 . 2 4 2 6 5 3  
R. 17 ,oooJ 

The main factors leading to the excess are as follows:- 

!i) Increased expenditure (Rs. 45,948) under 'A.2 (1) (1) - 
Establishment Charges' due to unanticipated adjustment 
of expenditure of the Regional Offices of the Roads Wing 
(Outside Delhi) pertaining to the previous years; 

a 

:jii) More expenditure (Rs. 33,558) under 'A.2 (1) (2) -Travel- 
ling Expenses' due to adjustmnet of bills of the previous 
years (Rs. 20,891) and increased tours by oflicers on ac- 
count of the inspection of projects by International Deve- 
lopment Association team for selection of Road and Bridge 
projects to be financed by World Bank (3s. 32,667); and 

Iui) More expenditure (Rs. 1,G3,147) under 'A.2 (1) (3) -Other 
Charges' than anticipated due to payment of past liabili- 
ties on account of rent of office buildings hired by Re- 
gional Offices (Outside Delhi), petrol charges, etc., debits 
for which were received from other Acco~lnts Offices and 
adjusted after the close of the financial year 1969-70. 

3. The excess expenditure under the sub-heads mentioned above 
was mostly due to adjustments carried out by the Acnunts Officer 
during March (Preliminary, Final and Supplementary), 1970 Ac- 
counts i.e. after the close of the financial year when it was not possi- 
ble to cover it by additional funds. The liability register which 
was not maintained so far is being maintained by the Ministry for 
1970-71 onwards. t 



4. The excesses (Rs. 3,81,371) under the above sub-beads ae rreU 
as a minor ewess of Rs. 1,901 under the sub-head 'A3(1)~Rumi~g 
Expenses', were counter-balanced by savings (Rs. 1,32,267) 
the remaining sub-heads of the Grant leaving a net excess of 
Rs. 2,51,005 which requires to be regularised. 

5. In the circumstances explained above, the overall excess 04 
Rs. 2,51,005 which constitutes only 1.77 per cent of the PSnaT Gram 
may be recommended for regularisation by Parliament in afcmd- 
ance with Article 115 of the Constitution of India. 

6. The note has been vetted by Audit. 



APPENDIX IX 

MINISTRY OF SHIPPING AND TRANSPORT 
(ROADS WING) 

Note jor P.A.C. for regularisation of Excess over Grant Nor 
?%Roads' as disclosed in the Appbopriation Accounts (Civil), 1969-70, 

Total Actual Excess 4- 
Grant Expenditure _---____ _ __ _ 
Rs. Rs. Rs. 

A. Excess in the Voted portion of Grant: 
The overaIl excess of Rs. 87,65,170 in the Voted section, which i s  

*the net result of excesses and savings under the various sub-heads 
in the Grant, occurred mainly under the sub-heads ' A 4  (1) -Mainten- 
ance of National Highways' (Rs. 84,60,071), 'A.4 (3) -Maintenance of 
Border Roads' (Rs. 6,28,577) and 'B.1-Original Works' (Rs. 1,38,616) 
of the Grant as explained below:- 

'A.4 (1) -Maintenance of National Higways' (Rs .  84,60,071) : 

2. A provision of Rs. 1126,00,000 was made under this sub-head in 
the budget for 1969-70. A sum of Rs. 7,00,000 became available out 
of savings under other sub-head in the Grant. Thus, allotments 
aggreating Rs. 1133,00,000 were made to the States for the mainte- 
ance of National Higways during 1969-70. 

3. In addition, an advance of Rs. 93 lakhs was obtained from the 
Contingency Fund of India for expenditure on restoration of damages 
caused to National Higwaps by the heavy floods in 1969. Actually, 
a sum of Rs. 79,88,2411- was drawn against the advance of Rs. 93 lakhs, 

4.   gain st the allotments of Rs. 1133,00,000 referred to in para 2 
above, the expenditure booked in the Consolidated Fund of India 



amounted to Rs. 1217,60,071 resulting in an excess of Rs. 84,'80,U71 
under this sub-head. There was actually an excess expenditure total- 
ling Rs. 93,47,722 in certain States as shown below:- 

5. Andhra Pradesh (Rs. 3,28,213), Assam (Rs. l6,65,228), Bihar 
(Rs. 19,01,714), Gujarat (Rs. 96,147), Haryana (Rs. 6,00,361), Madhya 
Pradesh iRs. 5,59,654), Maharashtra (Rs. l4,98,86l j , Mysore 
(Rs. 7,15,771), Nagaland (Rs. 7,28,812), Rajasthan (Rs. 3,96,263), 
Tamil Nadu (Rs. 21,514), Uttar Pradesh (Rs. 4,13,398), West Bengal 
(Rs. 37,765). Delhi (Rs. 1,84,360), Rimachal Pradesh (Rs. 10,073) and 
blanipur (Rs. 1,89,588). 

6. The expenditure of Rs. 1217,60,071 adjusted under this sub-head 
is exclusive of the expenditure incurred against the Contingency Fund 
Advance of Rs. 93 lakhs mentioned earlier. 

7. As a result of savings amounting to Rs. 8,87,651 in other States 
the net excess under this sub-head was reduced to Rs. 84,60,071. This 
excess was mainly due to the fact that the States had to incur extra 
expenditure on unavoidable repairs in order to keep the lines of com- 
munication? in tact. 
A.4 (3) .-Main t ename of Border Roads (Rs. 6,28,577) : 

8. The excess under this sub-head was mainly due to the follow- 
ing factors: - 

(i) Unavoidable crpend~ture of emergent nature on the main- 
tenance of Jammu-Srinagar road and unanticipated adjust- 
ment of liabilities pertaining to the v e x  1968-69 (Rs. 3.19 
lakhs). 

(ii) Increased espendjturc. on the maintenance of certain roads 
in Himachal Pradesh with a view to keeping them fit for 
vehicular traffic through out the year (Rs. 2.31 lakhs). 

(3) Erroneous adjustment in the Divisional accounts of lia- 
bilities relating to a road on the border of Sikkim for the 
year 1960-61 when this road was maintained by the West 
Bengal Government (Rs. 1,37,668). 

9. The excess under this sub-head was mainly caused by mis- 
classification of an expenditure of 1,37,901 under the major Head '52- 
-Capital Outlay on Public Works' ( i .e .  within Revenue Account) in- 
stead of under the Major Head '103-Capial Outlay on Public Works' 
(i .e.  outside Revenue Account). The expenditure was correctly ad- 
justable under Grant No. '127-Capital Outlay on Roads' where there 



were sufficient savings available to cover this expenditure. The 
misclassification came to notice after the accounts for 1969-70 had 
been closed. In terms of paragraph 7 of the 16th Report of the 
P.A.C. (First Lok Sabha) this misclassified amount is required to be 
excluded from the scope of regularisation. 

10. The road works under the administrative control of this 
Ministry are executed through the agencies of the State Public 
Works Departments and the Central Public Works Department. 
Provision in the budget is made on the basis of estimates received 
from the various executive agencies. They in turn, are guided by 
their subsidiary establishments such as the Chief Engineer, Superin- 
tending Engineer Divisional Engineer, etc., who are in charge of 
actual execution of the works. The Government of India invariably 
impress upon the States the need for restricting the expenditure to 
thc &mount of the allotment and this stipulation is also made in the 
Ict:cr. sanctioning the allotments of funds. In view of these instruc- 
tions, i t  was not expected that the grant would be exceeded. Some 
c,f the States, however, failed to restrict the expenditure to the allot- 
mcnt ~ n a d e  to them. which, as explained in para 1 above, became 
unavoidable as extra expenditure had to be incurred on inescapable 

*rcpnirs in order to keep the lines of con~munications in tact. 

11. The Government of India are, however, fully seized of the 
problem 01 avoiding excesscs o17er sanctioned grants and have al- 
ready taken a number of measures in this behalf. In accordance 
wlh the esisting instructions, the State Go~ernmcnts are required 
to furnish monthly returns of expenditure against the grants, sane- 
tionecl by the Government of India. These returns are scheduled to  
he received by the 20th of the month following the one to which they 
I elate. Experience has, however, sho~vn that the submission of these 
returns bj- the States is not very regular In pursuance of the re- 
commendations of the Public Accounts Committee, in paragraph 2.35 
of their Twelfth Report (Fourth Lok Sabhn) necessary follow-up 
instructions mere issued to States ?Side Ministry's C~rcular letter 
Ko B-29(2) '68, datcd the 19th April 1968 and the imperative need 
for the prompt submission of the inonthly returns of expenditure 
against the aIIotments sanctioned to them was once again impressed 
upon them. An attempt to restrict expenditure to the amount of 
the sanctioned grant is also being made through the Reg~onsl Offices 
@t ilp in the various kgions. In the light of the observations made 
by the Public Accounts Committee (Fourth Lok Sabha) in their 
Thirty-first Report, the question of streamlining the procedure for 
the execution of works on the National Highways, which also covers 



the problem of excess expenditure incurred the Saw, 
under consideration of this Minisky. Necessary ~ S h ' W i h X  in the 
matter have since been h y e d  to the vrious State and Union Terri- 
tory Governments. The problem has also been taken up a t  the 
meeting of State Chief Engineers, Standing Committee on Roads of 
the Transport Development Council etc. At the latter Committee 
the Ministers-in-charge of roads in States a re  members and the 
Union Minister of Parliamentary AfFairs, Shipping and Transport is 
the Chairman. I t  is hoped that the position would improve in the 
years to come. 

12. In  addition, certain further measures for controlling expendi- 
ture, pursuant to the recommendations contained in the 123rd 
Report of the Public Accounts Committee (Fourth Lok Sabha) a re  
also under the active consideration of the Government of India. 

B. Excess in the Charged portion of the Grant: 

13. The excess occurred under the sub-head 'A.2 (4) -Grants-in- 
aid, Contributions, etc. (Charged). An amount of Rs. 5,00,000 was 
provided in the Original budget for 1969-70 by way of grant to the,  
Delhi Administration for payments in satisfaction of court decrees 
in connection with the execution of road works financed from the 
Central Road Fund. The actual payments, however, amounted to 
Rs. 5,46,285 resulting in an excess of Rs. 46,285 under the above sub- 
head. The excess of Rs. 46,285 was counter-balanced by the non- 
utilisation of the provision of Rs. 10,000 made under the sub-head 
'A.4 (3) .-Maintenance of Border Roads' (Charged) leaving a t  net 
excess of Rs. 36,285 under the Charged portion of the Grant. 

14. As the payments were made in satisfaction of court decrees, 
the expenditure was 'Charged' on the Consolidated Fund of India 
under Article 112(3) (f)  of the Constitution. The expenditure over 
and above the sanctioned appropriation shnuld have been incurred 
only after taking either a supplementary appropriation or an advance 
from the Contingency Fund of India. This is being brought to the 
notice of all concerned so, as to ensure that no expenditure in  excess 
of the sanctioned appropriation is incurred in future. 

15. After excluding the amounts of Rs. 1,37,668 and Rs. 1,37,901 
representing the misclassifications referred to in para 8 (iii) and 9 
above, the net overall excess in the V W  portion of this Grant re- 
quiring regularisation works out to Rs. 84,89,601. The excess d 



RS. 84,8.9,801 in the 'Voted' portion and Rs. 36,285 in the 'Charged' 
portion of the Grant may kindly be recommended for regularisation 
under Article 115 of the Constitution of India. 

16. This note has been vetted by Audit. 



APPENDIX X 

MINISTRY OF STEEL AND HEAVY ENGINEERING 

Note for the Public Accounts Committee for regularisation of ex- 
cess over Voted Grant No. '83-Ministry of Steel and Heavs Engi- 
neering' as disclosed in the Appropriation Accounts Central (Civil) 
1969-70. 

- 
Rs. 

Original Grant . . . . . . .  8:,8o,o00 

Supplementary Grant . . . . . .  2,50,000 

Total Grant . . . . . . .  25,3oy0O0 

ActualExpenditure . . . . . .  26,48,624 

E x c e s s .  . . . . . . . .  I,I8,624 

Pcrccntagc of excess over total Grant . , . 4.6% 
-. -- - - 

The Original Grant of Rs. 22,80,000 was augmented by Rs. 2,50,000 
by obtaining a Supplementary Grant in the March, 1970 session of' 
Parliament. Against the total Grant of Rs. 25,30,000, the actual ex- 
penditure amounted to Rs. 26,48,624 leaving a net excess of Rs. 1,18,6211 
which requires to be regularised by Parliament. 

2. The overall excess of Rs. 1,18,624 is the net result of excesses 
and savings under the various sub-heads of the Grant and occurred 
mainly under the following sub-heads for the reasons explained 
beIow: - 

Sub-bead Final Actual Exccss $ 
Grant Expcnditurr 
Rs. Rs. Rs. 

A.I Establishment Charges 
0, 15,12,500 
S. 32,000 1585,000 16,35,944 +50,944 
R. 40,500 3 

- 

The excess (Rs. 50,944) under this sub-head was due to adjust- 
ment of more debits than anticipated on account of leave salary of 



n 
IMP officers and leave salary contributions in respect of other Ceni 
tral Government Officers on deputation to the Ministry. Liabilities. 
could not be foreseen and provided for as the extent of debits actual- 
ly adjusted by the Accounts Officer Concerned during the year w a s  
not known a t  the time the Supplementary Demand estimated were 
finalised. 

Sub-head Final Actual Excess $ 
Grant Expenditure 
Rs. Rs. Rs. 

A. 2- Travelling Expcnves 1,2z,ooo 1,56809 +34,809 
- -- 

The excess (Rs. 34,809) under this sub-head was due to belated 
adjustment of certain arrear cIaims of officers who had gone abroad 
in the previous year, more tours by officers in the latter half of the 
year than anticipated and payment of certain arrear claims for Air 
Travel. The expectation that certain savings would be available in  
other sub-heads of the Grant to meet excess requirements, if any, 
under this sub-head also did not materialise. 

Sub-head Final Actual Excess + 
Grant Expenditure 
Rs. Rs. Rs. 

-- -- 
The excess (Rs. 30,836) under this sub-head was mainly due to 

payment of bills on account of hire charges of conveyance in con- 
nection with the visit of two Soviet delegations in the months of 
January and February, 1970 (Rs. 7,500) and payment of charges for 
installation of two telephones under OYT Scheme and certain tele- 
pone bills in respect of Minister's Secretariat which were received 
towards the end of March, 1970 to avoid disconnections (Rs. 21,000). 

3. The total excess of Rs. 1,20,713 under the above sub-head in- 
cluding minor excesses (Rs. 4,124) under sub-heads A.4 (1)-Estab- 
lishment Charges (Rs. 1,811) and A.4(3) Other Charges (Rs. 2,313) 
of the Grant (Rs. 4,124) was partly counter-balanced by savings of 
Rs. 2,089 under the subhead 'A.4(2)-Travelling Expenses' leaving 
a net excess of Rs. 1,18,624 which requires to be regularised. 

4. All known liabilities (existing and prospective) were kept in 
view at the time of framing the Revised Estimates. However, the 



Grant went into excess as the actual provision made based on the 
assessment of the extent to which such liabilities would be claimed 
and liqujdated during the year, proved insufficient. 

5. In view of the circumstances explained above the overall 
excess of Rs. 1,18,624 which constitutes 4.6 per cent of the final Grant 
may be recommended for regularisation by Parliament in accord- 
m c e  with provisions of article 115 of the constitution of India. 

6. This note has been vetted by Audit. 



APPENDIX XI 
MINISTRY OF FINANCE 

(DEPARTMENT OF REVENUE AND INSURANCE) 

Note for the Pu'blic Accounts Committee for regularisation of excess 
in the 'Charged' section of Grant No. '17-Taxes on Inrtcnne in- 
cluding corporation Tax, etc? as disclosed in the Appropriation 
Accounts (Civil) for 1969-70. 

Origifial Appropriation . . . . , L,B~,OOQ 

Supplementary Appropriation . . . . Nil. 

Actual Expenditure . . . . . . t , 2 7 8 4 5  

Excess .  . . . . . . . . 2,879 

n Percentage of excess over total Appropiiation . 2'3% 

The excess of Rs. 2,875 over the final Appropriation of Rs. 1,25,M)O 
occurred under the subhead 'A.2(3)--0ther Charges' (Charged) 
due to increased expenditure on decretal costs awarded by courts 
against the Government. . , 

2. The expenditure under the above sub-head is somewhat of an 
unpredicatable nature since it is not possible to anticipate precisely 
the payments to be made in satisfaction of decretal cosb awarded by 
the courts during the year. This depends upon the court decisions, 
the number of cases decided by them and also the time taken by the 
parties to get the Bill of cost taxed and submitted to the Department. 

3. A sum of Rs. 1,25,000 was originally prwided under the sub- 
head 'A.2 (3) -Other Charges' (Charged) during 1969-70. Though at  
the time of framing the revised estimates the requirements were 
estimated a t  Rs. 1,94,200, in view of past actuals and the trend of 
current actuals which were always less than the Budget provision as 

59 
2081 (Aii) L S 4 .  



shown below, no Supplementary Appropriation for the increased re 
quirements was sought for:- 

Year Budget Actuola 
Estimate 

Rs. Ra. 

4. Against the original Aprropriation of Rs. 1,25,000 the actual 
expenditure during the year 1969-70, however, amounted to 
Rs. 1,27,875 resulting in  a small excess of Rs. 2,875 which is 2:3 per 
cent of the final grant. 

5. As the payments are in satisfaction of court decress, the ex- 
penditure i s t ~  be 'charged' on the 'Consolidated Fund of India' under 
Article 112 (3) (f) of the Constitution of India and any expenditure 
over and above the sanctioned appropriation can be incurred only 
after taking either a supplementary appropriation or an advance 
from the Contingency Fund of India. The correct procedure to be 
followed in such cases will be brought to the notice of all concerned 
to ensure that no expenditure in excess of the sanctioned appropria- 
tion is incurred in future. 

6. In the circumstances, explained above, the excess of Rs. 2,875 
may be recommended for regularisation by Parliament under Article 
115 of the Constitution of India. 

7. This 'Note' has h e n  vetted by Audit. 



APPENDIX XU[ ' 

NO. G. 23015 13170-Bud. 

SINCHAI AUR V I D W T  MANTRALAYA 

MINISTRY OF IRRIGATION AND POWER 

Note for regularisation of excess in the 'Charged' section of Grant 
No. '123-Capital Outlay on Multipurpose River Schemes', as disclosed 
in the Appropriation Account (Civil) for 1969-70. 

Final Appropriation Actual Excess 
Expenditure 

(Rs. (Rs.) (Rs.) 

The excess of Rs. 5,339 in the 'Charged' portion of the Grant is 
on account of payments made in satisfaction of the following two 
court decrees: - 

(i) In an arbitration case between MIS Jain Builders and the 
General Manager, Farakka Barrage Project in connection 
with the construction of pucca surface Drain and Culverts 
of Farakka Township, a payment of Rs. 4,200 was awarded 
by the Arbitrator on 4th June, 1968 and the award was 
decreed by the court on 24th February, 1969 which was 
satisfied on 24th June, 1969. 

(ii) In another arbitration case between M S  Ajoy and Misra 
Construction and the General Manager, Farakka Barrage 
Project in connection with the construction of a colony 
road at  Farakka, an award for the payment of Rs. 1139.31 
was made a rule of the court on 5th August, 1969 which 
was satisfied on 12th March, 1970. 

As both the payments were made in satisfaction of court decrees 
the expenditure was 'Charged' on the Consolidated Fund of India 
under Article 112 (3) (f) of the Constitution. Since no budget provi- 
sion existed on this account in the 'Charged' portion of the Grant, 
the expenditure should have been incurred only after taking an 
advance from the Contingency Fund of India. However, as the Fro- 
ject authorities were not conversant with the connected rules, they 



did not take up the matter with the Ministry so as to enable it to 
arrange for necessary a d v i m  from the Contingency Fund before . 
payments were actually effected and by the time, the Ministry was 
made aware of the requirements, it was too late to go in for a Sup- 
plementary Appropriation on this account. This resulted in excess. 
The correct prwedure to be followed in such cases has already been 
brought to the notice of all concerned to ensure that no such omis- 
sion occurs in future. 

It  is requested that the excess of Rs. 5,339 in the 'Charged' Section 
of the Grant may kindly be recommended for regularisation under 
Article 115 of the Constitution. 

2. The note has been vetted by the Audit. 



PARYATAN AUR NAGAR VIMANAN MANTRALAYA 
MTNIS!l'RY OF TOURISM AND CIVIL AVIATION 

Note for the PAC. for Regularisation of Excess in the 'Charged' 
pmtion of the Grant No. '131--Capital Outlay on Aviation' as 

Disclosed in the Appropriation Accounts (Civil), 1969-70. 

Charged 
(Rs.) 

I 

Original Appropriation . . . . . . 2,5O,OQO 

Supplementatp Appropriation . . . . . Nil. 

Actual Expenditure . . . . . . . 45033572 

Exccaa . . . . . . . . . 1~53,572 

The total excess of Rs. 1,53,572 over the Anal Appropriation occur- 
red under the sub-head 'A.1(1) (2)-Special Services and Miscella- 
neous Expenditure' (Charged) and was due to foUowing misclassi- 
fications in accounts: - . 

(i) An expenditure of Rs. 6,345 incurred in tbe last week of 
March, 1970 on the purchase of court fee stamps for filing 
appeal in the land acquisition cases was misclassified in 
the Divisional accounts as 'Charged' expenditure instead 
of 'Voted' expenditure: 

(ii) Another sum of Rs. 7,OW on account of 'Departmental 
Charges' was wrongly adjusted by the Division under 
'Charged' portion of the Grant instead of Voted portion 
under the above sub-head; and 

(iii) In a dispute arising out of the acquisition of land at Civil 
Aerodrome, Ahemdabad, the Assistant Judge and Arbit- 
rator gave an award on 26-4-1988 against the Govern- 
ment. In August, 1969 the Collector, Ahemdabad, requested 
the Executive Engineer, C. P. W. D. to place a sum of 
Rs. six l&hs at his disposal to enable him to make 
payments on account of the said award. The Executive 
Engineer requested the Director General of Civil Avia- 



tion to advise him regarding the payment to be made 
with necessary authorisation. The Director General re- 
quested the Executive Engineer to point out the Collecbr 
the existing procedure according to which payments in 
such cases would be initially made by the State Go- 
vernment from their own funds and the debit passed on 
to the concerned Divisional office of the C. P. W. D. How- 
ever, before the Executive Engineer was made aware of 
these instructions, he had authorised in Collector to make 
the payment as the latter insisted on the funds being 
placed at his disposal as otherwise attachment warrant 
of Gwernment property would be issued by the court. 
Againt the authorisation of Rs. 6 lakhs an amount of 
Rs. 3,35,611 was drawn by the Collector and the payment 
made by him was directly debited against the Central 
Government. The debit was ultimately classified as 
'Charged' expenditure in the accounts of 'the Central Gov- 
ernment as the payment was in satisfaction of court dec- 
rees. But in accordance with the existing procedure the 
payments in satisfaction of court decrees or Arbitral 
Award given against State Governments in cases of dis-, 
putes arising out of the acquisition of buildings and proper- 
ties by States for the purposes of the Union Government 
are to be charged on Consolidated Fund of States concern- 
ed initially which is subsequently reimbursed by the 
Central Government. Although in this case the initial 
payment was made out of the Consolidated fund of India 
as explained earlier yet the provisions of Article 112 (3) (f) 
of the Constitution of India are not attracted and the ex- 
penditure is not chargeable on the Consolidated Fund of 
India in as much as the decree was not enforceable against 
the Government of India. Thus it would be seen that a 
sum of Rs. 3,35,611 has been inadvertently misclassified 
as 'Charged' instead of as 'Voted' expenditure. The advice 
of the Comptroller and Auditor General of India was also 
sought and he has concurred in the above view. 

2%. If the above misclassifications amounting t.0 Rs. 3,49,046 classi- 
fied as 'Charge' expenditure in the accounts had been correctly 
classified and adjusted as 'Voted' expenditure there would have been 
a Iarge saving under the 'Charged' portion of the Grant instead of 
an Excess of Rs. 1$3,572 as disclosed in the Appropriation Accounts 
(Civil) 1969-70. Also there is sufficient saving of Rs. 5.88 crores in 
the 'voted portion of the Grant to cover the above misclassified 
amount. 



The Public Accounts Committee, in para 7 of their 16th Report 
(First Lok Sabha) enunciated the principle that any established mis- 
classification in the Appropriation Accounts which avoids the neces- 
sity for regularisatiorl of any excess by Parliament would be taken 
into account in making their recommendations to Parliament. In 
consonance with this principle, the excess of Rs. 1,53,572 in the 
'Charged' portion of this Grant, which is due to misclassifications 
would not require regularisation under Article 115 of the Constitu- 
tion of India. 

3. This Note has been vetted by Audit. 



MINISTRY OF DEFENCE 

Rote for Regularisetion of tmess over voted Grant No. '+Defence 
Services, Gflective-Air For@ as disclosed in t h e  Appr6vgr2utiOn 

Accounts (Defence Services) for the year 196970. 
-- -- -- .-- 

Grant No. '4-Defence Services, Effective-Air Force' 

Rs. 
Final G r a n t .  . . . . . . 1g7,71,6o,ooo 

Actual Expenditure . . . . . 200,37,14,717 

Excess . . . . . . . 2,65,54~717 
- ---.- --- -- 

Against the final Grant of Rs. 197,71,60,000, the actual expendi- 
ture amounted to Rs. 200,37,14,717 leaving an uncovered excess of 
Rs. 265,54,717 which requires to be regularised. The excess is the 
net result of excesses and savings under the various sub-heads of 
the Grant. The excess occurred under the sub-heads indicated 
below: - 
-- - -- 

Sub-head (In lakhs of Rupees) 

Final Actual Excess 
Grant Expenditure 
Rs. Rs. Rs. 

A.-Pay and Allowances of Air Force 
Personnel ] 

C.-Pay and Allowances of Civiliaas 1 

D.-Transportation and Miscellaneous 7 
0. 7.91565 ! 1 8,34.50 8,16,36 $26.86 

Voted R. -41% J 
E.-Stores 

0. 116,03,54 I I ? , I ~ . I ~  +z,O8 -06 
Voted R. 

F.-Works (Chargeable to Revenue) 
Maintenance, etc. 

0. 
IIa30'00 11542'25 +12'1$ 

Voted R. 



Ttle set excess of Rs. 2B.55 lakhs works out to 1.54 percent oC 
the flnd =ant and is mainly due to increased consumption of POL, 
more waterialisation of supplies of stores and larger expenditure on 
Pay aed Allowances of civilians as explained below:- 

SUB-HEAD 'A-Pay and Allowances of Air Force PersonnelJ-(+) Rs. 
7.63 l a w .  

The excess under this head is on account of pay and allowances 
of officers and pay and allowances of Air men. The excess is minor 
which works out to 0.18 per cent only of the Anal Grant and is 
negligible. , 

SUB-HEAD 'C-Pay and Allowances of CiviliansJ(+) 11.08 lakhs. 

The excess of Rs. 11.08 lakhs over the Anal Grant under pay and  
allowances of civilians was mainly due to the following:- 

( i )  Payment to foreign technicians which could not be Rs. 2.65 lakhs 
anticipated and provided for due to very late receipt of 
certain lnvoices during March, 1970 

(ii) Additional Expenditure on pay and allowance of Clans II Rs. 6-67 lakhs 
Class 111 and Class IV personnel due to slight jncrease in 
strength of personnel emp loyed against armen va- 
cancies and more adjustments in March (Final and 
Supplimentary) accounts for 1970 

SUB-HEAD 'D-Transportation and Miscellaneous'(+) Rs. 26.80 lakhs.. 

The excess of Rs. M.86 lakhs was mainly due to larger adjust- 
ment of rail charges in March, 1970 due to more movement of 
pemnnel  by rail (Rs. 22.42 lakhs), more adjustment during Feb- 
ruary and March, 1970 on account of Travelling and Outstation 
Allowances (Rs. 3.97 lakhs) which could not be anticipated and 
larger expenditure on Air Transportation due to more materialis- 
ation of stores that anticipated (Rs. 2.46 lakhs), partly counter 
balanced by minor savings under the remaining heads of this sub- 
head. I ,  1 

. . 
STJB-HEAD 'E-Stores' (+) Rs. 207.60 lakhs. 

The overall excess of Rs. 208.60 lakhs over the final grant under 
this head was mainly due to:- 

(i) More consumption of POL (Rs. 265.49 lakhs) and 



(ii) More materialisation of supplies of Ordance and Clothing 
Stores (Rs. 146 lakhs) , and M.T. Stores (Rs. 48.70 lakhs). 

Partly off set by lesser expenditure on air frames and engines, 
provisions, medical stores, coal and firewood and other miscellaneous 
stores. 

SUB-HEAD 'F-Expenditure on works (Chargeable to Revenue) 
Maintenance, etc. (+) Rs. 12,.25 lakhs. 

The excess was mainly on account of increase in the depart- 
mental charges, due to more expeditious completion of Civil works 
by M. E. S., than antcipated. 

The excesses under the above sub-heads amounting to Rs. 266.42 
lakhs were partly off set by minor savings and the remaining sub- 
heads leaving a net excess of Rs. 265,54,717 requiring regularisation. 

It  is requested that the excess of Rs. 265,54,717 may kindly be 
recommended for regularisation by Parliament under Article 115 of 
the Constitution. 

DADS has seen. 



MINISTRY OF DEFENCE 
D. (BUDGET) 

SUBJECT: -Regularisation of Excess under Grant No. 5-Defence 
Services, Non-Ejgective for 1969-70. 

G <%NT N3. 5-DEFENCE SERVICES, NON-EFFECTIVE 

Voted Grant Original . . . . . 32,80,oo,ooo 

Supplementary. . . . . . . I,~S,OO,OOO 

Total . . . . 34,6~,00,00o 

Actual Expenditure . . . . , 34,65,18,642 

Excess . . . . 18,642 

A provision of Rs. 32.80 crares was made in the effective charges 
for Defence Services. This was augmented by obtaining a Supple- 
mentary Grant of Rs. 1.85 crores in March, 1970 session of Parlia- 
ment thus raising the total provision to Rs. 34.65 crores. The actual 
expenditure during the year, however, amounted to Rs. 34,65,18642 
resulting in a small excess of Rs. 18,642, which requires to be regu- 
larised by Parliament in accordance with Article 114 of the Cons- 
titution. 

2. This Grant mainly covers pensionary charges of retired Def- 
ence Personnel. Due to a number ncf uncertain factors, it is not poss- 
ible to make a precise estimate of the magnitude of the Non-effect- 
ive charges. The actual payment of pensions is effected by different 
authorities like Pension Disbursing Officers, Post Offices, Treasuries, 
etc. and there is some time lag between the actual payment of 
pensions and the receipt of debits by the Accounts authorities, who 
prepare the estimates. Besides i t  is also not possible to forecast. 
precisely the expenditure likely to be incurred towards the close 
of the year as some pensioners depending upon their needs and con- 
venience may or may not draw their pensions during the month of 
March. 



3. In the circumstances explained above it is requested that 
the excess of Rs. 18,642 which is negligible when compared with 
the sanctioned Budget may be recommended for regularisation by 
Parliament under Article 115 of the Constitution. 

4. This 'note' has been vetted by Audit. 



APPENDIX XVI 

MINISTRY OF DEFENCE 

Note for the P.A.C. fot regularioatiorr of excess over Voted Grant 
No. '103-Defence Capital Outlay' as disclosed in the Appropriation 
Accounts (Defence Services) for the year 1969-70. 

Grant No. '1OlDefence Capital Outlay' 

Rs. 
OriginalGrant . . . , Voted b3I,02~00~000 

Supplementary Grant . . . Voted 2,000 
Total Grant . . . . . Voted 1,31,02,0t,ooo 
Actual Expenditure' . . . Voted 1136~4?,43422 
Excess . . . . . 5345341,422 

2. The Original Grant of Rs. 1,31,02,00,000 was augmented by 
Rs. 2,000 by obtaining a Supplementary Grant in the March, 1970 
session of Parliament. The actual expenditure come to Rs. 1,36,47, 
43,422 leaving an uncovered excess of Rs. 5,45,41,422 whfch requfres 
to be regularised. The excess is the net result of excesses and sav- 
ings under the various sub-heads of the Grant. The excess occurred 
under the sub-heads indicated below:- 

(In thousands of rupees) 

Sub heads Final Actual Excess 
Grant Expenditure -+ 

A.-Army . Voted 0. 44'48,jo 7 
Z "47350934 151953347 +403913 

R. 3,01984 J 

C.-Air Force Voted 0. 
16,a2,00 17r71,19 4-1,4~,19 

R. -_- ---. . .. - -  - - - - - - .  . 



The main factors responsible for the excess under the above 
sub-heads are briefly explained ,below:- 

'A-Army9-(+) Rs. 403.13 lakhs. 

The excezs of Rs. 403.13 lakhs over the final grant is mainly due 
to more expeditious completion of civil works than anticipated 
(Rs. 202 lakhs) and more expenditure on acquisition of land as a 
result of prompt settlement of cases (Rs. 201 lakhs). 

'B-Navy'-(+) Rs. 25.15 lakhs. 

The excess under this head was mainly due to larger expendi- 
ture on purchase of vessels on account of payment of certain charges 
which were not intimated by the firm earlier (Rs. 29 lakhs) and 
better progress of works than anticipated (Rs. 11 lakhs) partly 
offset by less expenditure on eq'uipment for Vizag Project due to 
non-receipt of invoices and lesser payments made for acquisition of 
land due to late receipt of debit. , 

. . . .  
'C-Air Force9-(+) Rs. 149.19 lakhs. 

The original provision of Rs. 1983 lakhs made under this sub- 
head was subsequently reduced by Rs. 3.61 lakhs at the Final Esti- 
mates stage on account of less expenditure anticipated (i) on civil 
works due to slow sanctions to new projects (Rs. 330 lakhs) and 
(ii) on acquisition of land mainly due to change in site for a project 
(Rs. 31 lakhs). The actual expenditure, however, amounted to 
Rs. 1771.19 lakhs resulting in an excess of Rs. 149.19 lakhs over the 
Final Grant. This excess was mainly on account of larger adjust- 
ments due to* accelerated progress of civil works and more adjust- 
ments on acquisition of land in the closing months of the year than 
anticipated. It  would be seen that compared to the original Grant 
of Rs. 19.83 crores the actual expenditure was Rs. 17.71 crores only 
resulting in a saving of Rs. 2.12 crores. 

4. The total excess of Rs. 577.47 lakhs under the above heads 
was partly counterbalanced by saving under the sub-head 'D-Manu- 
facture and Research Establishment' (Rs. 31.82 lakhs) mainly due 
to less expenditure on the purchase of stock pile for the factories 
and minor savings under the sub-head 'EOutlay on Industrial and 
Other Organisations9 (Rs. 0.24 lakh) leaving a net excess of 
Rs. 545.41 lakhs in the Grant which requires to be regularised. 



5. In the circumstances explained above, the excess of 
Ks. 545,41,422 which is 4.16 per cent of the final grant may be re- 
commended far regularisation by Parliament under Article 115 o f  
the Constitution. 



APPENDIX XVfl 

MINISTRY OF RAILWAYS 
Explanatory Notes on Excesses over voted Grants and Charged 

Appropriations during 1969-60 vide Para 8 (Page 10-12) of 
Audit Report, Railways, 1971 and Para 28 (Page 11) of Appro- 
priation Accounts of Railways in India for 1969-70-Part-I- 
Review. 

Four voted grahts out of twenty namely, Grants No. 7, 9, 16 and 
20 were exceeded during the year 196%70. Excess also occurred 
under two out of ten 'Charged' appropriations, namely Appropria- 
tions No. 2 and 14. 

1.1. The excess was only 1.4 per cent in grant 7 and just over 
,0.1 per cent in each of the two grants viz. No. 9 and No. 16, and pure- 
ly  nominal in grant No. 20. The excess of Rs. 88 under grant No. 20 
(referred to above] and of Rs. 414 under charged appropriation No. 2 

were insignificant (vide subparas 5.1 and 6.1 below) and occurred 
owing to the provision having been rounded off to the nearest thous- 
.and rupees. I t  is regretted that while making the provision, the 
same was not fixed a t  the next higher instead of the nearest thous- 
and. Appropriate action will be taken to avoid recurrence. The 
excess under charged appropriation No. 14 was 7.0 per cent of the 
sanctioned allotment. . , 

1.2. Every care is taken to assess the expenditure under each 
Grant as precisely as p s i b l e  and to take supplementary grants 
where necessary, so that excesses are obViated to the maximum ex- 
tent. 

1.3. Detailed explanations, grant by grant, are furnished below, 
and the position of the original and the supplementary grants 
vis-a-vis the actual expenditure in each case is shown in the state- 
ment at Annexure 'A' to these notes. 

1.4. As the excesses to be regularised by Parliament have to take 
into account any erroneous adjustments as (between grants, the 
figures listed in Annexure 'A' to this memorandum are of the ex- 
qesses as shown in para 28 at  page 11 of the Appropriation Accounts 
Tor 1969-70-Part I-Review (and also para 8 at  pages 10-12 of the 
Report of the Comptroller and Auditor General of India for the year 



1969-70) as well as the effect of the items of mis-classification of ex- 
penditure. 

1.5. I t  is requested that the P.A.C. may be pleased'to recommend 
that the aforesaid excess be regularised by Parliament in the man- 
ner prescribed under Article 115 of the Constitution. 

1.6. This memorandum has been seen by Audit. 

Excess of Rs. 2,28,10,143 under Grant No. 7-Revenue Work,ing 
Expenses-Operation (Fuel) (in relation to Voted final grant 07 

Rs. 1,63,01,62,000)-1.4 per cent.. 

2.1. This grant deals with expenditure on Coal and other fuel, 
freight and handling charges, sales tax, excise duty and cess on coal, 
electric current for traction purposes and losses on fuel. 

2.2. The excess of 2.28.10 lakh is only 1.4 per cent of the final 
grant of Rs. 163.02 crores voted by Parliament. A supplementary 

'grant amounting to Rs. 6.65 crores was obtained in March, 1970 main- 
ly  tc cover post budget increases such as increase in passenger and 
other services (212.17 lakhs), higher overage prices of coal and 
increase in sales tax (185.89 lakhs), higher rate of consumption of 
coal incidental to the relegation of steam traction to inferior sewices 
(136-62 lakhs), receipt of coal by the set-cum-rail route and on 
account of variation in leads of coal (48.45 lakhs) and other minor 
causes including arrear adjustments (81.66 lakhs). This additional 
provision, however, proved insufficient resulting in the excess. The 
excess occurred mainly on the Central (68 lakhs), S.C. (45 lakhs), 
N.F. (28 lakhs), Southern (27 lakhs) , S.E. (24 lakhs), Western (20 
lakhs), Northern (8 lakhs), Eastern (5 lakhs) and N.E. (3 lakhs) 
Railways. 

2.3. The excess was chiefly under cost of coal due largely to more 
expenditure owing partly to heavier consumption and partly to higher 
avmage prices of coal etc. (68 lakhs), fluctuations in adjustments 
under freight and handling charges (68 lakhs), consumption of diesel 
oil (36 lakhs) and minor variations such as fluctuations in adjust- 
ments in respect of losses of fuel, sales tax, excise duty and cess on 
2oal etc. (36 lakhs). 
2981 (Aii) LS-6 



76 
Excess of Rs. 5,50,123 under grant No. 9-Revenue-Working Expen- 

ses-Miscellaneous Expenses (in relation to the voted find 
grant of Rs. 37,70,81,000)--0.1 peT cent. 

3.1. This grant covers Government and special contribution to 
Provident Fund, Contributions and Grants, compensation in respect 
of railway accidents, subsidy on railway grainshop issues, catering 
department, Law charges, revenue expenditure on civil defence etc. 
and certain revenue transactions under 'Suspense', both credits and 
debits. 

3.2. The excess of Rs. 5.50 l a b s  was only 0.1 per cent of the total 
grant of Rs. 37.71 crores; a supplementary grant of 225 lakhs was 
obtained chiefly in respect of more transactions under Suspense 
(1,32, lakhs) and for more payment on account of rents, rates and 
taxes, etc. (96 lakhs) but it proved to be slightly inadequate. This 
was made up of an excess of Rs. 1,14 lakhs under 'Suspense', offset 
by savings of Rs. 1,08 lakhs under final heads. The excess of Rs. 
1,14 lakhs under 'Suspense' comprised of an excess of Rs. 79 lakhs 
under 'Misc. Advances' and of Rs. 35 lakhs under 'Demands Payable'. 
The excess undw 'Misc. Advances' was due chiefly to fluctuations 
in the amount of debits accommodated under this head for want of 
acceptance, full particulars, allocation, etc. (66 lakhs) and debits 
transferred to this head to clear the outstanding under 'Reserve 
Bank Suspense' (13 lakhs). The excess under 'Demands Payable' 
resulted chiefly from fluctuations in liabilities liquidated during the 
year [Includes excess credit provision in respect of certain liabilities 
on a Railway (Rs. 8 lakhs)]. The above excesses were partly offset 
by savings under h a 1  head's resulting from less expenditure on 
central emergency force, civil defence, etc. ow.ng m,ainly to non- 
receipt of materials including fire fighting equipment, etc. (50 lakhs) , 
less payments for gratuaity and Special contribution to Provident 
Fund owing mainly to more, staff opted for pension (16 lakhs) , less 
expenditure under catering plainly on account of non-materialisation 
of certain catering services (13 lakhs) and other minor variations 
(29 lakhs). 

3.3. After including the amount of misclassifications viz. Rs. 10,649 
(c.f. Annexures 'A' & 'B'), the excess actually requiring regularisa- 
tion by Parliament works upto Rs. 5,60,772 in relation to the Voted 
grant of Rs. 37,70,81,000, i.e. 0.1 per cent. 
Excess of Rs. 81,901 under Grant No. 1 6 P e n s i o n a ~ y  Charges- 

Pension Fund (in relation to the wted  final grant of 
Rs. 7,75,90,000--0.1 per cent). 

4.1. This Grant, as its name signifies, deals with expenditure on 
the payment of pensionary charges to railway employees governed 
by the pensionary form of retirement benefits. 



4.2. The excess of Rs. 82 thousands was only 0.1 per cent of the 
total grant of Rs. 7.76 crores voted by Parliament which included a 
supplementary grant of 1,41 lakhs in respect of payments to Railway 
haff under pensionary form of retirement benefits which, however, 
proved to be slightly inadequate. The excess occurred mainly on 
the Central Railway (9 lakhs-about 8 lakhs on account of inade- 
quate provision) and the N.E. Railway (12 lakhs-about 9 lakhs 
on account of inadequate provision) and was partly reduced by 
savings mainly o n  the Eastern (16 lakhs) and the S.C. (4 lakhs) 
Railways on account of fluctuations in receipt of debits from Civil 
Accounts Officers in respect of pension payments. 

Excess of Rs. 88 under Grant No. 20-Payments towards amortisation 
of over-capitpksation (in relaticm to the voted final p a n t  

of Rs. 33,37,000). 

5.1. One of the recommendations of the Railway Convention Com- 
mittee 1965 approved by Parliament provides for the amortisation of 
the unproductive capital in the Railway undertaking commencing 
from 1966-67 by utijising the annual interest accruing to the Railway 
Revenue Reserve Fund (which may be supplemented by such appro- 
priations from Railway revenues from time to time as may be possi- 
ble). In the original budget for 1969-70 a provision of Rs. 28.26 lakhs 
was made for the amortisation of the element of over-capitalisati~n 
from the interest expected to be available. On the final closing of 
the accounts for 1968-69, however, it was observed that the amount 
cf interest available for the purpose was Rs. 33.37 lakhs, i.e. Rs. 5.11 
lakhs more than the original anticipation. Accordingly, a supple- 
m e n t a ~  grant amounting to Rs. 5.11 lakhs was obtained from Parlia- 
ment in March, 1970. The actual adjustment in units, however, 
amounted to Rs. 33,37,088, creating a small excess of Rs. 88 over the 
total voted grant which had been rounded off to the nearest thous- 
and of rupees. This explains the minor excess of Rs. 88. 

5.2. In order to avoid such excesses in future, the provision would 
, be fixed at the next higher thousand instead of the nearest thousand. 

Excess of Rs. 414 over charged Appropriation No. 2-Revenue- 
Miscellaneous Expenditure (in relation to final charged 

Appropriation of Rs. 3,01,000-0.1 per cent). 

6.1. This charged Appropriation covers the cost of the Railway 
Wing of the Office of the Comptroller & Auditor General of India 
and other decretal payments in respect of miscellaneous establish- 
ments. 



6.2. This minor e x c a  occurred on the Research, Designs and 
Standards Organisation where a payment of ,f. 1,414 was ma& 
against the sanctioned allotment of Rs. 1,000, thus causing an excess 
by way of rounding off the allotment of funds. 

6.3. In order to avoid such excesses in future, the provision would 
be fixed a t  the next higher thousand instead of the nearest thousand. 

Excess of Rs. 32,762 over the final charged Appropriation No. 14- 
Construction of New Lines of Rs. 4,66,000--7.03 per cent. 

7.1. This Charged Appropriation relates to payments arising from 
Court decrees etc. on the construction of New Lines. 

7.2. The excess of Rs. 33 thousands occurred due chiefly to more 
payment owing to enhancement of the daily rate of casual labour 
under Court's injunction. The injunction orders were vacated by 
the High Court, in December, 1969 but the stay orders granted upto 
14th January, 1970, were further extended upto 7th February, 1970. 
The petitioners filed appeals against the judgement and the same 
were admitted. The appeals Court also granted an interim injunc- 
tion on 24th February, 1970 which was extended upto 4th March, 
1970, by stages. In view of the frequency of the short term star + 

orders and interim orders granted by the High Court on different 
dates, i t  was not possible to assess closely a t  the time of taking the 
supplementary Appropriation, the payments likely to be made before 
the close of the year. 



ANNEXURE 'A' 

S1. 
No. 

Number and name Original Supplementary Final Expenditure Excess Real excess Percentage p e m w  
of Grant Grant Grant Grant after taking of excess of real ex- 

into account (Col. 7 cerr(Co1. 8 
Misdassi6ca- to Col. to 

tions listed 5) .  Col. j) 
in Apexure- 

B' 

3 rbPensionary charges- 
Pension Fund . . 6,34,59,000 1,41,31,oooor 17,75,go,ooo 7,76,71,901 181,901 1 81,901 0.1 0.1 

CHARGED APPROPRIATIONS 



Gaam No. 9-REVENUE-WORKING EXPENSES-MISCELLANEOUS 
EXPENSES - -. -- - 

31. No. Particulars Amount 

Rs. 

I. Exass shown in the Appropriation Accounts . . . ~ , ~ o , I z ~  
z (a) Deduct :- 

Ex enditure relatin to Grant No. IS  (Rs. 10, 849), Grant No. 10 
( i s .  2,737) and &ant No. 5 (Rs. r,o5,419) booted under Grant 
NJ. 9 and rectification of previous year's misclassification for 
which sp:cific pro-hion was made in 1968-69 (Rs. 91,855) . ~ ~ 1 0 , 8 6 0  

(b) Add :- 

Eswnditure relating to GrantNo. 9 booked under Grant No. 8 
(Rs. 35,246), Grant No. 5 (Ra. 24,904) and Deposit 
Works (Rs. 1,61,359). . . . . . . 2121~509 

Real Excess to be regulariaed by Parliament (I)-a(a)+z(b) . j16o,77a 



APPENDIX xvm 
NO. 1-104170-8. 

GOVERNMENT OF INDIA 
MINISTRY OF COMMUNICATIONS 

(P & T BOARD) 

Dated at New Delhi, 26th May, 1971. 

Note for regularisation of excess over Voted Grant No. 94-P&T- 
dividend to General Revenues, Approprktion to reserve finds 
and repayment of loan from General Revenues' as disclosed in 
the appropriation accounts f o ~  the year 1969-70. 

The final accounts for the year 1969-70 disclosed an excess of 
Rs. &,01,08,331 over the voted Grant No. &Posts and Telegraphs- 
Dividend to General Revenues, Appropriations to Reserve Funds and 
Repayment of loans from General Revenues' as detailed below:- 

Re. 

Amount of voted Grant . . . . .  33397348*@30 

Actual expenditure . . . . . . . 38298~56,331 
Excess over the Grant . . . . . . 5,01,08,331 

2. This Grant provides for (i) payment of dividend to General 
Revenues on the Capital-at-charge, (ii) appropriation of surplus on 
the working of the P&T Department to its Reserve Funds and (iii) 
payment of interest on and repayment of principal of loans from the 
General Revenues taken for augmenting the P&T Revenue Reserve 
Fund so as to meet the shortfall in the dividend payable to General 
Revenues as well as the deficit, if any, in 'the working results ?f the 
Department. In accordance with the convention governing the rela- 
tions between the P&T and General Revenues which came into effect 
from 1st April, 1967, the P&T Department pays to the General Re- 
venues a dividend calculated at the rate of 4.75 per cent on the net 
capital at charge outstanding on 31st March, 1964 reduced by its 
share of accumulated surpluses as on 31st March, 1960 and further 
reduced by the balance in the Renewals Reserve Fund as on 31st 
March, 1964 and at 6.75 per cent on the Capital advanced after 31st 



March, 1964 reduced by the increase in the balance in the Renewal 
Reserve Fund after 31st March, 1964 and the balance of the s d ~ s  
is appropriated to its Reserve Flmds. Any improvement in Receipt8 
or reduction in working Expenses has the effqct of increasing the 
~urplus anticipated in the Budget and results in larger appropriation 
to the Reserve Firnds thereby causing an excess in this Grant unless 
it can be anticipated and provided for through Supplementary De- 
mands for Grants. 

3. The position of funds under this Grant as provided for in the 
ariglnal estimate compared with the actual expenditure during 196% 
70 ihdicated below:- 

(Figures in crores of Rupees) 

Original Actual~ Variation 
estimate for S a v i n g s  

for 1569-70 (W-s- 
1969-70 e8 

Dividend to General Revenues . 13.17 12.84 (-) 0.33 

Appropriation to P & T Revenue Reserve . . 
Fund . . . . .  10.40 13 .38  (t)  2.98 

Repayment of loan .from ~ e n e r a l    eve- 
nues . . . . .  10.40 12.76 (t) 2 .36  

4. The excess occurred under the heads 'Appropriation to P&T 
Revenue R e w e  Fund' and 'Repayment of Loan taken from General 
Revenues' as explained below: - 
A p p r o p r i a b  to P and T Revenues Reserve Fund (Rs. 2.98 croreo) 

At the time of framing the original Budget for 1969-70, the sur- 
plus of the P&T Department was estimated at Rs. 23.57 crores. Out 
of this, the dividend liability was estimated at Rs. 13.17 crores leav- 
ing a surplus of Rs. 10.40 crores to be appropriated to the P&T 
~evenue  Reserve Fund. At the time of framing the R e W  Esti- 
mates the surplus was estimated at Rs. 19.85 crores only. However, 
the actuals disclosed a surplus of Rs.'26.22 crores i.e., an increase of 
Rs. 2.65 crores over the Budget due to larger receipts than antici- 



8s 
pated by Rs. 7.10 crores, partly off-set by increase & Net Work- 
ing hcpenses by &. 4.45 crores. The actual dividend liability work- 
ed out to Rs. 12.84 crares against the Budget of Rs. 13.17 crores due 
to less capital-at-charge during the year under review resulting in 
a saving of Rs. 0.33 crare. The balance of Rs. 13.38 crores being the 
surplus of the Department was appropriated to the P&T Revenue 
Reserve Fund, as against the B.E. 1969-70 of Rs. 10.40 crores result- 
ing in an excess of Rs. 2.98 crores. 

Repaymatt of loan from Gene'ral Revenues (22s. 2.36 @ores) 

As against the estimated liability of Rs. 10.40 crores in B.E. 1969- 
70 towards repayment of the second instalrnent of the loan taken 
from General Revenues in 196748 and also the first instalment of 
the loan taken during 1968-69 together with interest thereon, the 
actuals turned out to #be Rs. 10,19.60 lakhs due to reduction in the 
amount of t h e  second loan actually taken from the General Revenues 
during 1968-69. After meeting this liability, a balance of Rs. 3,1833 
lakhs would have been left in the P&T Revenue Reserve Fund. It 
was, however, decided to repay the second instalment of ILs. 2,56,92.678 
also of the second loan taken in 1!%8-6!3. The total payments to the 
General Revenues in regard to the repayment of instalments of loan 
with interest thereon amounted to Rs. 12,76.52 lakhs as against the 
original provision of Rs. 10,4026 lakhs resulting in an excess ex- 
penditure of Rs. 2,3626 lakhs. As, however, there was a correspond- 
ing recovery under the Grant (as the amount is met from P&T Re- 
venue Reserve Fund), the net cash out-go out of the consolidated 
Fund of India was nil on this account. 

The total excess on the above mentioned two heads amounts to 
Rs. 5.34 crores. This was partly counter balanced by savings of 
Rs. 0.33 more under the head 'Dividend to General Revenues' leav- 
ing a net excess of Rs. 5,01,08,331. It is requested that this excess 
may kindly be recommended for regularisation by Parliament in 
accordance with Article 115 of the Constitution of India. 

This has been seen by the Accountant General, P&T Delhi. 



APPENDIX XIX 
ACTION TAKEN BY GOVERNMENT QN THE RECOMMENDA- 
TIONS OF THE PUBLIC ACCOUNTS COMMTTTEE CONTAINED 

IN THEIR 123RD REPORT (FOURTH LOK SABHA) 
~commendations/Observations that have been accepted by Govern- 

ment 
Recommendation 

"During the year under report (1968-69), Excesses occurred over 
26 Grants (including two Sub-Major Heads of Grant No. 5) and four 
Charged Appropriations. These aggregated to Rs. 3.78 crores as 
against Rs. 12.58 crores and Rs. 27.78 crores during the years 1966-67 
and 1967-68 respectively. The Committee are glad to note that there 
had been a substantial reduction in the aggregate amount of Excess 
during the year under review. They trust that every effort will be 
made by the Ministries/Departments to further improve the position. 
[S. No. 1 (Para 1.3) of Appendix XXX to the 123rd Report (4th 

Lok Sabha] 
Action taken 

The observations of the Committee have been brouht to the notice 
of all the Ministries/Departments vi$e Ministry of Finance O.M. No. 
F. 12(45)-E(Coord) /70, dated the 16th October, 1970 (Copy enclosed). 
[Ministry of Finance (Department of Expenditure) O.M. No. F. 12 

(45)-E. Coord.170 dated the 8-1-71)] 

Recommendation 

"From the notes furnished by the Ministries, the Committee find 
that defective estimation at the time of framing the Budget and revis- 
ed estimates, lack of proper review of the progress of expenditure at 
the appropriate time, failure to anticipate properly the receipt of 
stores and debits relating thereto, absence of adequate provision for 
the adjusfment of past liabilities, erroneous adjustments and lack of 
proper control over expenditure continued to be the main causes for 
excesses during the year under report. Persistent lack of coordina- 
tion between the Central Ministry of Shipping and Transport and 
State Governments in regard to execution of road works also contri- 
buted to a heavy excess. 
[S. No. 2 (Para 2.2) of Appendix XXX to the 123rd Report (4th 

Lok Sabha] 



Action taken 

The observations of the Committee have been brought to the notice 
df all the Ministries/Departments for necessary action. They have 
again been enjoined to make further efforts towards making the bud- 
get estimatgs more realistic and the control over expenditure more 
effective vide O.M. No. F. 12(45)-E(Coord)/70, dated 16th October, 
1970 (See Enclosure). 

IMiniatry of Finance (Department of Expenditure) O.M. No. F. 12 
(45) -E. Coord. dated 8-1-72] 

ENCLOSURE 

No. F. 12 (45)-E(Coord) 170 

OFFICE MEMORANDUM 

Department of Expenditure 

New Delhi-2, the 16th Octo'bet, 1970. 

OFFICE MEMORANDUM 

S U B J E C T : - ~ ~ ~ T ~  Repod of the Public Accounts Committee (4th 
Lok Subha). Recomm.en&tias No. 1, 2 and 17). 

The Public Accounts Committee while commenting on the cases 
of excesses over voted grants and charged Appropriations disclosed in 
the various Appropriation Accounts for the, year 1968-69 have observ- 
ed in paras 1.3, 2.2 and 2.53 of their 123rd Report as follows:- 

Recommendation No. l(Para 1.3) 

During the year under report (1968-69, Excesses occurred over 26 
Grants (including two Sub-Major Heads of Grant No. 5) and four 
Charged Appropriations. These aggregated to Rs. 3.78 crores as 
against Rs. 12.58 crores and &. 27.78 crores during the years 1966-67 
and 1967-68 respectively. The Committee are glad to note that there 
had been a substantial reduction in the aggregate amount of Excess 
during the year under review. They trust that every effort will be 
made by the Ministriespepartments to further improve the position, 



Recommendation No. Z(Para 22) 

m m - t h e  notes furnished by the Ministries, the Committee find 
that defective estimation at the time of framing the Budget and re- 
vised estimates lack of proper review of the progress of expenditure 
at the appropriate time, failure to anticipate properly the receipt of 
stores and debits relating thereto, absence of adequate provision for 
the adjustment of past liabilities, erroneous adjustments and lack of 
proper control over expenditure continued to be the main causes for 
excesses during the year under report. Persistent lack of coordina- 
tion between the Central Ministg of Shipping and Transport and 
State Governments in regard to execution of road works also contri- 
buted to a heavy excess. 

Recommendation No. l7(para 2.53) 

Commenting upon excesses on account of pay and allowances, the 
Public Accounts Committee (1968-69) had observed in paragraph 2.78 
of their 31st Report (Fourth Lok Sabha) that as there was no element 
of uncertainty or unforeseeability in expenditure on pay and allow- 
ances, there.should normally be no excess on this account. The Corn- 
mittee, however, regret to observe that during the year under review 
also, increased expenditure on pay and allowances had contributed 
to excess under a number of Grants. The Committee desire that the 
MinistriesIDepartments should take care to avoid excesses on this 
account. 

2. The Ministry of Finance have laid down detailed procedures for 
achieving effective control over expenditure (vide rules 65 to 69 of 
G.F.Rs and the various Government of India decisions thereunder). 
The need for realistic budgeting and effective control over expendi- 
ture with reference to the sanctioned grants and appropriations has 
been stressed time and again by the Public Accounts Committee and 
their observations have been brought to the notice of all the Minis- 
tries/l)epartments. In this connection, attention is invited to Oflice 
Memoranda No. F. 12(44)-E(Coord)/68, dated 29-4-1969 and No. 'F. 
12(46)-E(Coord) I69 dated 1-9-1969. 

' 3. The Ministry of Home Affairs, etc. are once again requested to 
bear in mind the observations of the Committee and to pay special 
attention to the task of achieving the objectives of various rules and 
arders on budgeting and contrd over expenditure thereby avoiding 
the occurence of excesses o\ter sanctioned grants. Wtable instruc- 



tiona may.also please be issued to all subordinate authorities concern- 
ed under them. 

4d. 
Deputy Secretary to the Government of India. 

All MinistriesjDepartments of Government of India. 

No. F. 12 (45) -E (Coord) 170 

Copy forwarded to all Financial Advisers and Expenditure Bran- 
ches for information. Lt is reiterated that the observations of the 
Committee may please be borne in mind while conducting the reviewcr 
regarding progress of expenditure against sanctioned grants early in 
January every year vide this Department's Memorandum No. F. 15 
(2)-E(Coord)/66 dated 30th December, 1966, so as to ensure that all 
anticipated commitments are taken into account and necessary pro- - 
vision of funds made therefor, thereby obviating excesses over sanc- 
timed grants. 

Copy also forwarded to:- 
1. C.8z.A.G. of India. 
2. Supreme Court. 
3. Election Commission. 
4. Lok Sabha Secretariat (P.A.C. Branch). 
5. A.G.C.R., New Delhi. 
6. Economic Aflairs Department (Budget Division). 

Sd. 
Deputy Secretary to the Goz:ernment of India. 

Copy for necessary action in so far as they are administratively 
concerned to:- 

1. Defence Division. 

2. A.&.B. Branch. 

3. E.G.I. Branch. 

4. B.P.E. 
Sd. 

Deputy Secretmy to the Government of India. 



Recommendation 

The Committee observe that there has been an excess under Grant 
No. I-Ministry of Commerce for the third year in succession. During 
the years 1967-68 and 1968-69, the excess was mainly caused by an 
excess under the head 'A-5 Delegations going abroad. Under this 
head, the excess was as high as 23 per cent of the final grant during 
1967-68 and 17 per cent of the final grant during 1968-69. It  has been 
urged by the Ministry of Foreign Trade in extenuation that the details 
of all delegations proposed to be sent during the year are not com- 
pletely available even at the time of finalisation of Revised Estimates 
and it is, therefore, not found possible to anticipate precisely the 
expenditure under this sub-head. The Committee, however, note 
that the excess also occurred due to unanticipated adjustment of de- 
bits in respect of expenditure on Daily Allowances, Hotel Accommo- 
dation Charges etc. of the members of Delegations incurred by various 
Missions abroad. The Committee, therefore, desire that the Ministry 
of Foreign Trade should examine, in consultation with the Ministry 
of Finance, what improvements could be effected in the existing sys- 
tem of estimation and whether the various Missions abroad could not 
be asked to forward to the Ministry of Foreign Trade the details of 
expenditure involved un nrcount of Daily Allowance. Hotel Accorr . 
modation Charges etc. whenever the delegations visit foreign coun- 
tries SO as to enable the Ministry of Foreign Trade to maintain a 
liability register. 

[Sl. No. 3(para 2.9) of Appendix XXX to the 123rd Report (4th 
Lok Sabha]. 

Action taken 

The question of devising ways and means to avoid excesses over 
Voted Grant of the Ministry in future, has been considered in detail 
in consultation with the Mln:stx-y of Finance Instructions have been 
issued on 12th February, 1971 (Annexure I) to Heads of all Missions 
abroad to furnish details of expenditure on Dally Allowance and 
Hotcl Accommodation Charges etc in respect of each member of the 
de1egat:on as soon as the visit of the delegation is over. It has also 
been suggested to them that it would facilitate matters if thev could 
send to the Ministry an authenticated copy of the statement of ex- 
penditure through the officer concerned himself on completion of his 
deputation to that country. It has also been decided to maintain R 

liability register. These measures will, it is hoped, enable this Minis- 
try to keep track over the progress of expenditure and to provlde for 



additiunal funds, if necessary, 4.1 time to avoid such excesses to the 
extent possible. 

[Ministry of Forelgn Trade O.M. No. 7(49) B&A/70, dated 20-5-711 

A N N E X U R E  I 

Copy of D.O. letter No. 2117169-E. IS1 dated the 12th February, 
1971 from Shri K. S. Bhatnagar, Joint Secretary, Ministry of Foreign 
Trade, New Delhi to Heads of All Missions (By name). 

The Public Accounts Committee, in their 123rd Report (Fourth 
Lok Sabha) relating to Grants during 1968-69 observed that there 
had been an excess under Grant No. 1-Ministry of Commerce (now 
Mjnistry of Foreign Trade) for the third year in succession and, that 
the Ministry devise ways and means to remedy this disconcerting 
state of affairs. It  is seen that during the years 1967-68 and 1968-69, 
the excess over Voted grant was mainly caused by excess under the 
head 'A-5 Delegations going abroad'. Under this head the excess was 
as h'gh as 23 per cent of final grant during 1967-68 and 17 per cent 
of the final grant during 1968-69. A similar situation seems to be 
emerging financial year 1969-70. 

2. Even though these excesses were largely due to the adjustment 
of debits in respect of expenditure on Daily Allowances, Hotel Ac- 
commodation Charges etc. of the members of delegations incurred 
by various Missions and booked by the concerned audit offices during 
the closing months of the relevant financial years, it is imperative 
that consc ous efforts are made to avoid such situations which neces- 
sitate a specific vote for regularisation of Excess over the Grant and 
invite adverse criticism from the Public Accounts Committee. 

3. In order to keep a strict watch over the progress of the expendi- 
ture under the Sub-head 'Travelling Expenses' and to avoid similar 
excesses in future, it is necessary that all our Missions should furnish 
to the respective Sections in this Ministry sponsoring sanctioning the 
delegation/deputation, a statement showing the details of the expen- 
diture on Daily Allowance, Hotel Accommodat~on Charges etc. in 
respect of each member of the delegation as soon as the visit of the ' 

Delegation is completed. A copy of this statement may also be en- 
dorsed to the Cash 11 Section of this Ministry. It will, however, faci- 
litate matters if the Mission could arrange to send authenticated copy 
of the statement through the officer concerned on completion of his 
deputation. This will enable this Ministry to keep track over the 
progress of expenditure and provide for additional funds, if neces- 
sary, in time to avoid such excesses. While furnishing the details 



the Mission may kindly quote the Number and date of the sanction 
letter of this Ministry in pursuance of which the payment in question 
waa made. 

Kindly acknowledge receipt of this letter. 

Recommendation 

The Committee are not satisfied with the explanation the Minis- 
try for the excess under this grant. In their opinion it is a caw of 
lack of proper review of the progress of expenditure on the one 
hand and lack of coordination between the Ministry and the ac- 
counting authorities on the other. The Committee note that bulk 
of the excess under this Grant was to increased expenditure an 
allowances. As increase in allowances had been known well before 
the close of the financial year, the Ministry of Education & Youth 
Services could have assessed correctly the extra expenditure 
on this account and savings on other items with a view to covering 
the additional expenditure to the extent required on the basis of 
review of expenditure under the grant by the end of the year. 

S1. No. 4 Appendix XXX Para No. 2.11 of the Public A c c o ~ ~ n t s  , 
Committee's 123rd Report ( h k  Sabha).  

Action taken 

The remarks of the Public Accounts Committee have been 
noted. 

The excess of Rs. 3,06,6.441- which constitutes only 0.56 percent 
of the sanctioned budget grant of Rs. 5,38,47@001- for the year 
1968-69, had occurred primarily due to the merger of a portion of 
Dearness Allowance with pay, with effect from the 1st December, 
1968 and cansequential increases in other allowances. The pay- 
ment of these dues was inevitable and could not be postponed. As 
the orders in this regard were issued by the Ministry of Finance at  - the fag end of the finawial year vide their O.M. No. F.134(E.II) 
(B) 68, dated the 18th January, 1969, it became difficult to provide 
for the expenditure at the close of the financial year. However, 
greater care will be exercised in future in reviewing the effect of 
such extra expenditure on budget provision. 

[Ministry of Education and Youth Services L.S. O.M. NO. G 250151 
131 70-Accounts dt. 28-1-71]. 



Recommendation 

The Committee also regret the lack of coordination beween the 
Ministry and the accounting authorities revealed in this case. The 
vouchers in respect of payments made a t  the treasuries in Assam 
and Bihar during the year 1967-68 wefe received in!the Offlce of the 
Accountant General, Uttar Pradesh in December, 1968 by which 
time the accounts for the year 1967-68, had already been closed and 
were adjusted in the accounts of 1968-69. The Committee feel that 
with closer coordination with the accounting authorities, the Minis- 
try could have anticipated the adjustment of debit in the accounts 
of 1968-69 and provided for it in time. 
S1. No. 5 Appendix XXX Para No. 2.12 of the P.A.CJs l a r d  Report 

(4th Lok Sabha). ' 

Action taken +, 

The observation of the Public Accounts Committee has been 
noted. 

Till the year 1969-70, the accounts of the Survey of India were 
being maintained centrally by the Accountant General, Uttar 
Pradesh, Allahabad. Most of the Drawing Officers of the Survey of 
India (numbering about 100) scattered throughout the country, 
drew money from the various Treasuries under different Accountant , 
General in different States. This necessitated the operation of 
exchangeisettlement accounts between various Accountants General 
General on the one hand and the Accountant General, Uttar Pra- 
desh, Allahabad on the other, for final booking of the expenditure 
in the accounts under the Head of Accounts 'Survey of India'. 
Because of the very nature of the centralised accounts, this system 
despite the best efforts sometimes resulted in non-adjustment of 
debits through exchange accounts in a particular year, while in 
certain other cases, debits which were not expected to come up 
during the year, were unexpectedly adjusted through these ex- 
change account in that year. To eliminate these difficulties, the 
accounts of the Survey of India have now been decentralised, with 
effect from the 1st April, 1970, and entrusted to the various Ac- 
countants General of the States where the Drawing Offices of the 
Survey of India are located. It  is expected that with this change 
in the accounting system, recurrence of the cases of this type, would 
be avoided in future. 

[Ministry of Education and Youth Services O.M. No. G 250151 
13 170-Accounts, Dated 28-1-71]. 



Recommendation 

Para No. 2.15: 

The Committee note that the excess under the Grant was mainly 
due to excess under Sub-head 'A'. 3-Income Tax Appellate Tri- 
bunals'. The excess under this sub-head was caused by expenditure 
on pay and allowances of offtcers and staff, rent for office premises, 
purchase of typewriters, furniture etc, consequent upon the consti- ' 
tution of four new Benches alf Income Tax Appellate Tribunals. 
This implies that the decision regarding the constitution of these 
Benches must have been taken well before the close of the financial 
year. In view of this, the Committee fail to understand why the 
Ministry could nst provide for the above items of extra expenditure 
in time. 

[Sreial No. 6 Para No. 2.15 of the Appendix XXX 123rd Report] 

Action taken 

The observations/recommendations made by the Committee have 
been noted. Provision for the excess expenditure could not be 
made by the Department of Revenue and Insurance since it was ' 
presumed that the Department of Legal Affairs would submit direct- 
ly to the Department of Expenditure a proposal for additionaI 
grants. But the Department of Legal Affairs did not do so presum- 
ing that there will be some saving under the grant controlled by 
the Department of Revenue and Insurance. Necessary steps have 
now been taken to co-ordinate action in such circumstances and to 
prevent such contingencies in future. 

(Vetted by Audit v ide  Comptroller and Auditor General UIO. 
No. 524-Rep1266-70 dated 20-3-1971). 

[Ministry of Finance (Department of Revenue and Insurance) 
O.M. No. 8714170-Ad VII dated the 30-3-711- 

Recommendation 

The Committee observe that there has been an excess under 
group sub-head 'A-3-Tour Expenses' for the second time in three 
years. As on the previous occasion the excess was mainly due to 
failure to anticipate properly and provide for debits on account of 
requisitions for Railway and air journey accommodation an& 
security arrangements, issued in connection with Minister' tours, 



03 
I t  has been explained that while the requisitiohs for railway and 
air journey accommodation and security arrangements were issued 
by the Ministries concerned the debits were met by the Ministry of 
Home Affairs who came to know of the volume of debits only after 
the Ministries concerned had passed on the bills submitted by the 
Railway and Air companies for payment. The Committee note that 
as a remedial measure, the Ministries have now been asked to for- 
ward to the Ministry of Home Affairs, from October onwards, a 
statement showing the expenditure inwlved on account of anti- 
cipated debits arising out of requisitions issued on the Railways1 
Defence authorities to enable the Ministry of Home AfTairs to main- 
tain a liability register. The Committee trust that the requisite in- 
formation will be furnished promptly in future by the Ministries 
concerned to the Ministry of Home Affairs who will make every 
effort to avoid excesses on this account. The Committee would like 
to watch the position. 

[Serial No. 7-Para No. 2.19 of the 123rd Report of the Public 
Accounts Committee (Fourth Lok Sabha)]. 

Action taken 

The Observation of the Committee has been noted in this Min- 
istry. It  has also been brought to the notice of all the Ministries1 
Departments with the request to ensure that the statements, show- 
ing the expenditure involved on account of anticipated debits aris- 
ing out of requisitions issued on RailwaylDefence authoritieslAir 
Companies for tours of the MinistersIDy. Ministers, invariably 
reach this Ministry by the 15th of the month following the month 
to which i t  relates (Enclosure enclosed) from October onwards. 

[Ministry of Home Affairs O.M. No. 5212170-ACI dated 6-11-70]. 

ENCLOSURE 

No'. 36118170-AC. I 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

New Delhi-1, the 7th September, 1970 
- - - - . - - - - - 

16 Bhadra, 1892 

OFFICE M E M O R A N D U M  

S v ~ ~ ~ c ~ : - S t a t e m e n t  showing the expenditure involved on account 
of enticipated debits arising out of requisitions issued o n  



the Railways ]Defence Authorities [Air Companies by the 
MinistrieslDepartments on tours of the Ministers 1 Deputy 
Ministers. 

The undersigned is directed to refer to this Ministry's Office 
Memorandum No. F. 213170-AC. I dated the 3rd March, 1970, wherein 
the MmistrieslDepartments were requested to furnish to this Min- 
istry each month, from October onwards, a statement showing the 
expenditure involved on account of anticipated debits arising out of 
requisitions issued by them on Railways1 Air Companies1 Defence 
Authorities on account of the tours of the MinistersjDeputy 
Ministers. 

2. I t  is requested that it may please be ensured that the above- 
mentioned statement invariably reaches this Ministry by the 15th 
of the month following the month to which i t  relates. This is 
necessary to enable this Ministry to maintain a liability register for 
the purpose of provision of funds to cover these liabilities. The 
statement may please be furnished in the enclosed form (Annemre 
attached). 

3. In this connection, attention is specifically invited to the con- 
cluding portion of the observations made by the P.A.C. in para' 
2.19 of their 123rd Report (Fourth Lok Sabha) which is reproduced 
below : - 

"The Committee observe that there has been an excess under 
group sub-head 'A. 3.-Tour Expenses' for the second time in three 
years. As on the previous occasion, the excess was mainly due to 
failure to anticipate properly and pmvlde for debits on account of 
requisitions for Railways and air journey accommodation and secu- 
rity arrangements, issued in connection with Ministers' tours. 
I t  !%.i been explained that while the requisitions for railway and 
air jmrney accommodation and security arrangements were issued 

by the Ministries concerned, the debits were met by the Ministry 
of Home Affairs who came to know of the volume of debits only 
after the Ministries concerned had passed on the bills submitted by 
the Railway and air Companies for payment. The Committee note 
that as a remedial measure, the Ministries have now been asked to 
forward to the Ministry of Home AiTairs, from October onwards, a 
statement showing the expenditure involved on account of antici- 
pated debits arising out of requisitions issued on the Railways] 
Defence authorities to enable the Ministry of Home Affairs to 
maintain a liability register. The Committee trust that the re- 
quisite information will be furnished promptly in future by the 



Ministries concerned to the Ministry of Home Affairs who will make 
every effort to avoid excesses on this account. The Committee 
would like to watch the position. 

Receipt of this Office Memorandum may please be acknowledged. 
AUTHORISED FOR ISSUE: 

Under Secretary to the Government oj  India. 

Section Officer. 

All Ministries and Departments Attention: Under 
Secretary (Admn) . 

No. 36118170-AC. I Dated the 7th September, 1970 
16th Bhadra, 1892 

Copy forwarded to Cash Branch (MHA) for similar action. 

Under Secreta'rg to the Government of India. 



ANNEXURE 

Statanent for the month o f . .  . . . . . . . . . . . . . . . . . . . . . .!.. . . . . . . . 
SiraDfng outstandkg dcbits in respect of touts performed by the Minisrezs/Deputy Ministers 

Ministry and Name of Dates of journey Place visited Journey by Approx. amount of the 
Minister debit 

Rail Air I.A.F. 



MOST IMMEDIATE 
Nu. 21317tbAC. I 

MINISTRY OF HOME AFFAIRS 

New Delhi-1, the 3rd March, 1970 

12th Phalguna, 1891 
OFFICE MEMORANDUM 

SUWECT:-Final excess and saving statement on the bask of 110- 
monthly review in respect of the Grouphead A-Cabinet 
under Grant No. 44-Cabinet during 1969-70. 

As the MinistriesIDepartments are aware, the requisitions for 
railway and air accommodation are issued by the P.As./P.Ss. to the 
MinisterslDeputy Ministers concerned and the Railways/& Com- 
panies\ Defence Authorities send the bills arising out of these re- 
quisitions to the Ministries concerned who accept and pass the same 
on to the Accountant General Central Revenues for adjustment. The ' Min~stry of Home Affairs come to know of the tours undertaken by 

' 
a MinisterlDeputy Minister and the expenditure incurred thereon 
only when such expenditure is shown by the Ministry concerned in 
their monthly statements sent to the Ministry of Home Affairs. As 
these statements do not give any indication of the requisitions in 
respect of which the bills are pending and debits have not been 
raised, which ultimately results in excess expenditure a t  the close 
of the year, the MinistrieslDepartments were requested, in this Min- 
istry's Office Memorandum No. 5317169-AC. I dated the 13th March, 
1969 (copy attached) that every year, from the month of October 
onwards, a monthly statement showing the expenditure on account 
of anticipated debits arising out of the requisitions issued on the 
Railways 1 Air Companies /Defence Autharities may be furnished to 
this Ministry along with the usual monthly expenditure statement 
and it was further requested that the ten-monthly estimates in res- 
pect of this expenditure may be framed with special care in regard 
to the anticipated debits on account of tours undertakenllikely to 
be undertaken by the MinisterslDeputy Ministers. 

I t  is regretted that the statement to be forwarded to this Minis- 
try firvYm October onwards, showing the expenditure involved on 
account of anticipted debits arising out of requisitions issued on 
the  Railways 1 Air Companies (Defence Authorities has not been re- 
ceived from the MinistrieslDepartments. Tlie Ministry of Finance 



etc. are requested to forward the same urgently along with th& 
p~posals for the ten-monthly estimates which should be framed 
w;rth special care t o  the anticipated debits on the requisit'1ons 
issued by them. 

Under SecretaVy to the Government o f  India. 

All the Ministries and the P.M.'S Secretariat. 

No. 5317169-AC. I 

MINISTRY OF HOME AFFAIRS 

New Delhi-1, the 13th March, 1969 -- 
22nd Phalguna, 1890 

OFFICE MEMORANDUM 
S u ~ ~ ~ c ~ : - - T o u r s  of the  MinisterslDeputy Ministers-Retaining pro- 

visions therefor. 
The Appropriation Accounts for the year 1966-67 in respect of 

Grant No. 45-Cabinet revealed an excess of Rs. 1,08,748. The excess 
was mainly under the sub-head "A. 3-Tour Expenses" under the 
grouphead 'A-Cabinet'. The tour expenses of MinisterslDeputy Min- 
isters are of an extremely fluctuating nature and depend on the  
nature and number of tours undertaken by Ministers1 Deputy Minis- 
ters in view of the exigencies of work arising out of internal and 
external situation. The circumstances leading to the excess were 
accordingly explained in a Note to the Public Accounts Committee, 
a copy of which is enclosed. After an examination of the 'note' the 
Public Accounts Committee made the following observations in Para 
2.8 of their 31st Report (Fourth Lok Sabha) : - 

"The Committee note that excess occurred under the sub-head 
"A. 3-Tour Expenses" where the actual expenditure 
amounted to Rs. 14,07,629 against original provision of 
Rs. 9,25,000 and the finally revised provision cf Rs. 12,30,500. 
They are not convinced by the argument that the debits 
in respect of tours from the other Ministries could not 
have been anticipated. As the Committee understand the 
position, the debits are periodically raised by the Railway 
and Defence Departments. Since these debits arise out 



of ref- '7i:ons issued by the Ministry' of Home Mairs for 
rail way accommodation and security arrangements for 
tours undertaken by Ministers, it is not clear why it was 
not possible for the Ministry of Home Affairs before they 
came up with a Demand for Supplementary Grant in 
March, 1967, to  review the position outstanding reguisi- 
tions on which debits had not been received m d  to make 

suitable provision for the expenditure on tha i  sccount." 

2. It  will be seen that the Public Accounts Committee have pre- 
sumed that the debits raised by the Railway and l)cft\nce Depart- 
ments in respect of the tours of Ministersl'Deputy Ministers arise out 
of requisitions issued by the Ministry of Home Affairs for railway 
accommodation and security arrangements made S:)r the tours. AS 
the Ministries are aware, the requisitions for railway and air accom- 
modation are not issued by the Ministry of Home Affairs. Nor a re  
they informed of the nature and volume of the debits likely to be 
raised on account of these tours during the concluding months of 
the year. In order to avoid a similar situation in future, it is reques- 
ted that every year, from the month of October onwards ( i .e ,  after 
the proposals for Revised Estimates are framed), a monthly state- . ment showing the expenditure involved on account of anticipated 
debits arising out of the requisitions issued on the RailwayslDefence 
authorities may be furnished to this Ministry along with the usual 
monthly expenditure statement. I t  is further requested that the ten- 
monthly estimates in respect of this item may be framed with special 
care having regard to anticipated debits on account of the tours 
undertakenllikely to be undertaken by the MinisterslDeputy Ministers 
during the last two months of the year. 

Sdl- 

Under Secretary to the Gout. of India. 

To 

All the Ministries and the P.M.'S Secretariat. 

'Copy' 

MINISTRY OF HOME AFFAIRS 

N o m R e g a r d i n g  the regularisation of excess of Rs. 108,748 in Grant 
No. 45-Cabinet-as disclosed in the Appropriation Accounts for 1966- 
67. 



Final Actua! Excees 
Grant Expendl- 

ture 
- 

Rs . Rs. Rs . 

The excess was mainly under the sub-head A. 3-Tour Expenses 
(under the grouphead 'A'. Cabinet) wherein there was an excess of 
Rs. 1,77,129. The circumstances in which the excess occurred are 
explained in the paragraphs 2 to 6 below:- 

2. This item of expenditure is of an extremely fluctuating nature 
and depends on the nature and number of tours undertaken by Min- 
isterslDeputy Ministers which are necessitated by the exigencies of 
work and internal and external situation. The circumstances vary 
from year to year and again from time to time in the same year. 
Thus, it is neither possible to assess with any exactitude the require- 
ment for the purpose before the commencement of the year nor does 
the trend of the expenditure during a part of the year give a correct 
indication of the expenditure during the remaining part of the year. 
In the absence of any other method, the Budget provision for the 
purpose is made on the basis of the trend of actuals during the past 
years. The following table will show the actual expenditure on 
Tour Expenses including payments to Railways and Defence Depart- 
ments during the past few years:- 

Year Expenditure on 
Tour Expenses 

Accordingly, during the year 1966-67, a provision of Rs. 0,25,000 
was made in the original budget under the sub-head A. 3-Tour Ex- 
penses. , I( I,? , . ' L * b i l  6 



3. When the position of the grant was reviewed in the month of 
December, 1966, in the light of actuals for the first 8 months and 
estimated expenditure for the remaining 4 months it was estimated 
that the requirement under 'Tour Expenses" during the year would 
be Rs. 12,00,000. After taking into account the savings under other 
groupheads in the Grant, the net additional requirement under this 
head came to Rs. 2,20,000. A supplementary grant for this amount 
was, accordingly, obtained in March, 1967 to cover this additional 
requirement. 

4. The final review of the grant on the basis of the actuals for the 
first 10 months and estimated expenditure during the remaining 2 
months, revealed in March, 1967 that the requirement for "Tour Ex- 
penses" of the MinistersjDy. Ministers would amount to Rs. 12,30,500. 
Thus, an amount of Rs. 85,500 was provided by re-appropriation from 
the savings under other sub-heads in this grant over and above the 
supplementary grant of Rs. 2,20,000 obtained earlier so as to enhance 
the grant under sub-head A. 3 Tour Expenses to Rs. 12,30,500. 

5. The appropriation Account for 1966-67, however, revealed that, 
against the h a 1  grant of Rs. 12,30,500, the actual expenditure during 
the year under "Tour Expenses" came to Rs. 14,07,629 resulting in 
an excess of Rs. 1,77,129. This was due to more tours undertaken by 
the MinisterslDeputy Ministers towards the later part of the year 
for which the debits were raised and adjustments made after the 
close of the financial year. I t  was not possible to anticipate this ex- 
penditure at  the time of applying for supplementary grant. It may 
be mentioned that upto March (Prel.) the espenditure under this 
sub-head was only Rs. 12,12,000 which was within the amount pro- 
vided. An adjustment of Rs. 1,94,729 on account of "Tour Expenses" 
was made in March (Final) and March (Suppl.) accounts. I t  was not 
possible to anticipate this additional expenditure even in the month 
of March, 1967 and to provide additional funds by obtaining an 
advance from the Contingency Fund of India. The excess of 
Rs. 1,77,129 was counter-balanced to some extent by savings under 
other sub-heads bringing down the net excess under the Grant as a 
whole to Rs. 1,08,748. 

6. In accordance with Article 115 of the constitution the excess 
expenditure of Rs. 1,08,748 is required to be regularised by the Parlia- 
ment. : 7 . q  8 - F  

7. This note has been seen by Audit and the observation made by 
them is given in the note appended (Annexure 1). 



AUDIT OBSERVATION 

It  is noticed from the data given in the note that the expenditure 
on tours of the Ministers/Deputy Ministers, which was about Rs. 9 
lakhs per annum during the year 1961-62 to 1964-65, has increased by 
about 50 per cent to Rs. 14.08 lakhs in 1966-67. 

Recommendations 

2.24. The Committee observe that there was an excess under this 
Grant for the second year in succession. As in the previous year, 
the bulk of excess was due to failure to anticipate properly the 
receipt of stores and debits relating thereto and to make adequate 
provision for the adjustment of pad liabilities. A proper watch 
over the pmgress of works was also not kept. In some cases, the 
Andaman's Administration had failed to cover even such expen- 
diture was capable of reasonalbly accurate assessment e.g. exgen- 
diture on increased allowances, etc. under sub-heaa "G. 3(3)- 
Development Schemes". 

2.25. Another factor to which the Committee would like to draw 
attention is the extent of lack of control over expenditure revealed 
in this case. The allotment under the head 'E.1(5)(2)-Other Sus- 
pense Accounts-Charges' was reduced by Rs. 10 lakhs by reappro- 
priation but eventually there was an excess of Rs. 9,13,502 under 
this head. The Committee note that pursuant to the recommenda- 
tion of the P.AC. (1969-70) made in paragraph 2.8 of their 83rd 
Report, the Ministry have asked the Andaman's Administration to 
strictly follow the iriih-uctions issued from time to time regarding 
control of expenditure (including maintenance of Liability Regis- 
ter). The Committee desire that the Ministry of Home Affairs 
should also impress upon the Union Territory Administration the 
imperative need to maintain a close liaison with the supplier on the 
one hand and Accounts Officer on the other. 

[Sl. Nos. 8 and 9 Appendix XZM Paras 2.24 and 2.25'of the 123rd 
Report (Fourth Lok Sabha) 1. 

Action taken or proposed to be taken by Government 

The observation of the Committee has been brought to the 
notice of Andarnan Administration for guidance and strict compli- 
ance. The Andaman Administration has also been requested to im- 
press upon all the Heads of offices the imperative need to maintain 



a close liaison witu the suppliers on the one hai-d and Accounts 
m c e r  on the other to avoid such excesses in future vide enclosed 
copy of d,o. letter No. 18/3/70-AC.11, dated 4-9-70. 

[Ministry of Home Affairs O.M. No. 18/3/70-AC.IIJ, dated 21-10.701. 

Copy of letter No. 18/3/70-AC.11, dated 49-70 from the Govern- 
ment of India Ministry of Home Affairs addressed to Shri H. S. 
Butalia, Chief Commissioner, Andaman & Nicobar Islands, Port 
Blair. . 

Kindly find enclosed a copy, of paras 2.24 and 2.25 of the H-d- 
red and Twenty-third Report of the Public Accounts Committee 
(1970-71) (Fourth Lok Sabha) containing their observations in 
regard to the excess in Grant No. 48-A&N Islands for 1968-69. 

2. It  will be observed that the Public Accounts Committee are 
not satisfied with the reasons for the cesses as furnished to them. 
As in the previous year, the bulk of the excess was due to failure 
to anticipate properly the receipt of stores and debits relating there- 
to and to make adequate provision for the adjustment of past 
liabilities. A proper watch over the progress of works was also 
not kept. In some cases, the Administration had failed to cover 
even such eqendfture as was capable of reasonably accurate assess- 
ment e.g. expenditure on increased allowances etc, under subhead 
"G.3'3)-Development Schemes". 

3. Another factor to which the Committee have drawn attention 
to the extent of lack of control over expenditure revealed in this 
case. This is despite specific instructions issued in this regard vide 
my D.O. Ietter No. 18/3/69-AC.11, dated the 11th August, 1969 pursu- 
ant to the recommendation of the Public Accounts Committee (1969- 
70) made in paragraph 2.8 of their 83rd Report. 

4. 1 would request you to note the observations of the P.A.C. for 
guidance and striWc~mpliance, and to impress u?on afll the Heads 
of offlces the imperative need to maintain a close liaison with the 
suppliers on the one hand and Accounts Officer on the other to 
.woid excess on such account in future. 

5. Kindly acknowledge receipt. 

Recommendation 

The Committee note that in this case also, there was an e x n s s  
for  the second year in-Gccession. As in the previous year the bulk 
of the excess was due to failure to anticipate properly the receipt 



of debits and to make adequate provision for the adjustment of 
past liabilities. There was neither an exercise of proper control 
over expenditure, not had there been an effective liaison with the  
works executing agencies. As observed by the Committee in para- 
graph 2.13 of their 83rd Report (1969-70), Tt is imperative that the 
NEFA Administration should have a closer liaison with the pur- 
chase Organisation/suppliers in r e ~ e c t  of indented stores and with 
the Accounts Officer, from whom debits for cost of stores are await- 
ed, so that liabilities can be accurately anticipated in time and pro- 
vision therefor made in the Budget. The Admn. should also have a 
closer contact with the works executing agencies. The Committee 
note that, pursuant to their recommendation, the Ministry of Home 
Affairs have impressed upon the NEFA Acfministration the need 
for strict compliance with the rules and instructions regarding con- 
trol over expenditure. The Committee trust that the NEFA Admn. 
will strictly comply with the instructions issued by the Ministry of 
Home Affairs. 

[Sl. No. 10 Appendix XXX Para 2.30 of the 123rd Report of P.A.C. 
(4th Lok Sabha)]. 

Action taken or proposed to be taken by the Government 

The above observation of the Public Accounts Committee has 
been brought to the notice of NEFA Administration on 2-9-70 for 
guidance and strict compliance in future. The Admn. have also 
been requested to take suitable steps to ensure that no excess on 
similar account occurs in future (vide copy enclosed). 

[Ministry of Home Affairs O.M. No. 21/2/70-AC.11, dated 13-10-701. 

Copy of letter No. 21/2170-AC.11, dated 2nd September, 1970 from 
the Under Secretary to the Government of India, Ministry of Home 
Affairs addressed to the Adviser to the Governor of Assam, NEFA, 
Shillong. 

SUWT:-PAC-Hundred pnd Twenty Third Report-Excesses 
over voted Grants and chclrged Appropriations as dis- 
closed in the  Appropriation Accounts (Civil) for the 
year 1968-69. 

In para 2.30 of their Hundred and Twenty Third Report (4th Lok 
Sa'bha) the Public Accounts Committee has made the following ob- 
servation:- 

"The Committee note that in this case also, there was a n  
excess for the second year in succession. As in the pre- 



vious year, the bulk of excess was due to failure to anti- 
cipate properly the receipt of debits and to make adequate 
provision for the adjustment: of past liabilities. .There 
was neither an exercise of proper control over expen- 
diture, nor had -there been an effective liaison with the  
works executing agencies. As observed by the Com- 
mittee in paragraph 2.13 of their 83rd Report (1969-70), i t  
Is imperative thaPthe NEFA Administration should have 
a closer liaison with the purchase Organisationslsuppliers 
in respect of indented stores and with the Accounts 
OfIlcer, from whom debits for cost of stores are awaited, 
so- that liabilities can be accuraWy anticipated in time 
and provision therefor made in the Budget. The Ad- 
ministration should also have a closer contact with the 
works executing agencies. The Committee note that, 
pursuant to their recommendation, the Ministry of 
Home Affairs have impressed upon the NEFA Adminis- 
tration the need for strict compliance with the rules and 
instructions regarding control over expenditure. The 
Committee trust that the NEFA Administration will 
strictly comply with the instructions issued by the Minis- 
try of Home Affairs." 

The above observation of the P.A.C. is brought to the notice of 
NEFA Administration for guidance and strict compliance. It  is 
requested that suitable steps may please be taken to ensure that no 
excess on similar account occurs, in future. 

2. The receipt of this letter may please bc acknowledged. 

0bservat:ons of the Committee ' The Committee note that according to the explanation of the 
! ~ e ~ a r t m e n t  of Works, Housing & Urban Development, the main rea- 
son for the excess of Rs. 40.95 lakhs under sub-head A.7(2) (1)- 
Other Suspense Accounts Charges was that while assessing the final 
requirements of funds for the Highway Projects in Nepal, the 
requirements in respect of one Project was "inadvertently omitted". 
It  is surprising that there should have been an omission like this. 
The Committee would like to know the circumstances in which it 
occurred and how i t  could not be detected at  any level bTfore the 
close of the year. The Committee would also be inGeited to know 
the steps taken by the Ministry to ensure that such omissions do 
not occur in future. 

[Sl. No. 12 (Para 2.37) of Appendix I11 to the 123rd Report (4th 
Lok Sabha)]. 



Reply/Action taken by tne Governnreict 

Circumstances in which the omission occurred: 

!b final requirements of all the Chief Engineers in respect of 
different Circles of Accounts are consolidated in the Central Ofiice 
of the C.P.W.D. Transport received from the various Zonal Chief 
Engineers are consolidated in a statement and the total require- 
ments worked out. The ChieFEngineering, I.C.M. Righway Projects 
indicated his requirements of funds for the fwo~projects, namely 
Sonlauli-Pokhma Road Project and the East West Highway Project 
separately. While posting these requirements to the statement, the 
requirements of the S.R.P. Project only were transferred and the 
requirements of the E.W.H. Project were left out due to a clerical 
error, wxich is r e p t t e d .  

The circumstances in which the onzission could not be detected at 
any level before the close of the year: 

The totals of figures in the statements are examined in the light 
of trend of expenditure and readjustments made where necessary. 
In this case the cross checks with referenm to Project Estimates 
and trend of actuals did not give any indication of the error a s ,  
indicated below: 

Ru4get grant 10,10 41,000 i4  24 35 300 24,34,96,300 
Ednate s  based on 

Exp,,r. for siu month5 8,62.57 201) 15 87.59 600 24,50,16,800 
Final g-ants 8,70,35,300 15.16.87 000 24,07,22,300 
Actual Evendi ture  O,OS,Oi.ZDZ r5,77,8r .765 24,82,87,967 

Although the six monthly estimates showed slight increase under 
"suspense", the overall indications were that the expenditure would 
not exceed the budget grant. The rea~on~ableness of the estimates 
under "Suspense" was also viewed in the light of the estimates 
under Works Outlay, and since there was a surrender of nearly 
Rs. 4 crores under "104Delhi Capital Outlay" and "103-Capital 
Outlay on Public Works", the reduction of- Rs. 27,74,000 under the 
Suspense head from the Sanctioned Grant appeared to be justified 
and hence the omission could not be detected. The final allotment 
of funds was communicated to the Chief Engineer, I.C.M. Highway 
Projects in the last week of March, 1969 and thus, by the timeathe 
Chief Engineer of I.C.M. pointed out the omission to the Central 
Office, the year was over. 



1M 

Stqw taken to woid buch errors in-hture: 

Checking of the work at clerical level in the Engineer-in-Chief 
Oiace Eas been intensMed. The figures are got checked indepen- 
dently by a person different from the one preparing the original 
Statements in addition to a more detailed test check exercised by 
the Supervisory staff. 

The Engineer-in-Chief, C.P.W.D. hias since issued detailed 
instructions in this regard, a copy is enclosed. 

(This Note has been voted by Audit). 

[Ministry of Health and Family Planning and Works, Housing and 
Urban Development 0.M. No. G-25015/35/70-Bt, dated 19-12-70]. 

No. 1016169-B (E-in-C) 
GOVERNMENT OF INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

New Delhi, dated the 8th September, 1970. 

OFFICE ORDER 

In connection with the regularisation of the excesses over the 
Voted Grant in Grant No. 85-Public Works for the year 1968-69, 
the Public Accounts Committee has observed as follows:- 

"The Committee note that accordhg to the explanation of 
the Department of Works, Housing and Urban Develop- 
ment, the main reason for the excess of Rs. 40.95 lakhs 
under sub-head "A.7 (2) (1) -0therl Suspense Acaounts- 
Charges" was that while assessing the final requirements 
of funds for the Highway Projects in Nepal, the require- 
ment in respect of one project was "inadvertently omitt- 
ed". I t  is surprising that there should have been an omis- 
sion like this. The Committee would like to know the 
circumstances in which it occurred and how it could not 
be detected at any level before the close of the year. 
The Committee would also be interested to know the 
steps taken by the Ministry ensure that such omissions do 
not occur in future." 

2. In order to ensure that the omissions of the above nature do 
not recur in future, the following procedure should be stfktly fob 
.2981 (Aii) LS-8. 



. lowed in compiling the budget estimates including &v&e$ and 
Final Grants:- 

The ffgSlres posted in the Broadshe& & the totals worked out 
these should be checked independently by R person differ- 
ent from that preparing the original etatunent in th- 
Broadsheet. The Section m c e r  should exercise a more 
detailed test check for verification of the correctness of 
the figures. The requirements thus worked out should be 
cross-checked with the estimates under works outlay. 

MI- 
Engineer-in-Chief- 

The Section Offlcer, 
Budget (E-in-C) Section, 
Central P.W.D., New Delhi. 

Copy forwarded for information to the Deptt. of Works, Housing 
and Urban Development. 

Sdl- 
,....... . . . .  . .  . .  . . . . . . . . . .  .... Engineer-in-Chief, 

, 
Recommendation 

The Committee note that the excess of Rs. 3.56 crores under Sub 
head 'IY of Sub-Major Head '1-Army' was mainly due to a failure 
on the part of the Ministry of Defence to properly anticipate debits 
on account of rail charges and printing and stationery. Likewise 
the excess of Rs. 83.79 lakhs under Sub-Major Head '&Defence Pro- 
duction' was principally due to a failure on the pert of the Ministry 
to anticipate properly the receipt of indented stores and debits 
relating thereto. This, in the opinion of the Committee, under 
scores the need for a closer liaison with suppliers and other 
Departments like Railways and Controller of Printing and Stationery. 
[Serial No. 14 of Appendix XXX to PAC's 12kd (Report 4th Lok 

Sabha) 1970-71.1 

Action taken 

The variations under Sub Head 'IT of Sub Major Head '1-Army' 
had occurred due to the heavier adjustment at tAe close of the year 
than anwipated eonsequent upon special' stcgs taken to adjust 
outstaadiug debits in the year's accounts. Tfiiar atep became neces- 
sary &cause the flow df debits for other h o w t a  OffXcera UkR tbc 



Railways durjng the coursf; of the yeard was uneven. To avoid simi- 
lar diflhlties, in future, Railway Bo&d have issued fnstructions to 
ensure at, even flow of debits for adjustment against the Defetlce 
Estimates. A copy of the Railway Board letter No. 69 Am13012, 
dated 2341970, issued in this connection, is enclosed. 

2. As regards the excess m d ~  'Printing & Stationery', it has 
been intimated in the note submitted by this Ministry to Public 
Accounts Committee on 16-4-1970 in connection with the regulriaa- 
tion of excesse8 under the Army Demand for the year 1968-69 that 
the Chief Controller of Print;ng & Stationery had already issued 
necessary instructions to ensure an even flow of adjustments during 
the year. A copy of the instructions issued by the Controller of 
Printing & Statiobery are enclosed. 

3. The excess of Rs. 83.79 lakhs under Sub-Head "+Defence Pro- 
duction" is mainly under purchase of raw materials for production 
by the Ordnance Factories. The estimates under this head are 
based on the anticipated materialisation of various indents which 
depend on agencies like the D G S D ,  DG ISM, etc. Though the 
supply position is periodically reviewed, the actual materialisation 
at the end of the year is sometimes at variance from what was 
assumed while preparing the estimates. However, the review of the 
estimates by Government has been made more effective by a closer 
lia1ison through detailed discussions between the Financial Autho- 
rities, Ministry of Defence and the DGOF at the various periodical 
reviews. 

4. D.A.D.S. has seen. 
[Ministry of Defence O.M. No. F. 11 (6) /70/D/Budget detail dated 

8-6-71.] 
GO- OF INDIA 

MINISTRY OF RAILWAYS 
( W w a y  B e d )  

New Delhi, the 23rd April 
No. 69 ACI113012 

*Duplicate* 
The General Managers, 

All Indian Railways. 

1970/3rd Vaisakha, 1892. 

~Ui?mC~:-Deky in raising debits on account of trunsportation 
cha~ges against Mil i tmy  Credit Notes. 

The Board wide para 2 of their letter No. MACII(3011, dated 
25-2-64 desired that efEectiw arrangements sbould be made to 



ensure that debits against the Defence Department on account of 
transportation charges etc. are raised currently and in an even flow 
during the course of the year. But it has been observed from the 
statement received from the Ministry of Defence that bulk of the 
debits is being raised against Ministry in March Accounts, e.g. 
average monthly debits raised by all Railways from April to 
February of the year works out to Rs. 136.17 and Rs. 148.76 lakhs 
for 1967-68 and 1968-69 respectively as against the debits amounting 
to  Rs. 1296.98 lakhs and Rs. 1835.98 lakhs in March, 68 and March, 
69 respectively. This shows that the Board's instructions issued in 
February, 69 and also their subsequent instructions on the subject 
have generally not been followed. You will appreciate that non- 
issue of debits in time and in even flow not only vitiates the Budget 
control but also upsets the budget estimates of Defence Depart- 
ment as compared to actuals. 

The Board would once again emphasise that effective steps 
should be taken to see that debits against the Defence DeparZment 
and for that matter against all other State and Central Govern- 
ment Departments, are issued in time as well as in even flow in 
future. 

Please acknowledge receipt. 

Dy. Director, Finance ( A )  
Railway B o a ~ d  

New Delhi, dated 23-4-1970. 

No. b9~~1113012. 
Copy to Shri S. J. S. Ahluwalia, Under Secretary, Ministry of 

Defence, New Delhi, in reference to his DO letter No. (136)69-BI/ 
PC116181D(Mov) dated 17-3-1970. 

GOVERNMENT OF INDIA 

No. 91816&B&A (11) 

New Delhi, dated 6-M-1W. 
Suw~cr:--Complied actuals under Main H g z d  4-C (f) of the Defence 

Services Estimates. 

The Mlnistry of Defence has 'intimated that while reviewing the 
reasons for the variations between the actuals and modified appro- 
priation 2or 1968-69, under Main Head 4-C(f) Printing and Stationery 



of the Defence Services Estimates, it has been observed that re- 
imbursement claims amounting to Rs. 1,26,29,975 4n respect of mt- 
ing and Stationery have been adjusted in two months (i.e. February 
and March, 1969) only. This amount is nearly equal to the amount 
of claims adjusted in the earlier 10 months of the financial year 
1968-69. This abrupt and heavy adjustment at the close of the finan- 
cial year has upset the Budget Provision of the Defence Services 
Estimates by an excess of Rs. 75,41,7441-. This indicates that the 
debits for the supplies of stationery etc. and printing work done by 
the Government of India Presses are not being raised by the 
various units of the S&P Department regularly or are not adjusted 
by the various Accounts OfRcers in time. It appears that a heavy accu- 
mulation of arrear debits is kept pending and the same is raised at 
the fag end of the year. To avoid any variations between the Budget 
provisions and the actuals, which are susceptible to adverse criti- 
cism by the Public Accounts Committee, it is requested that not 
only even flow of suppliers and services should be maintained 
throughout the year but debits therefor should also be raised 
regularly in .  time and no arrear debit should be kept outstanding. 

MI- 
Deplty Controlkr (Admn.) 

For Chief Controller of Printing and Stationery. 

The Heads of all the Government of India Presses and Branches. 

Copy forwarded to:- 

1. Pay and Accounts Offlcer, Ministry of WH&S, New Delhi. 

2. Pay and Accounts Officer, Ministry of WH&S, Calcutta. 
3. Pay and Accounts Officer, Ministry of WH&S, Bombay. 

4. Pay and Accounts Officer, Ministry of WH&S, Madras. 

I t  is requested that the debits advised by the various units of 
the Stationery end Printing Department against the Defence 
Department for stationery supplied and printing work done may 
please be adjusted immediately on receipts of the same and no 
debits should be kept pending for adjustment a t  the end of the year. 
Copy forwarded for information to the D.M.&M., Ministry of 
Defence, New Delhl, with reference to their memo. No. F.1(1)/68/ 
43711PF'&SI, dated 6-9-69. 

I 



2.51. The Commitke note that Mere has been all' excesg under 
' this Grant for the second year in succession, As Yn the past the 
bYlft -of the excess was due to execution of larger number of w ~ r k s  
than anticipated by the Department. A part of the excess wasralso 
due to unanticipated receipt QI stores from the Indian Telephones 
Industries. As regards the ekcess expenditure on account of works, 
the Cogunittee n6te that pursuant to their recommendation, instruc- 
tions have been issued by tho Board to all Heads, of Circles to ensure 
that the expenditure on works is regulated strictly according to 
allotment of funds for such works. The Committee trust that these 
instructions will be strictly complied with The Committee would 
also like the P & T Board. to take steps to ensure that budgeting for 
their works expenditure is streamlined and made accurate. 

2.52. As regards the excess on account of unanticipated receipt of 
stores, the Committee feel that the Depart'ment would do well to 
have a closer liaison with the suppliers of indented stores (including 
the Indian Telephone Industries). 

[Sl. Nos. 15 and 16 of Appendix XXX, Paras 2.51 and 2.52 of 123rd 
Report (Fourth Lok Sabha) .I 

Action taken . . 

Compliance with the instructions mentioned in para 2.51 above is 
being watched. Endeavours are )being made to ensure that budget- 
ing is done with greater accuracy. Close liaison is also being main- 
tained with the suppliers of Stores. 

This has been seeh by AGP&T. 

mparknent  of Cornrnunfcations O.M. No. 27-10/70-B, dated 28-10- 
19701. 

Commenting upon excesses on account of pay and allowances, 
the Public Accounts Committee (1968-69) had observed in para- 
kaph 2.73.01 their 31st Report (4th Lolt Sabha) that as there was no 
element of pcertafnty or unforeseeability in e x p d i t u r e  orl pay 
and allowances, there should normally be no excess on this account 
The Cormnittee, howewr, regret to observe that during the Year 
under review also, increasbd expenditure on pap and allowance 



bad contributed WWcers under a nttmbcrr of G d t s .  The Commit- 
tee desire that the Ministri6slDepartn;lqts should take care to avoid 
e~ceaees an thi4 actbunt. 

\ < 

e6, No. 1?(Para 2.53) of Appendix X X X  to the lard Report (4th 
Lok Sabha) 1. 

Action taken 

The observations of the Committee have been brought to the 
notice of Ministrieslhpartrnents for necessary action vide Ministry 
of Finance O.M. No. F.12 (45) -E(Coord) 170, dated 16th October, 
1970 (Copy enclosed). 
ministry of FYnance (Department of Expenditure) O.M. No. F. 12- 

(45)-E(Coord) /70, dated 8-1-19711: 

MINISTRY OF FINANCE 
Department of Expenditure 

New Delhi-2, the 16th October, 1970. 
OFFICE MEMORANDUM 

SUBJECT: -123rd Report of the Public Accounts Committee (4th Lok 
Sabhu). fRecammendutians No. 1, 2 a d  17). 

The Public Accounts Committee while commenting on the cases 
of excesses over voted grants and charged Appropriations disclosed 
in the various Appropfiation Accounts for the year 1968-69 have 
observed in paras 1.3, 2 2  and 2.53 of their 123rd Report as follows:- 

Becommendation No. l(Para 1.3) 

During the year under report (lW-@), Excesses occurred 
over 26 Grants (including two Sub-Major Heads of Grant 
No. 5) and four Charged Appropriations. These aggre- 
gated to Rs. 3.78 crores as against Re. 12.58 c~ares and 
h. 27.78 crores during the years 1986-61 and 2867-88 res- 
pectively. The Committee are glad to note that there had 
been e substantial reduction in the aggregate amount of 
Exosrrs during the gear under reviem.  the^ trust tbat 
mery &Tort wil l  be made !try the MhbqDgra*te 
t~ ftwther impeawr the pdeitlan. . 



2.51. The Committee note that'here bas k e n  EbA)' excess under 
' this Grant for the second year in successio~ As IY! the pa& the 
biulk ~f the excess was due to execution of larger number pf works 
than anticipated by the Department. A part of the excess was,.also 
due to unanticipated receipt pf stores from the Indian Telephones 
Industries. As regards the ekcess expenditure on accaunt of works, 
the Cornmlttee n&e that pursuant to their recommendation, instruc- 
tions have been issued by the Board to all Headsof Circles to ensyre 
that the expenditure on works is regulated strictly according to 
allotment of funds for such works. The Committee trust that these 
instructions will be strictly complied with. The Committee would 
also like the P & T Board. to take steps to ensure that budgeting for 
their works expenditure is streamlined and made accurate. 

2.52. As regards the excess on account of unanticipated receipt of 
stores, the Committee feel that the Depadment would do well to 
have a closer liaison with the suppliers of indented stores (including 
the Indian Telephone Industries). 

[SI. Nos. 15 and 16 of Appendix XXX, Paras 2.51 and 2.52 of 123rd 
Report (Fourth Lok Sabha) .] 

Action taken 

Compliance with the instructions mentioned in para 2.51 above is 
being watched. Endeavours are 'being made to ensure that budget- 
ing is done with greater accuracy. Close liaison is also being main- 
tained with the suppliers of Stores. 

This has been seen by AGP&T. 

Ir>eparknent of Communications O.M. No. 27-10/70-B, dated 28-10- 
19701. 

Commenting upon excesses on account of pay and allowa~ces, 
the Public Accounts Co~lnmittee (1968-69) had observed fn para- 
graph 2.7S-of their 31st Report (4th Lok Sabha) that as there was no 
element of pcertainty or unforeseeability in expenditure on pay 
and allowances, there should nonnally be no excess on this account 
The Committee, however, regret to observe that during the mar 
under review also, fncreaskd expenditure on pay and allowance 



had contributed tdUcesa under a number d Grhts .  The Commit- 
tee desire that the Ministrids[Departyeqts should take care to avoid 
ex~e88e8 on thfb aceunt.  

, > s. No. lF(Para 2.53) of Appmdix X X X  to the 123rd Report (4th 
Lok Sabha) 1. 

Action taken 

The observations of the Committee have been brought to the 
notice of MinistrieslDepartme& for necessary action vide Ministry 
of Finance O.M. No. F.12 (45) -E (Coord) 170, dated 16th October, 
1970 (Copy enclosed). 
ministry of Finance (Department of Expenditure) O.M. No. F. 12 

(45) -E(Coord) /70, dated 8-1-1971]. 

No. F.12 (45) -E (Coord) 170 

MINISTRY OF FINANCE 
Department of Expenditure 

New Delhi-2, the 16th October, 1970. 
OFFICE MEMORANDUM 

S T J B J E C T : - ~ ~ ~ ~ ~  Report of the Public Accwnts Committee (4th Lok 
Sabha). .(RecmmsndnCwhs No. 1, 2 and 17). 

The Public Accounts Committee while commenting on the cases 
of excesses over voted grants and charged Appropriations disclosed 
in the various Appropriation Accounts for the year 1968-69 have 
observed in paras 1.3, 2.2 and 2.53 of their 123rd Report as follows:- 

Recommendation No. 1(Para 1.3) 

During the year under report (196869), Ertcesses ocmtrred 
over 26 Grants (including two SubMafor Heads of Grant 
No. 5) and four Charged Appropriations. These aggre- 
gated to Rs. 5.78 crores as against Rs. 12.58 awes and 
Rs. 27.78 crores &Iring the years 1OW-67 and 1967-68 res- 
pectively. The Committee are glad to note that there had 
bwn a substantial reduction in the aggregate amant of 
Exsess during the year under review. Thw trust t b t  
every Mort will be made by the MmtPtries(Deprtmsn* 
to W t b r  improw dtre pmitjan. . 



114 
&commendation No, Z(Para 2.2) 

From the notes furnished by the Ministries, the Committee 
find that defective estimation at the time of framing the 
Budget and revised estimates, lack of proper review of the 
progress of expenditure at the appropriate time, failure t o  
anticipate properly the receipt of stores and debits relat- 
ing thereto, absence of adequate provision for the adjust- 
ment of past liabilities, erroneous adjustments and lack of 
proper control over expenditure continued to be the main . 
causes for excesses during the year under report. Persist- 
ent lack of coordination between the Central Ministry of 
Shipping and Transport and State Governments in regard 
to execution of road works also contributed to a heavy 
excess. 

Recommendation No. 17(Para 2.53) 

Commending upon excesses on account of pay and allowances, 
the Public Accounts Committee (1968-69) had observed i n  
paragraph 2.73 of their 31st Report (Fourth Lok Sabha) 
that as there was no element of uncertainty or unforesee- 
ability in expenditure on pay and allowances, there should 
normally be no excess on this account. The Committee, 
however, regret to observe that during the year under re- 
view also, increased expenditure on pay and allowances 
had contributed to excess under number of Grants. The 
Committee desire that the Ministries 1 Departments should 
take care to avoid excesses on this account. 

2 The Ministry of Finance have laid down detailed procedures 
for achieving effective control over expenditure (vide rules 65 to 
69 of G.F.Rs. and the various Gwernment of India decisions there- 
under). The need for realistic budgeting and effective control over 
expenditure with reference to the sanctioned grants and appropria- 
tions has been stressed time and again by the Public Accounts Com- 
mittee and their observations have been brought to the notice of all 
the Ministries1 Departments. In this connection, attention is invited' ' 
to Offlce Memoranda No. F.12 (44) -E (Coord) 168, dated 29-4-1969 and 
No. F.12 (48) -E. (Coord') 169, dated 1-9-1969. 

3. The Ministry of Home Affairs, etc. are once again requested to 
bear in'mind the observations of the Committee and to pay special 
attention to the task of achieving the objectives of various rules and! 
orders on budgeting and control over expenditure t h e M y  avoiding 



the occurrence of excesses over sanctioned grants. Suitable instruc- 
tions may also please be issued to all subordinate authorities con- 
cerned under them. 

Deputy Semetary to the Government of India, 
To 

All MinistrieslDepartments of Government of India. 

No. F.12 (45) -E (Coord) 170 
Copy forwarded to all Financial Advisers and Expenditure. 

Branches for information. I t  is reiterated that the observations of 
the Committee may please be borne in mind while conducting the 
reviews regarding progress of expenditure against sanctioned grants. 
early in January every year vide this Department's Memorandum 
No. F.15 (2)-E (Cpord) 166, dated 30th December, 1968, so as to ensure. 
that all anticipated commitments are taken into account and neces- 
sary provision of funds made therefor, thereby obviating excesses- 
over sanctioned grants. 

Copy also forwarded to: - 
1. C. & A.G. of India. 
2. Supreme Court. 
3. Election Commission. 
4. Lok Sabha Secretariat (P.A.C. Branch). 
5. A.G.C.R., New Delhi. 
6. Economic Affairs Department (Budget Division). 

at- 
Deputy Secretary to the Government of India. 

Copy for necessary action in so far as they are administratively 
concerned to: - 

1. Defence Division. 
2. A & B Branch. 
3. E.G.I. Branch. 

. 4. B.P.E. 

MI- 
Deputt Secretary to the Government of Indicr. 



Subject to the above observations, the Committee recommend 
that excesses referred to in paragraph 2.1 above be regularised in 
the manner prescribed in Article 115 of the C~nstitution of India. 
IS. No. 18 of Appendix XXX to 123rd Report of the Public Accounts 

Cornmittee-4th Lok Sabha]. 

Action taken 

The Demands for Excess Grants for 1968-69 were laid before Lok 
Sabha on the 28th August, 1970. 

,[Ministry of Finance (Department of Economic Affairs) O.M. No. F 
8 (43,) -El 70, dated 9-10-19701. 

Recommendation 

'The Committee regret the delay in the submission of action * 
taken notes in the cases referred to in para 3.1 above. They desire 
that the MinistrieslDepartrnents should ensure hereafter that action 
taken notes on the Outstanding Recommendations of the Committee 
are invariably furnished to them within the stipulated time limit of 
six months. 

IS. No. 19 (Para 3.3) of Appendix XXX te 123rd Report (4th Lok 
Sabha) 1. 

. - Action taken 

The observations of the Committee have been noted and brought 
to the notice of all MinistrieslDepartmenB for comphmce vide 
?&Mry of Finance O.M. No. F.12 (45) -I3 (Coord) 170, dated 16th 
October, 1970 (Copy enclosed). 

(These notes have been vetted by A.G.C.R.) 

I:M&A$qp .of Finance (Department of Expenditure) O.M. No. F 
. . 12 (45)-E(Coora) 170, dated 8-1-1971 1. 



MINISTRY OF FINANCE ' 

Department of ~ x p n d i t u r e  

New DelhG2, the 16th October, 1970. 
OFFICE MEMORANDUM 

Suar~c~:-l23rd Report of the Public Accounts Committee (4th Lok 
Sabha). (Recommendation No. 19). 

The Public Accounts Committee while commenting on the delay 
in the submission of action taken notes on certain recommendations 
contained in their 83rd report (4th Lob Sabha) have observed in 
para 3.3 of their 123rd Report (4th Lok Sabha) as follows:- 

Recommendation No. t9 (Para 3.3) 

The Committee regret the delay in the submission of action 
taken notes in the cases referred to in para 3.1 above. They 
desire that the Ministries/Departments should ensure here- 

that qction taken notes on the Outstanding Recom- 
mendations of the Committee are invariably furnished to 
them within the stipulated time limit of six months. 

The MMstry of Hotne M a k s  etc. are requested to note the 
observations of the Committee for information and' strict compUancre. 
In this connection attention is invited to this Department's Of&% 
Memorandum No. F.12 (30) -E (Cmrd) 167, dated 18-12-1967. 

MI- 
Deputy Secretary to the Government of India. 

All the MinistrieslDepartments of the Government of India. 
No. F. 12 (45) -E (Coord) 167. 
Copy forwarded to: - 

1. Heads of Divisions in the Npartrnent of Expenditure for 
bformation. In view of the P.A.C's observations that 
replies to various recommendations are not eenf ia time 
by the Administrative Ministries, the F'inancial Advisers 
are r~queshi to actively assist the concerned admtaistra- 
tlve MMstrles in A d i n g  the cases, keep a ddse lrpatah 



on their progress and generally to ensure that prompt ac- 
tion is taken by the Ministries for submission of hal r e p  
lies to the P.A.C. within the prescribed time limit of six 
months. 

2. All D.F.As/A.F.As. in the Civil Expenditure. 
3. Defence Division (Coord. Section) with 20 spare copies. 
4. Planning Branch and B.P.E. 
5. Department of Revenue and Insurance (Coord. Section) and 

Department of E.A. (Budget Division). 
6. Lok Sabha Secretariat (P.A.C. Branch). 
7. Accountant General, Central Revenues, New Delhi. 

Deputy Secretary to the Government of India. 
RECOMMENDATIONSlOBSERVATIONS WHICH THE COMMIT- 
TEE DO NOT DESIRE TO PURSUE IN VIEW OF THE REPLIES 

OF GOVERNMrnT 

Recommendation 
I 

The Committee observe that the excess under Sub-major Head 
'1. Army' was principally caused by excess under Sub-heads 'A-Pay 
and Allowances' and '%Transportation and Miscellaneous'. The 
explanation of the Ministry of Defence for the.excess under Sub-head 
'A' (Rs. 82.72 lakhs) is that the per capita rates for "F'ay and Allow- 
ances" of Junior Commissioned Officers/Other Ranks adopted at the 
final estimate stage proved "slightly inadequate". The Committee 
note that during the year 196'7-68 also there was an excess of Rs. 1.16 
crores under Subhead 'A' on this account. The Ministn have, how- 
ever, intimated that they are now examining in what manner im- 
provement can be effected in the system of estimation of pay and 
allowances. The Committee desire that the Ministry should take an 
early decision in the matter. 

[S. No. 13 (Para 2.45) of Appendix XXX to 123rd Report of the 
Public Accounts Committee (4th Lok Sabha) 1.- 

Action taken ' 

The recommendations of the Committee have been noted. 

2. It will be seen that the excess of Rs. 82.72 ldsha under Pay 
and Allowances pointed out represents only 0.36 per aent of the total 



provision under the head Pay and Allowances of the Army. As ex- 
plained to the Committee in this Ministry's Action Taken.note with 
reference to their recommendation No. 13 of the 63rd Report (4th 
Lok h b h a )  forwarded in this Ministry's O.M. No. F.ll(15) 169ID 
(Budget), dated the 23rd April, 1970, the nature of budgeting for 
Pay and Allowances of the Defence &timates is on the basis of 
averages of strength and rates and not on individual basis as in the 
civil side. This is necessary in view of the large numbers involved. 
Under this system, a variation of 0.36 per cent may not be considered 
as significant. It would also be seen that during the last few years 
the variation has been progressively on the decline and in 1969-70 
the accounts of which has since been closed, the excess is only 0.33 
per cent. 

3. Even so the question of improving the , existing system of 
budgeting for Pay and Allowances has been considered at length. 
One of the suggestions made was, to exhibit expenditure in the ac- 
counts separately for each of the allowances paid to the personnel 
instead of lumping all of them together as at present. However, 
under the machine accounting now in vogue in the Defence Accounts 
Oflices, it has not been possible to give effect to this due to the con- 
straint of the machine capacity and also existing system of forms 
and payment. The other proposal regarding computerisation is al- 
ready on hand though it is still in an experimental stage. If com- 
puterisation is effected, the standard of budgeting would be expected 
to improve considerably, as more data with up-to-date figures, 
would become available. This would naturally take some time in 
view of the volume of transactions for which the system to be 
designed need for inbuilt satisfactory audit checks and choice of a 
system that would meet future demands. 

[Ministry of Defence O.M. No. 11 (5) 170iD/Budget, dated 18-1-1971]. 





RECO-DA~QNS/QBSERVAT~QNS IN RESPECT OF WHICH 
,GOVERNMENT HAVE FURNISHED INTERIM HEPLlES 



APPENDIX XX 

Summary of main Conc~usions~~ecommendations I 

St. Para No. Ministry I 
No. of the Department 

Report concerned 
Recommendations 

I. 1.3 Finance During the year under report (1969-To), excesses occurred over 
All MinistrieslDeptt. 18 Voted Grants and 5 Charged Appropriations. These aggregated 

to Rs. 17.10 crores as against Rs. 27.78 crores and Rs. 3.78 crores during 
the year 1967-68 and 1968-69 respectively. The Committee are con- ti 
cerned to find that the position which showed improvement during 
1968-69 over that of the previous year has deteriorated again. The 
Committee need hardly stress that concerted steps should be taken 
to improve budgeting procedures so as to minimise excesses over 
grants. They hope that all possible efforts will be made by the 
Ministries 1 Departments to improve the position. 

In terms of paragraph 3.9 of the 31st Report (Fourth Lok Sabha) 
of the Committee, the notes on excesses duly vetted by Audit should 
be furnished to the Committee immediately after the presentason 
of the Appropriation Accounts to Parliament or by 10th April, which- 
ever is later, The Appropriation Accounts (Civil), 1969-70 were 
prescntcd to Parliament an 22-6-1971 However, the Committee find 



that the notes relating to grants "78--Roads", UU1--capl*tal outlay 
on aviation" and "53-Andaman and Nicobar Islands'' were received 
only on 5-8-1971, 6-9-1971 and 29-11-1971 respectively, with the result 
that this Report could not be finalised by the Committee in time to 
ensure regularisation of the excesses without delay. The Camnittee 
would, therefore, like to impress upon the Ministry of F'inance the 
necessity of adhering strictly to the time schedule already laid down 
by them 

From the notes furnished by the Ministries, the Committee find 
that as in the past the defective estimation at the time of frammg 
the Budget and Revised Estimates, lack of proper review of the pro- 
gress of expenditure at the appropriate time, failure to anticipate 
properly the receipt of stores and debits relating thereto, absence 
of adequate provision for the adjustment of past liabilities, erro- ti 
neous adjustmenb and lack of proper control over expenditure were 
the main causes for excesses during the year under report. 

The Committee further note that in regard to some of the cases 
of excess over charged Appropriations, although the extra liability 
was known in time, no action was taken by the departments con- 
cerned to obtain supplementary appropriation. In one case (Grant 
No. 123-Capital outlay on Multipurpose River Schemes) the ex- 
penditure was incurred without any budget provision although-dhe 
proper course would have been to take an advance from Ahe Con- 
tingency Fund to be recouped by obtaining appropriation during the 



- - 
(1) (9 (8) (4) -- - -- 

year. The Committee are surprised that the Ministries have ex- 
plained these lapses as due to the ignorance of rules and procedure 
on the part of authorities concerned which cannot be naepted as s 
plea. The Committee trust that such lapses will not recur. 

5.  2.9 Finance The Committee note that the expenditure had exceeded the grant 
for the third year in uucces~ion. AE in the previous years, the ex- 
cess during 1969-70 occurred mainly under the subhead 'Superan- 
nuation and Retired Allowances' (actual expenditure Rs. 4.20 crores 
against total provision of Rs. 4 crores) and was due to more pag- 
ment of pensions than anticipated. While the Committee concede 
that the expenditure relatbg to payments of death gratuities and s 
Family Pensions is of an unpredictable nature, they see no reason 
why expenditure on Superannuation and Retired Allowances could 
not be estimated accurately. The Camrnittee feel that excess of 
5 per cent over the provision for 'Superannuation and Retired Allow- 
ances' during 1969-70 was hardly justified and that there should 
normally be no excess on this account in future. 

6. 2.13 workh Housing and Urban The Committee observe that siflificant excesses had bccuned 
Development under the heads 'A.2 (1) Buildings' (Rs. 53.20 lakhs) and 'A7 (1)- 

Suspense-Stock' (Rs. 54.55 lakhs). The excess under 'Buildings' is 
explained as mainly due to an unanticipated payment on a6L;ormt;dL: 
house taxlservice charges including arrears of Rs. 37.02 lalths bcr Q#r*: 
New Delhi Municipal Committee. The claims of the New Delh? 



8. 2.17 Home Affairs 

Municipal Committee in this regard had, however, been pending 
with Government for a considerable time. It is not, therefore, quite 
clear as to why reconciliation between the departmental figures and 
those of the New Delhi Municipal Committee which started in 
1969 could not be completed promptly and how a decision tQ pay 
the dues as stated by the New Delhl Municipal Committee less the 
amount claimed by CPWD could not be taken in time to &€ably 
provide for the payment during the year while the reconciliaOTsn 
was in progress. That the liability could not be anticipated even 
at the stage of reappropriation when the provision under this head 
was actually reduced is unconvincing. The Committee hope that 
the Department will be'careful in anticipating and providing for 
liabilities of this kind in future. 

c. 

As regards the excess that occurred under 'Suspense-stocBr' due 
to receipt of more building material during the last quarter of the 
year than expected, the Committee need hardly stress that the 
department concerned should have a closer liaison with the pur- 
chase organisation/suppliers in respect of idented materials. They 
also wish that the supplies had bcen spread out to obviate concen- 
tration in last quarter and regulated according to the needs of the 
works and availability of funds. 

Despite repeated comments by the Committee, excess under this 
grant has by now become an annual feature. As in the grevious 
years, t h ~  bulk of the excess was due to failure to anticipate proper- 
ly the receipt of stores and debits relating thereto and to make ade- 



9. 2.18 Home Affairs 

quate provision for the adjustment of past liab&ti&; The a c e s  
was as high as 72 per cent and 87 per cent under the heads 'Fl(2) 
(4) (1)-Marine stores suspens&ross expenditure' and ' ' ~ l ( 4 )  
(1) -Tools and plant-New supplies, repairs etc." respective&. 
There was neither an exercise of proper control over expenditure nor 
there had been an effective liaison both with the suppliers and the 
Accounts Officer. The Committee are unable to comprehend ho* 
the payments were made for the supplies by the Pay & Account$ 
Officer without the knowledge of the. Andaman Administration and 
adjusted by the Accounts Officer belatedly which resulted in exceiw 
remaining uncovered by suitable additional provision under the 
head "F (1) (2) Miscellaneous Shore Establishments. 

The Committee note that pursuant to their earlier recommen- 
dation, the Ministry of Home Affairs have impressed upon the 
Andaman Administration the need for strict compliance with the 
rules and instructions regarding control over expenditure and to 
maintain closer liaison with the suppliers on the one hand and 
Accounts Officer on the other to avoid such excesses in future. The 
Committee trust that the Andarnan Administration win strictb' 
comply with the instructions issued by the Miistry of Home 
Affairs. The Committee would like to watch this through the future 
Appropriation Accounts relating to this grant. 

IO. 2.21 Petroleum & Chemicals The committee note that excess occurred mainly under Tay- 



ments to the Railways on account of freight concessions on the 
despatches of furnace oil'. Against the h a 3  allvtment of Rs. 28.81 
la& under this head, the actual expenditure during the year 
amounted to Rs. 117.48 lakhs. As there were arrears of COIBC~S- 
sions avalled of by the oil companies awaiting adjustment to the- 
extent of Rs. 58.56 lakhs in respect of the years 1967-68 and M)GB1EB 
and at  the time of framing revised estimate-, the concession likely 
to be availed of during 1969-70 was estimated as Rs. 58 takh§, the 
Committee are a t  a loss to understand how the final allotment was 
reduced to Rs. 28.81 lakhs. The expectation that the adjustment of 
arrear claims would be delayed for more than two years is not 
justifiable. 

The procedure for the payment of subsidy to the Railways as 5- explained by the Ministry is that the oil company pays the freight 
to the Railways at the mncessional rate and the Railways put in 
their claims to the Accountant General, Commerce, Works and Mis- 
cellaneous through their Accounts Officer for reimbursement of 
the balance amount being the Government oil rebate. The 
Accountant General, Commerce, Works and Miscellaneous accepts 
the debit raised and books the expenditure on the strength of a certi- 
ficate of corredhess furnished by the Railway Accounts Omcer and 
affords credit to the Railways. The Committee feel that excess 
under this head could have been avoided had there been effectfve 
coordination between the department concerned, Railway authori- 
ties and the Accountant General. 



tz .  2.23 Petroleum & Chemicals The Committee see no reason why the Railways could not finalise 
their claims for the reimbursement of the oil rebate promptly. In 
order that Parliament may know the exact amount of subsidy 
during each year, the Committee wish that such claims pertaining 
to a year are settled in that year itself contemporaneously without 
any time lag as has occurred in the past. 

13. 2.26 Shipping and Transport The Committee are constrained to once again comment on the 
expenditure exceeding this grant persistently over more than a 
decade The excess under the head "Mainkname of National High- 
ways" (Rs. 84.60 lakhs) during 1969-70 is the highest wer recorded 
in recent years. The Committee had in paragraph 2.34 of their ti 
123rd Report (Fourth Lok Sabha) indicated the excesses that 
occurred under this head continuously from 1959-60 to 1968-6!h It 
js evident that efforts made so far to improve the position have been 
of little avail; in fact the position has tended to deteri0ret.e further. 
In the circumstances they would strongly urge Government to 
finalise without any further loss of time the question of stream&- 
ing the procedure of the execution of works on the National High- 
ways with a view to inter aliu obviate the excess expenditure -- 
red by the States and report the details to them. It is surprising 
that the matter is hanging fire for over three years now. The b- 
mittee are of the opinion that with a more rational a d  rtx@&c 
allocation of funds, periodic reviews of pwress  of v d i t u r e  on 
the basis of monthly returns obtained promptly from the Works 



. 
executing agencies and a better regulatory control through the 
Regional offices, the excesses could have been avoided. 

14 2.29 Railways (Railway Board) The Committee find that among other reasons excess consump 
tion of fuel, incorrect assessment of average cost of coal and losses 
of fuel accounted for the excess expenditure under this grant 
Although the excess consumption of fuel may be partly due to the 
relegation of steam traction to inferior service3 as explained by the 
Ministry, the Committee do not rule out the scope for economy on 
fuel. In this connection the Committee would like to stress that 
there should be stricter control over the consumption of fuel to 
avoid wastage, pilferage and theft. 

As regards the incorrect assessment of the average cost of coal, 
the Committee observe that this o c c d  mainly a the W t h  
Eastern Railway even at the final modification stage which does 
not speak well of the method of estimation of cost. The Committee 
hope that such instances of lack of proper care will not recur. 

16. 2.33 Communications (P& T B3a rd) The excess under this grant occurred as a result of incorrect 
estimation of surplus of the N T  Department which in turn was. 
due to incorrect estimation of receipts and working expenses. The 
Committee find that the accounts for the year 1969-70 disclosed a; 
surplus of Rs. 26.22 crores as against Rs. 23.57 crores anticipated at 
the time of framing the budget. This was due b increase in 
receipts by Rs. 7.10 crores partly ofPset by increase in net working 



expenses by Rs. 4.45 erores. The Committee hope that the estimates 
of receipts and expenditure will be more realistically fixed in 
future. 

17. 2.34 Finance Subject to the above observations, the Committee recommehd 
that excess referred to in paragraph 2.1 above be regularised in the 
manner preucribed in Article 115 of the Constitution of India. 

18. , 3.4 AU MinistrieslDeptt. The Committee regret the delay in the submission of actim 
taken notes in the above cases. They desire that the Ministries1 
Departments should ensure hereafter that action taken notes on 
the outstanding recommendations of the Committee are invariably 
furnished to them within the stipulated time limit of six months. 

GMCIPND,L.S. E-2981 (Aii) LS.-17-2-72-1250. 
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